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LOK SABHA

Friday, December 11, 1950/Agraha-
yana 20, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.,

[MR. Speaxzr in the Chair]
©ORAL ANSWERS TO QUESTIONS
Hydrogenated Oils

Shri fam Krishan Gupta:
#793. { Shri Ajit Singh Sarhadi:
\ Shri D. C. Sharma:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 340 on the 12th
August, 1959 and state whether Gov-
ernment have ascertained the effects
of hydrogenated oils on the con-
surmers?

The Minister of Health (Shri
Karmarkar): A statement containing
information on the work done under
the auspices of the Indian Council of
Medical Research with regard to the
effects of Hydrogenated Oils on the
consumers is laid on the Table of the
Sabha. [See Appendix III, annexure
No. 11.]

Shri Ram Krishan Gapta: From the
statement I find that most of the
experiments so far conducted have
‘been of comparatively short duration,
May I know whether there is any
proposal to make long-term experi-
ments?

8hri Karmarkar: I will think about
the matter.

8hri Ram Krishan Gupta: In reply
%0 a previous question, the hon. Minis-
Ser stated that researches for finding

304 (Al) LSD—1.
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out a suitable colour for colouring
Vanaspati were continuing. May I
know whether any success has been
achieved in this regard?

Shri Karmarkar: 1 should like to
have notice. The Indian Council of
Scientific Research knows better about

- that.

Shri Ajit Singh Sarhadi: It has
been mentioned in the statement that
it is rather premature to arrive at a
definite conclusion. May I just know
when it would be possible to arrive
at a definite conclusion?

Shri Karmarkar: ‘The mature con-
clusion definitely is that fresh oils
should be preferred to hydrogenated
oils if it is possible to do that. It is
not that we ban the hydrogenated oil
but fresh oil is definitely superior to
hydrogenated oil.

Shri D. C. Sharma: May 1 know
where the experiments have been
conducted, on how many persons
these experiments have been conduct-
ed and by whom were these experi-
ments conducted?

Shri Karmarkar: Some years back
one of the experiments was conducted
in Izatnagar and later on in Hoffkins
Institute. 1 am thinking of asking
the Nutrition Research Institute te
conduct the third experiment.

& itfey avw : war og arg &Y g
fir WY eZedie wiY TR0 | § 9ed
wa% wgeg fefacgsi 1 oy w8
€ § ot sw ag qi AL fF xw
grard ¥ oqa N falwwr F qGrwa
e=hr 7 e vy & 7t § fv wrawy
Y feor #Y Al i § 523 ug am
W ¥ s et § 7 wiq Y
¥ gg arg Y 0 & fe 7 T & WO
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¥ ww g sEnr wefy ofy & qyt Y aw
¥ W wx Y wn ¢ 7 Qv g F
Wy wowiT 7y a1 Sty < € e caw
WATYT AT F= G Y W S ofy
¢ oY fery fawr ¥ og waw Y s

off wowowT : TaTH q7fT & gt
wo v {, wwwr var g8 «4ff § 1 feeody
qg 1 &% { dar 47 oy g g A

wi fieqr av i< el § @ aw

g & {6 wrE-seesaw
tw gaifer waw W o i W
T & e & g wlew ®1 vAeg
€ Tar S ar o few £ get R
mﬂzﬁvwﬁ\f*mﬁ%w i ifw
gur aft grv £ fv gz scnfafes
QIF Gy w3 av N1 Jy e fr, s
it A Qi aw AT X
Mr. Speaker: A long statement 1is
being made in answer to a question.
Shri Karmarkar:
important thing.

Mr. Speaker:
eoming up.

It is rather an

Every day it is

! wTHTNT : | w5y @ 97w gre-
Niwafex e sarar sionn § @@ ¥
oIt S5 sy slonw § &y ¥ ai
g onfr 2, & @ & or I3 §
o 34wk fa g & zg f can s
&, W T ol wond & ot IR
g8 3 &) § fr fggr ¥ Q19T d2m
traﬁwm&ﬁaﬁmﬁmr%w&
gffes waw ax wa wgw QA
#Hyz § o o ¥ ®%r @ awra g,
F={F ars g g1 fw b www wear
i
Mr. Speaker: I have been noticing

this. I have been here as long as the
hon, Member has been here in this

House. This matter is coming up:

almost every second day 1 am not
going to allow this,. We: are not pro-
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gressing rapidly at all in' the mattes
of questions. The: questions answered
do not exceed five op ten a day.

Dr. Melkote: In the absence oc
complete information can this Houde
take it that the feeling of Ministry or
the advice of the Health Ministry is
that it would be far Better to use
cow’s or buffaloe’s ghee instead of the
hydrogenated qil?

Shri Karmarkar: I my hon. friend
reads the proceedings of this House
some months back he will ind a far
greater amount of information which
will be more satisfactory than what

-1 can give in answer to g supplemen-

tary question.

Shri V. P. Nayar: I find from the
statement that hydrogenated oils tend
to increase serum cholesterol levels
which are associated . with atherog-
clerosis. I woulg like to know whe-
ther specific tests have been carried
out in respect of butter and coconut
oil which also contain saturated fatty
acids?

Shri Karmarkar: Coconut oil is
unsatisfactory as compared to the
other oils. Regarding butter also,
over-eating of butter can result in the
same condition as over-eating of
hydrogenated oil. It is not safe to
eat butter too much or coconut oil
too mauch.

¥z Mfer e : ot msfr wf
o A w1 & o aupeh O AW § Ty TN
g & 1 G g X wafw gy maw
wan § fe mget dw IgIT E, N wW
orerrgt et wat ax wfY foenr amar §
forery g o sy Aw Y ng s @
W e & ng ?

oft wowrowe : WY dw gyt W A
wwm § ww wna qgt ST en § 0
g § AW ® I AR T AT NY
oY wg fary amn § | IEET waiTew
&5 ot § 1 TRy et fr af et
g 1 I gree % wro AY Wi S AW
wrd &t wrear §, 2 P DwrEr g
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Bridge en Rupmarain River

+

Shri S, C. Samanta:

*184. { Shri Subodh Hansda:
{ Shrt N. M. Deb:

Will the Minister of Transport and
Communications be pleased to refer
%0 :the reply given to Starred Ques-
tion No. 336 on the 12th August, 1950
and state:

(a) whether final and fresh contract
for constructing a road bridge on the
Rupnarain river (National Highway
No. 6) has since been given;

(b) it so, when the actual work is
to commence; and

(c) whether a jetty for passenger
ferry service has been constructed
departmentally?

The Minister of State in the Mints-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.
Tenders have been received and the
work will be awarded after the
tenders have been examined.

(b) Does not arise.

(c) No, Sir. It is being constructed,
on contract.

Shri S. C. Samanta: May I know
whether it is a fact that this scheme
of bridging the river and connecting
No. 6 highway running between Cal-
cutta and Bombay has been taken up
in the First Plan and year after year
it could not be proceeded with? May
I also know whether it will be com-
pleted during the Second Plan period?

Shri Raj Bahadur: It is a fact that
this was sanctioned as early as Feb-
ruary 1956. Initially the design for
the bridge was in pre-stressed con-
crete but on account of the foreign
exchange difficulties, foreign exchange
component could not be obtrined to
get the high-tensile steel required for
the bridge. So, an RCC design was
taken up and that took time. After
that the position has eased a little
and we have again reverted to pre-
Stressed  concrete. This foreign

exchange dificulty has accounted for
the delay.

Shri 8. C. Samanta: May I know
whether suitable power craft has
already been procured so that there
would be no delay when the jetty is
ready for use?

Shri Raj Bahadur: A revised esti-
mate for this also—power ferry—has
been asked for. The jetty has to be
constructed before the power ferry
can be plied or used. It was also
found difficult to construct the jetty
because of the very heavy floods that
came from time to time which knock-
ed away the foundations of the
wooden ramps.

Shri Subodh Hansda: In answer to
para (a) of the question, the hon.
Minister stated ‘No’. But in answer
to another question on 12th August,
19059 the hon. Minister has stated that
the last date for the receipt of fresh
tenders was 28th August, 1959. Am I
to understand that no fresh tender
was received by the Government
within the due date?

Shri Raj Bahadur: The question is
not quite clear. I think the date given
on the previous occasion was 28th.
August. In fact more time was given
and the last date was changed over
10 14th September. Hence there is
some difference between these two
dates.

Ship Buailding

Shri 8. C. Samanta:
Shri R. C. Majhi:

Will the Minister of Transport and
Communications be pleased to state:

(a) what is the progress made by
the Hindustan Shipyard for building
of nine ships ordered by the Eastern
and Western Shipping Corporations;

+
Shri Subodh Hansda:
*795.

{b) how many ships have been
supplied to the Corporations since the
order was placed; and
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() the total amount remlised from
the Corporations for supplying these
ships?

The Minister of State In the Minls-
try of Transport and Communications
¢Shri Raj Bahadur): (a) Out of the
nine vessels ordered, the order for
one passenger-cum-cargo vessel has
been cancelled. Out of the remaining
8 vessels, keels have been laid for
4 vessels one of which is scheduled
to be launched on 31st December,
1859. Keels for the other 4 vessels
are expected to be laid during 1960-
81.

(b) No ship has s0o far been
delivered.

(¢) A sum of Rs. 168 lakhs has so
far been realised from the Corpora-
tions towards the instaliments payable
on these vessels,

Shri Subodh Hansda: May I know
whether the ships are going to be built
with our own technical] know-how or
with the assistance of foreign techni-
cal know-how?

Shri Raj Bahadur: We have got
one German expert, Mr. Theison, who
does help us in certain technical
matters; otherwise, all the other engi-
neers, workers and technical staff are
Indian.

S8hri S, C. Samanta: May I know
what will be the dead-weights and
knots of these ships that are under
construction?

8Shri Raj Bahadur: ‘They are 9.500
tonners—I am speaking from memory

—and they will have a s of
16 or 17 knots. peed

Shrl Tangamani: May T know what
will be the tota] tonnage of these eight
ships which are being built in the
Hindustan Shipyard?

Shril Ra} Bahadur: 9500 X 8 makes
76,000 tons.

Shri Sobedh Hansia: May 1 know
who designed these shipa?
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Shri Ba) Bakadur: They are Lubee-
ker type ships designed in the
Lubecker Yard in Germany.

Shri Tangamani: May 1 know,
8ir....

Mr. Speaker: Order, order. Let us
go to the next question. I am not
able to proceed at all. Hon. Members
get stuck up in one question, as i
that is the only important question.

Shri Tangamani: Sir, in view of the

Mr. Speaker: Order, order. I am
not going to allow,

Shri Tangamani: It arises directly
out of this.

Mr. Speaker: Many things may
arise. In the House of Commons as
many as 100 questions are disposed
of. 1t is rather curious that here
when a question comes up every hon.
Member wants to put a supplementary
question on that. What is to happen
to those questions which have been
tabled by other hon. Members? They
are ali elbowed out. Hon. Members
catch some other hon. Member’s ques-
tion and goes on putting supplemen-
taries after supplementaries, It is
cather curious.

Shri Tangamani:
the reply.

Mr. Speaker: All right; hon. Mem-
ber will table a separate question if
he wants a separate reply. I would
not allow more than two or three
supplementaries on each gquestion.

8hrl Harish Chandra Mathur: It
you are not going to allow more than
two or three supplementaries, let the .
Ministers make a full and satisfactory
answer.

Mr, Speaker: Yes, as far as is possi-
ble for them. Let us go to the next
question.

Sahndllacrwlrrrojeet

It arises out of

*788. {sm B. O. Muilick:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
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given to Starred Question No. 13168
on the 10th September, 1959 and state
what further progress has been made
regarding the final approval of the
Salandi Reservoir in Orissa?

The Deputy Minister of Irrigation
amd Power (Shri Hathi): The Salandi
Irrigation Project has been approved
%y the Planning Commission.

Shri Panigrahi: May I know whe-
ther, when it has been approved by
the Planning Commission itself, it will
be executed during the remaining
period of the Second Five Year Plan?

Shri Hathi: It may not be completed
during the Second Five Year Plan
because it will take about five years
for completion.

Shri Panigrahi: May I know whe-
ther the preliminary work would start
during the remaining period of the
Second Plan?

8Shri Hathi: Yes. Preliminary work
bhas already started and they have
spent about Rs. 2.25 lakhs on the pre-
liminary works,

C.H.8. Scheme for Civilian Defence
Employees

*797. Shrl 8. M. Banerjee: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-

tion No. 94 on the 4th August, 1959
and state:

(a) whether it is a fact that some
of the civilian employees working in
Defence Establishments in Delhi Cantt.
and Shakurbasti have been excluded
from benefits of C.H.S. Scheme;

(b) it s0, the number of such
employees; and

(c) the total number of employees
ocovered by this scheme?

The Minigter of Health (Shri
Karmarkar): (a) Yes, Sir.

(b) 8,928
(c) 4,038,

Bhrl 8. M. Bamecjes: It was an-
sbunced through s circular that this

scheme will be implemented from 1st
December, 18589. May I know the
reason why this scheme hag not yet
been implemented?

Shri Karmarkar: I should like to
have notice.

Shri 8. M. Banerjee: People who
reside in the Cantonment but are
working in these defence establish-
ments have been excluded from the
purview of the scheme. May I know
the reasons for it and the steps taken
by Government to include them?

Shri Karmarkar: In the case of
those of them that have been excluded
the C.H.S. Scheme does not function
in those areas. Secondly, inclusion of
a large number of these beneficiaries
who have been excluded would be
possible only if adequate hospitalisa~
tion facility is available in the Canton-
ment—either they build a new hospital
or suitable arrangements in Armed
Forces Hospital could be made. Both
these possibilities have been investi-
gated but not considered practicable.

o wer wei : Ffre fedes goen-
€3 Y et foeelt ¥ Y wg gfeay &
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el wieey ang Oy W gy Ry
# +fr xg giway & anaf ?

oft wTeET : 97 T fre Y & o
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Shri 8. M. Banerjee: May I know
whether some hospitals or dispensaries
have been started in the Cantonment
area to bring the defence employees
under this scheme?

Shri Karmarkar: No, Sir, not to
cover these people. If hospital faci-
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litles are created we shall be happy
<40 reconsider the question.

Import of Tracters for Panjab

798, Shri Ajit Singh Sarhadi: Will
the Minister of Food anédt Agrioultiure
be pleased to state:

(a) whether Punjab Government
bad approached the Central Govern-
ment for release of foreign exchange
for the import of tractors for cultl-
vation in the State for the years 1888-
$9 and 1059-60; and

(b) if so, Government’s
thereon?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No.

(b) Does not arise.

Shri Ajit Singh Sarhadl: May I
know whether the attention of the
Government has been drawn to the
fact that in several mechanised farms
in Punjab there is difficulty found in
the replacement of parts of tractors
which are not available here now?

Dr. P. 8. Deshmukh: S8ir, I have
heard the question only in parts.

Mr. Speaker: The hon. Member will
repeat the question.

Shri Ajit Singh Sarhadi: May 1
know if it has been brought to the
notice of the Government that in
certain mechanised farms in Punjab
difficulty is found in the replacement
of parts of tractors which are not
svailable because of lack of foreign
exchange?

Dr. P. 8. Deshmukh: Yes, wo are
aware of the difficulties of getting
spare parts and we are trying to do
our t. In fact, foreign exchange
was ed for by the Punjab Govern-
ment to the extent of Rs. 420 only
for import of spare parts.

Mr. Spesker: Rs. 4207 Is it not
Rs. 420 lakhs?

Dz, P. 8. Deshmnkh: No, Sir, 1t is
only Rs 420, and It was given in
October, 1969. That is so fa7 a9 the

decision
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demand is concerned. Of course, thers
N some forsign ‘exchangs avatinhie
with the State Government ahd some
parts are available from the trafly.

Myr. Spesker: What is the diffculty
then? Is it that the difficulty cannot
be got over with Rs. 4207 ‘

Dr. P. 8. Doshmukh: That is the
only information I have,

Mr. Speaker: The hon. Member
may explain,

Shri Ajit Singh Sarhadi: Rs 420
was the demand of the Punjab Gov-
ernment or somebody else?

Dr. P. 8. Deshmukh: Actually, Sir,
it was the demand of the Punjadb
Government?

Dr, Ram Subhag BSingh: May 1
know whether the tractor-manufac-
ture programme whith was initiated
by our Ordnance Factory last year
has materialised; if s0, whether and
when it is going to meet all our
requirements?

Dr. P. 8. Deshmukh: I am afraid,
8ir, the Minister of Industry will have
to reply.

Shri Tyagi: Has the Ministry tried
to impress the Planning Commission
about the need for the establishment
of a tractor manufacturing factory in
India, which is one of the rudiments
of planning in the Indian economy?

Dr. P. 8. Deshmukh: Yes, Sir, the
Ministry of Agriculture is in favour
of manufacture of tractors in India
and we have been pressing for that
to be done.

Shri Tyagl: What progress has the
Planning Commission made with
regard to their proposal up till now?
Dr. P. 8. Deshunakh: It must be

the Planning Commission who must
state it

Mr., Speaker: The hon, Member is
enlarging the scope of the guestion.
The simple question is whether for
want of spars peris the Punjad Gov-

“
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Tyagi: The question ‘that flows
mnu ‘why has not the Govern-
mént established a factory fot the
manufacture of tractors?

Mr. SBpeaker: That is true. Many
qQuestions flow out of this question .if
ene wants to enlarge the scope of it
fet us go to the next question.

Anacoessible Arem Committeo

+
Shri D. C. Sharmx:
*798. 4 Shri Bhakt Darthan:

Will the Minister of Poed and Agri-
eulture be pleased to refer to the
reply given to Starred Question No. 68
on the 4th August, 1958 and state:

(a) whether the Insccessible Area
Committee appointed to give sugges-
tions for attaining sel-sufficiency in
food in hilly areas of India have since
completed their work; and

{d) i1 =0, whether & copy of the
fingl report of the Committee will be
%aid om the Table?

The Deputy Minister of Agriculture
{8hri M. V. Krishnapps): (a) No, Sir.

(b) Copies of the briet general
report so far submitted by the Com-
mittee have already been placed in
the Parliament Library. The Com-
mittee will submit detailed recom-
mendations separately in respect of
each of the areas visited by it and
these will be placed in the Parliament
Lidrary when available.

Shri D, O. Sharma: May I know
by what time the committee is expect-
ed to complete its report?

Shri M. V. Krishnappa: We expect
that by January, 1960, they would be
able to complets the report.

Shrt D. O. Sharma: May I know ##

all e inaccessibie aress in India are
Gﬂ‘h‘“bbww%m-

mittee or whether the committee is

gothg to select a few’ dnudeossible
areas?

‘Shri M. V. Krithnappa: The areas
selected by us as model areas are:
‘Chini and Pangi areas in Himachal
Pradesh; Kulu Valley in Punjab; the
‘hilly districts of Uttar Pradesh, Ratng.
giri district of Bombay; the hilly areas
‘of Assam; the territory of NEFA and
the territory of Tripura. It was felt
that by studying conditions here we
could know the facts. If there are
‘any other small hilly areas, the recom-
‘mendations should be similar to those
recommendations aboyt the areas
‘mentioned by me.
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f& gl eqe g% wg wyll Sl
qw M A ag Foied foe @7 awd-
¥z *Y I 7Y WA & fad AW @
anafy |

oft o 5w : W W SRR Oy
TS W FN 6 7w oy fie g Fod
o g O w7 Y vy 39 B IAg
acedt Y qg " feor aram B @
¥wre 8F i mediie ¥ fintr WX R
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oY ®OT | Ny ever 97 ATt
¥ wd § AN wgt ¥ avew feafe
vl wg W @A § wwlad fowd
faud TC g TS TR qre e W
Wi I OF MW R ¥ a1 TR
oty whlY
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Shri HBem Raj: May I know the
eriterion which was fixed for includ-
ing only these areas in the category
of inaccessible areas and not others?

Shri M. V. Krishnappa: The very
fact that these were inaccessible
areas explains the reason why we
had to select only a few. It takes a
long time to go through long distances
in these inaccessible tracts.

Seth Govind Das rose—

Mr. Speaker: Are there any inacces-
sib'e areas near or round about
Jubalpur? (Laughter).

MR R AR R S R
TR gt xak Wi Qi 7E X WY
wrevd gur fw gg w2 gauar A e
EIXT 47 AIV ATA § wgh 9T Af wk
oY & wrer wiga § fe wpr gaTET
Wt g% gfaw feqr wgm i owd
ot wiw & xr31fr ? Ao wyaw afig
¥¢

ft wto &0 MTW'{!'Q X3
fefr feferaay are dae wdw & wedfr §
oY 9T § AT WqT | ,

Shri C. D. Pande: Apart from
inaccessible areas where of course
people cannot go, there are areas
which are difficult to reach. May I
know whether the attention of the
Government has been drawn to the
conditions in these areas where the
problems are nearly the same as those
in the inaccessible areas but which
are difficult to reach? For example,
I mention the areas such as Almoras,
Naini Tal and Garhwal districts.

Shri M. V. Krishnappa: The very
fact that the hon. Member mentions
those areas makes it clear that they

not included. After the final report
comes, I think they would also be
considered. 'If that has not been dooe,
I can assure the hon. Member that i
will be done later on.
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Mr. gcaker: Shri P. C. Boroosh.

Skt p, C. Borecsh: Question No.
800, ;. ’ ’

sor Speaker: I think Question No.

this.% may be taken up along with

murd Question No. 801 relates to
Ar of police official in g train.

(8'::1\ Depaty Minister of Raliways
Shahnawas Khan): Yes, Sir.
Crimes on Rallways

+
Shri P. C. Borooah:
Shri N. R. Muniswamy:
Shrimati Iia Palchoundhari:
52 ) Hew Bl
Shri Rameshwar Tantia:
| Shri Mubammed Elias:
Shri 8. M. Banerjee:
80 Shri Ram Krishan Gupta:
0 <{ Pandit D. N. Tiwary:
Shri M. L. Dwivedi:
Shri A. M. Tariq:
Shri Snbodh Hansda:
Shri R. C. Majhi:
Shri 8. N. Ramaul:
Pandit J. P. Jyotishi:
Shri Ansar Harvani:
Shri Radhelal Vyas:

IWilll the Minister of Ralways be
Pleasey ¢ state:

(8) Ghether it is a fact that the
mc"dence of crimes on running trains

has O¢ jate been increasing on the
Ballway!;

(b?iflo.th.numbero!euqot
d‘m“ics. murders and loots reported
s0 a5 4yring 1959;

(€) the loss sustained by the pas-
seng and the Railways during the
periog; ang

(d) the nature of steps taken or
m'”ndwbeukmform.nmyot

ot tra
wbﬂt.l'l:d property the travelling

&mmam
(Bhrl gy noawas Khan): (a) There
b“"nommhmuhmchd-
""’“mmnmwmm
&1 5,4 Western Railways only.
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(b) Dacoities — 7

. Murders —~— 6
Robberies — 35

{c) Loss sustained by:
(i) Passengers Rs. 7,86,808.
(i) Railways Ra. 180.

{(d) 1. Btate Governments were re-
guested to instruct the police to exer-
eise greater vigilance on undesirable
characters moving on the railways
and arrange full protection.

3. Reservation of accommodation for
G.R.P. escort iz being made in the
sentre of the train, wherever possible
next to ladies compartment.

8. Door latches, bolts, internal
satches on window shutters and ex-
panded metal on lavatory windows are
provided in Air Conditioned, First
Second and III Class (ladies com-
partments).

4. Conductors and TTEs have in-

. structions to pay special attention to

lady passengers, particularly when
travelling alone and to ensure that
safety devices are in working order.

t’ﬂmigﬁmmmm

o lflmﬂtm:
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(@) @ g & faq A only
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& TRAY & nwd A frcoere o mar
§ 1 o ¥ ow ¥ s e g O s Y
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|

Seme Hoa. Members: The answer
in English may also be read.

Mr. Speaker: Yes.

{Shri Shahnawaz Khan: (a) Yes,

Sir.

(b) Three persons arrested recently
in a robbery case have been found
responsible for this murder. Accord-
ing to the statement made by one of
them the deceased was stabbed to
death when he woke up to find his

co-passenger committing theft of his
belongings.

(c) It is difficult to forestall and
prevent such incidents when com-

mitted by persons travelling as bona-
fide passengers.]

ot wyrlt © o & wwe W ¥
win o S wiei fed et wfoew €Y
T ?

ot sywaTe Wt : GaeY o fegr
o € | fes gy e A § gewy
awe fom €

oft wgufy : fex T 7% £ W@
fie gre1 Qven fower gior § ?

ot e wt @ S § qwen
fere grar & 1

Shei P. C. Berocah: While there
bas been an increase in the railway
crimes, may I know why Govera-
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ment have thought it proper to blank
off the alarm chain apparatus in cer-
tain tnim?

Shri Shabmawas Khan: We have
been forced 'to blank off the alarm
chaing in some trains because the
incidence of the pulling of alarm
chains was very high in the particular
sections,

Shri Hom Raj: In view of the fact
that the jurisdiction of the rallway
police extends only to the precincts
of the railway, and that the railway
department counts on the responsi-
bility of the civil police also, may 1
Xknow how the co-ordination is made
by the railway department and the
civil police for early tracing of crimes
in the railways?

Shri Shahnawas Khan: By close
and constant co-operation among the
railway protection force, the GRP and
the district police.

Shri Hem Raj: In view of the fact
that, at present, the crimes are in-
«creasing instead of decreasing, in spite
of the fact that the railway protec-
tion force iz also functioning, may I
know how these crimes are not being
checked?

Shri Shahnawas Khan: It is in keep-
ing with the general pattern in the
country. (Interruption).

Shri Tyagi: Str, I want a clarifica-
tion. What does the hon. Minister
mean by pattern? Is it because we
have adopted a democratic pattern
that crime is increasing or is it the
pattern of Ministership that is res.
ponsible for this?

Mr. Speaker: Order, order. The hon.
Minister is in charge, not of the gene-
ral administration in this country, but
in charge of the railways. The rail-
ways are his particular concern. Peo-
ple are encouraged or invited to travel
in railways. The railways are the
monopoly of the Government.
No other man can start a
railway. When the monopoly is in
the hands of Government, {s this the
answer that the Government should
give? People are invited to travel by
trains, and no other man or body of
pureons can start a railway. The

railways are in the hands of Govern-
ment, and the ariswer thit dais  row
been given is, “it' is the glrieral pat~
tern” and so on. 1 am redlly sur.
prised at the answer. Hon, Members
want to know the steps taken by
Government to check the crimes. They
want to know why there should be an
increase, instead of the number of
crimes remaining at least at the same
stage as they were before. Of course,
hon. Members need not pursue the
guestion in a general way.

Shri Tyagi: But they must confess
their failure with regard to this nm-
ter.

Mr. Speaker: Order, order. It would
not solve the problem. The question
is, why there should be an increase
in the number of crimes.

Shri Shaknawazs Khan: For one
thing, crimes have not increased. 1
deny that crimes on the railways gene-
rally are on the increase. It is not sa
Crime may have increased on certain
railways but it is wrong to say that
there is a general increase in the num-
ber of crimes over all the railways.
That is not so.

Mr, Speaker: Even in some railways,
the question is, what is the need for
an increase, and what are the steps
taken by Government to check the
crimes. Is not any passenger who
gets into a train entitled to ask for
protection, and if he complaing that
there is an increase in crime some-
where, even that “somewhere” must
be plugged. What are the steps that
are taken in this regard?

Shri Shahnawas Khan: The step
that we have takepn is to request the
State Governments, because the main-
tenance of law and order is the res-
ponsibility of State Governments and
the GRP.

Mr. Speaker: Is it the duty of the
State Governments to keep law and
order inside the trains elso? Is it
the State Governments’ responsibllity?

Shri Shahmawas Khan: Ves, Sir. It
is of the Government Railway Police
(Interruptions).
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Shrimati Mafida Ahmed;: It is a
gehitine fhct that crimes on the rail-
Ways sre increasing during the cur-
gent year. In view of the growing
bisacurity in railway travelling, may 1
know what protective measures are
taken by the Railway Protection Force
and the number of miscreants ar-
vested by them so far?

Shri Shahnawas Khn: I would like
to make the position clear. The Rail-
way Proiection Force is responsible
only for the protection of railway
property and property entrusted to its
care. ‘The Government Railway
Police, which comes under the juris-
diction of the State police, is responsi-
ble to ensure safety of travelling pas-
sengers in trains. I want to make that
quite clear.

Mr. Speaker: I am surprised. Let
this question of law be decided My
view hag been different. Of course,
if the culprit escapes into the country,
the State police will pursue him. But
#0 far as crimes committed within the
train are concerned, is it the duty or
the obligation of the local police to
appoint so many persons to look after
§t? The Minister will kindly consider
and ascertain the legal opinion regard-
ing this.

Dr. Ram Subhag Singh: Even if we
assume that it is the responsibility of
the State Government to take care of
the railway passengers, may I know
whether the Railway Ministry has
approached the State Governments or
requested the Home Ministers and the
Chief Ministers of the States to take
adequate precautionary measures?
The Minister says only in some zones
it is on the increase, viz. Western,
North-Eastern and Northern Rail-
ways. The Eastern Railway also pas-
ses through this. So, out of 7 zones,
in 4 zones, the law and order condi.
tion has become very bad. May 1
know whether they have approached
the State Governments to give them
adequate power to restore law and
ovder in the eallways?

‘p.wmmmum

lisbility of taking passengers, s it not
their obligation to take them sale?
Why not they themselves take the
power? It is a suggestion that is
made. The hon. Minister of Railways
said the other day that from time to
time he will hold conferences with the
Members and call for suggestions, He
offered to do so. So far as this matter
is concerned, hon. Members will talk
to him and if anything more has to be
done in this House, we shall do it

Shri Tyazi: 1 only want to submit
that it the Government is feeling that
the crime on railways is on the dec-
rease, the nation would be shocked to
know it. There is no hope of any
improvement if that is the complac-
ency of Government. I am afraid it
is not on the decrease; on the other
hand, it is on the increase. During
the British days, we had never seen
dacoities committed in the trains, pas-
sengerx shot at pistol-point, ete.

Mr. Speaker: We are having a gene-
ral discussion on this matter now.

Shri 8. M. Ranerjee: Let us have a
discussion on this.

Shri Sonavane: On a point of order,
Sir. The hon. Member, Shri Tyagi,
said that no such things took place in
the British regime. Is that statement
correct? Can he make such a wrong
statement?

Mr. Speaker: There is no point of
order in this. He thinks similar things
did not happen when the previous re-
gime was here. It is a matter of opi-
nion. Let me proceed to the next
question. Hon. Members know how to
move this House.

Shri 8 M. Banerjee: I move . ...
Mr. Speaker: I cannot take notice
of oral motions like this.
Delay in Recruitment of Railwaymen

+
o282 Shri Harish Chandra Mathwur:
*\ Shri Hem Raj:

Will the Minister of Railways de
pleased to state: ..

(a) whether delays in recruitmemt
on raillways bave been brought to his
notice;
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(b) what are the mazin causes of
delny; and
(c) the steps being taken to elimi-
nate them?

The Deputy Minister of Raflways
(Shri Shahnawax Khan): (a) Yes.

(b) and (c). The matter is being
examined.

Shri Harish Chandra Mathur: Is it
& fact that the wvarious General
Managers have represented that the
work is suffering because of these
delays? May I know what was the
main complaint from the General
Managers when it was made and what
steps have been taken in that regard?

Shri Shahnawax Khan: I am not
aware of any specific complaints by
all the General Managers. Some
delays did occur in certain cases. We
called a meeting of the Chairmen of
the Railway Service Commissions and
we have already initiated steps to
speed up the procedure,

Shri Harlsh Chandra Mathur: From
the date on which the candidate
appears for interview to the date
when he receives the posting order,
what ig the time ordinarily taken and
what are the various procesaes
through which he has to pass?

Shri Shahnawas Khan: The time-lag
varies between 7 months and 1 year.
There are set procedures. Applications
are invited, examinations are held and
those who are successful are called
for interview. After the interview,
there is verification of character. The
lists are sent to the railways and then
the railways call upon them for
medical examination. Then whenever
vacancleg arise, they are appointed.

Shrl Hem Raj: May I know whe-
ther it {s a fact that this verification
by the police takes months and
months and the posts are never filled?

Shrl Shahmawaz Khan: We have
1sid down & time-limit of 4 weeks
If the police verification on report
not available within 7 weeks, then
scoept the verification by any gazet-
ted officer or M.P.

i

Skr! Stukssan Singh: What {s the

Ig it because qualified persons are not
available or is Government failing im
its duty to recruit in right time?

Shri Shahnawas Khau: We have
not found any dearth af suitable per-
sons. There has been some delay
owing to the procedure. We are try-
ing to expedite the matter, so that
there i3 no delay.
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Yesrs to call the candidates for inter-
‘view?

Siaxi Shahnawas Khan: One of the
most important steps that we are
teking is to hold a mass examination,
prepare a panel and whenever there
is a demand, we detail people from
the panel

Shri Harish Chandra Mathur: The
hon, Deputy Minister said that the
delay is from a minimum of 7 months
t0 a maximum of 12 months. May 1
know how he expects a candidate to
keep waiting for 12 months? Is the
step he is suggesting likely to elimi-
nate the delay and after this step is
taken, what is the time that will be
taken?

Mr. Speaker: Just as the Union
Public Service Commission’s report,
are not the reports submitted by the
Railway Public Service Commissions
placed on the Table of the House?
Does the Railway Public Service Com-
mission not prepare an annual report?
I am requesting the hon. Minister
whether it may be placed on the Table
of the House so that we will have
an opportunity to discuss it.

Shri Shahnawaz Khan: There are
four Service Commissions, and they
are not statutory bodies like the Union
Public Service Commission. So, no
regular report is placed on the Table
of the House.

.
Shri Harish Chandra Mathur: But
the Railway Minister can make a re-
port. How do they expect the candi-
dates to wait from 7 to 12 months?
Or is it their experience that most of
the candidates who apply and are in<
terviewed are not available when post-
ing orders are sent to them?

Shri Shahnawas Khan: Some of them
are not availab'e; but a large number
of them are available.

Mr. Speaker: If the hon. Members
are anxious, let them table a motion
saying let us go into the question nt
recruitment in railways in greater de-
tail than now

Rajasthan Desert

*2¢3. Dr. Ram Subhag Singh: Win
the Minister of Food and Agriculture
be pleased to state:

(a) whether the scheme to esta-
blish a shelter belt of trees along the
western border of Rajasthan desert
has noW been abandoned;

(b) if so, whether any new scheme
has been evolved to fight the advance
of that desert in different directions
in India; and

(c) the total area of fertile land
which is eaten up by the advance of
the desert, each year?

The Minister of Agriculture (Dr.
. D, Dednmadny wy s, s growmg
of woodlots, wind breaks and develop-
ment of pastures are considered more
eftective methods to check the spread
of desert.

(b} A pasture development scheme
has already been sanctioned and is
being implemented. The Desert Affor.
estation and Soil Conservation Station
at Jodhpur is being developed into a
Central Arid Zone Research Institute
to tackle all the problems of arid and
semi-arid regions.

(¢} No reliable data is available
with regard to the total area of fertile
land which is turned into desert, each
year.

Dr- Ram Subhag Singh: The hon.
Minister says that they have given up
the creation of a sheltered belt zone
in tpe desert area, which was under-
taken about 5 or 6 years ago. May I
know the amount of money so far
spent on the project? Who advised
the plan for creating a sheltered zone
and Why has it been given up?

pr. P. S. Deshmukh: First of all,
the original scheme itself was an ex-
periment. Tt was done at the sug.
gestjion of experts themselves 1 am
sorrv. 1 have not got the figures of
actua) expenditure. When we changed
the scheme or method we were ad-
vised by a famous exvert of FAO,
Dr. G. Y. Goor. We have our own
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experiece also and as a résult of the
mcﬂmcntt wa came lo the conclu-
sioh that the othér method is bat.er.

Dr. Ram Subhag Singh: About four
yoars ago even planes were used to
drop babul sesds in that area and
some other areas. Was it a foreign
expert that advised the Government
to drop seeds from the air? I do
not know whether those seeds have
sprouted or not I want to know
whether any local officers, or people
living in those villages, have advised
the Government to carry out this new
plan or not.

Dr. P. 8. Deshmukh: As I have al-
ready said, there are some new ex-
perts who have advised us to change
the schemes. So far as putting in the
seeds by plane was concerned, that
was a sort of extension of our scheme
under.aken by the 8'ate Government
on their own responsibilty. When we
said that there should be a big shelter
belt about five miles in depth they
thought it would be easier if seeds are
dropped by planes, which will cover a
longer area. Unfortunately, that ex-
periment did not succeed.

Shri Harish Chandra Mathur: Is
the hon. Minister aware that certain
Members of Parliament, including
myself, warned the Minister against
the futile a‘tempt of sowing seeds by
gir? May I know whether they took
note of that at that time, or what
happened?

Dr. P. 8. Deshmukh: I am sorry we
did not credit the hon. Mcmbers with
the expert knowledge. It was prob-
ably a common sense advice which
we would have been better advised

to take.

Raja Mahendra Pratap: It is my
discovery. The desert is a kind of
disease just like eczema and the rve-
medy is to throw out the sand into
the sea and then water and plough
the land,

Mr. Speaker: The hon. Member has
not put a question.

Stiri Asdar: Is 1t & fact that a.Cen-
tral Institute is being established fu

Mr. Speaker: The hon Member may
resume his seat. Let all hon. Members
exhaust their talking acroas the table.
I am really surprised at it 1 carnot
hear anything, if hon. Members carry
on conversation like this.

Shri Assar: May I know whether
it is a fact that a Central Insti.ute in
being established in Rajasthan to
carry out research on the problem with
the help of UNESCO and, if so, what
is the nature of the help?

Dr. P. 8. Deshmukh: I have not got
the details of the help but what my
friend has stated is correct. We are
going to establish an institute in Rajas-
than and the UNESCO is going «
help us.

Baraset-Basirhat R;llway Line

*804. Shrimati Renu Chakravarity:
Will the Minister of Rallways oe
pleased to refer to the reply given
to Starred Question No. 91 on the
4th August, 1959 and state:

(a) whether construction of the
proposed Baraset-Basirhat broad gauge
railway line has since started; and

(b) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes
Sir.

(b) Does not arise.

1 might add that the earth work
formation and construction of bridge
in the first 194 miles of the line has
since ‘been started. Tenders for the
formation and bridge work on the
remaining 13.23 miles have not yet
been acceptcd as land has not been
banded over in a continuous stretch
by the West Bengal Government.

Shrimati Rent Chakravartty: How
much land still remains to be handed
over to the Ministry by the West
Bengal Government?

Shri 8. V. Ramaswamy: 98 per cent
has been handed over. Balance laft
is 2 per cent.
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Shrimati Rouu Chakrsvartty: May
4. know whether instructions have
been issued reguesting the contractors
o appoint local labour for unskilied

. Ahri 8 V. Ramaswamy: Yes, 8ir.
The majority of the workers are local
Instructions have definitely

isgsued for that purpose.

Shri T. B. Vittal Rao: A sum of
Ra. 40 lakhs have been provided in
the current year. May I know whe-
ther there is any prospect of this
amount being utilized during this
year?

Shri 8. V. Ramaswamy: Rs. 50 lakhs
have been provided for 1959-60, not
Rs. 40 lakhs as stated by the hon.
Member. I might assure the hon.
House that it will be completed wnh-
in two working seasons.

Shrimatt Renu Chakravartty: In
view of the fact that certain parts of
this area becomes flooded during the
rainy season, may I know whether
the Minisiry has tried to expedite the
West Bengal Government regarding
the handing over of the remaining two
per cent land so that this work can
be completed soon?

Shri S. V. Ramaswamy: As the
House knows, we have been writing
to the West Bengal Government.
When the final survey was carried
out, it appeared that the line had to
pass through a cerlain burial ground
and so people refused to hand it over.
Then we wrote to the West Bengal
Government to get the approval of
the Chief Minister himself. I think
ke is making efforts to expedite the
handing over of the bslance of the
land.

Shrimati Da Palchoudhuri: Con-
aldering that thousands of citizens to
the city used to come by this train, and
by discontinuing it great difficulty is
f2lt in going to Calcutta, may I know
whether the railwavs have tri-d to
Provide an alternative route till the
work is completed?

kel 8. V. Rameswamy: I am not
Sure of the alternative route. But

a road had been laid from Patipukur
(Shambazar) to Rajarhat and Bishnu-
pur, a distance of 9 miles, and this
road is being further extended to
Beliaghata Bridge. Now 19 buses are
running 'in that route.

Marine Blological Remeaxch Unit
at Ernakulam

+
*805. { Shri V. P. Nayar:
"\ Shri Kunhan:

Will the Minister of Food and Agrl-
cultare be pleased to state:

(a) whether Government of India
are aware of the lack of adequate faci.
lities for research in the Marine Biolo-
gical Research Unit at Ernakulam;
and

(b) what are the plans to develop
this Institution to solve the urgent
problems of fish packing, preserving
and freezing industry?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
The Processing Wing of the Central
Fisheries Technological Research
Siation, Cothin, was sanctioned by
the Government of India in Septem-
ber, 1958, and it has been provided
with the basic scientific equipment
and other facilities. The work has
just begun and the programmes are
beine organised with the assistance of
the F.A.O. Processing Expert who is
at present working there.

Shri V. P. Navar: Is it not a fact
that this research institution does not
even have cold storase and freezng
facilitiec so that re<earch workers are
forced to go to other private run
institutions to do their research?

Shri M. V. Krishnapoa: I have
stated that onlv last vear this wing
was started. Since then we started
recruiting the staff and that has been
over. Since the hon, Member gave
notice of his question there hag been
cons‘derable improvement there. A
gas olant has been vput up. An
incubator. air oven, refrigerator and
varinus other equinments have already
arrived. By the time the hon. Mem-
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ber goes back, I think he would see
.a lot of improvement and it will be
tully equipped.

8hil V. P, Nayar: Iz it not a fact
that the library of this research insti-
tute has hardly 100 bocks even now?

Shri M. V. Krishnappa: We will trv
to enlarge the library also. It is a
new station. There is a lot of deartn
of books on fisheries in India. We
‘have to get them from foreign coun-
tries which takes some time.

Fish Transport

egog. J Shri V. P. Nayar:
Shri A. K. Gopalan:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is g fact that consi-
derable quantities of o0il sardines,
Mackerels and other shoal fish landed
are not used as human food for want
of transport facilities; and

(b) whether on account of this the
fishermen get far less from their
catches than what they could get if
the fish could reach the consumers
before they are spoiled?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) At
times when there are very heavy
landings of mackerel and sardines
fish, a limited part of the catch is
liable to be converted into manure
for want of adequate facilities for
preservation, transport and handling.

(b) When the flsh ig go converted,
the fishermen naturally get smaller
returns than they could get, if ths
fish were used for human consump-
tion.

Shri V. P. Nayar: Is the hon. Minis-
ter aware that during seasons ol
sardines have necessarily to be sold
by the fishermen at the rate of 600
or 200 fish per rupee on the Kerala
coast?

Shri M. V. Kr'shnappa: It Is true.
‘They are sold even cheaper than that.
Sometimes we hsve to purchase for

an anna 100 t0 180. That s why they
have t60 convert them into manure.
But we have taken action and we are
taking. Compared to, what the
position was three yesrs ago, tos
wastage of this fish will be minimized
by introducing rail cars and insulated
vans. Much more has to be done.
From the 1st January we are running
two railway insulated wagons from
Calicut to Madras. Those two wagone
will carry nearly 30 tons of fish per
day. That would relieve the situatios

Shrimati Renuw Chakravartty: In
view of the fact that there is deter-
foration in trade relations betweea
East Pakistan and West Bengal, as
the Government looked into the possi-
bility of arranging fish to be airlifted
from the Kerala coast to West Bengal
where the price of fish is Rs. § (o
Rs. 4 a seer?

Shri M. V. Kristmappa: No, no
from Kerala but fish like katla :»s
being airlifted from Mettur Dam
through private trade. It is very good
fish from the Bengalis point of view
and which Madras is may not like.
That fish is being airlifted to Calcutty,
The fish of West Coast may not be
liked by the people of Calcut‘a
because the majority of the people of
Calcutta do not like sea fish. They
say that it is non-vegetarian food.

Shri Narayanankutty Menon: May
1 know whether the hon. Minister is
aware that the major catch of sardines
is from the Travancore-Cochin area
and po insulated cars are run either
on the Cochin side or on the Travar-
core side of the railway? If so, will
Government take adequate measures
to put insulated cars on that side of
the railway?

Shri M. V. Krishnappa: Yes, Sir.
Sardins fish appears from Ratnagiri
to Cape Comorin. It iz moestly con-
centrated in the Travancore-Cochin
area. We are trying our best. Hon.
Member knows how the sardines
arrive. They come by chance 11
waves, Once they come it is impossi-
ble for anyone sven to catch ther.
By mere putting the net one cou'd
take a cartioad of fish because they
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come in waves, When they do not
come they do not come at all for
years, That is the trouble with this
sardine fish,

Railway Schoel, Ratlam

*807. Shri Damar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that class
XI cannot be opened in the Railway
High School, Ratlam, for want of
proper rooms;

(b) whether it is also a fact that
the permanent recognition of the
Railway Higher Secondary School,
Ratlam, by the Board of Secondary
Education, Gwalior, is held up for
want of a proper building, science
laboratories, etc.; and

{c) whether a sum of Rupees flve
lakhs was provided for a new school
building at Ratlam but the money has
been diverted for constructing a hos-
pital building at Bombay?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (d4) No, Class
X1 is not due to be opened till July
1961.

{b) The Board of Secondary Educa-
tion, Madhya Pradesh, Gwalior, hai
given provisional recognition to th:
School up to the exanination of 1962.
The question of permanent recogni-
tion. will be taken up after 1962 bv
which time certain conditions laid
down by the Gwalior Board in res-
pect of builidngs, scientific labora-
tories, equipment, etc. are proposed
to be complied with.

(¢) In the Budget for 1959-60 the
work was indicated at an estimated
cost of Rs, 4'24 lakhs with an outlay
of Rs. 1'30 lakhs in 1858-60. Later,
it was decided that the estimated
cost ghould be reduced on considera-
tions of austerity. The plans &and
estimates for the building are under
revision and meanwhile the amount
provided for the school building in
the Budget for 1980-60 has been
diverted towards the construction of a
hospital building at Bombay.

304 (Aj) LSD~2
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Mr. Speaker: The hon. Minister of
Parliamentary Affairs is himsel? dis-
turbing the House.
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Multipurpose Development Plan in
Madhya Pradesh

+
Shrimati Ila Palchoudhuri:

*s1e. : !
Shri Prakash Vir Shastri:

¥ Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether it is a fact that the
Government of India have a proposal
for a Rs. 5 crores multipurpose
development plan for reclamation of
the dacoit infested tract in Madhya
Pradesh; and

(b) if so, the brief details of the
plan?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No, Sir.

(b) Doeg not arise.

Cast Tron Sleepers

Sh.rl+nlnnl Ghose:
Shri Easwara Iyer:
*811. { Shri 8. M. Banerjee:
Shri Nagi Reddy:
| Shri Panigrahi:

Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Board
have recently placed orders for Cast
Iron Sleepers of about 2} lakh tons;

(b) if so, whether the lowest ten-
der wag accepted; and

(¢) if not, the reasong therefor?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) No,
Sir; only a tender was issued recently
and the offers received are under
consideration.

(b) and (c¢). Do not arise.

Shri Bimal Ghose: May I know
whether tenders were called for, if
there has been a long lapse of time
for coming to a decision and the
reason for the delay in coming to @
decision?

Shri S. V. Ramaswamy: In the
first place the question is not very
clear as to whether it refers to 1958
or to 1959. As regards the 1958,
tender, it was for 2-5 lakh tons of
cast iron sleepers. 75 firms parti-
cipated in the tender. The contract
was given to 37 firms with a total
of 2 lakh tons of which 1'15 lakh
tons have already been supplied. So -
far as the 1959 tender is concerned
that is also for 2'5 lakh tons. 66
firms have tendered, but no order has
yet been placed.

Shri Bimal Ghose: Was the original
order for 5 lakh tons out of which
2°5 lakh tons have already been
supplied? :

Shrl 8. V. Ramaswamy: For 1988
it was 25 lakh tons and again for
1039 it is for another 2:8 lakh tous.
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Shri 8. M. Banerjee: May I know
whether it is a fact that the Railway
Board congiders the lowest rate of
tender, that is, Rs. 345 and Rs. 370
for BG and@ MG sleeper respectively
as unworkable and uneconomic? Is
it also not a fact that the Director
General of Supplies and Disposals is
purchasing in thousands of tons bear-
ing plates which are admittedly
costlier per ton than sleepers at
Rs. 3457

S8hri S. V. Ramaswamy: Certain
firms quoted a price that was the
lowest. But, it was not accepted for
other reasons.

Shri S. M. Banerjee;: I want to
know the names of the firms which
have given their quotation and whe-
ther they are firms which manufac-
ture keys or whether the keys are
manufactured by Singh Engineering
Co., Kanpur which has done previ-
ously very bad work.

Shri S. V. Ramaswamy: The two
firms are—may 1 give the names?

Mr. Speaker: Yes.

Shri S. V. Ramaswamy: Messrs
Baidyanath Iron and Steel Co, and
Shri Hanuman Foundries Ltd. The
contract was not given to the first
firm because they were new in the
line and we wanted to know whether
they could fulfil the work. As far
ag the second firm is concerned, there
were certain enquiries pending and
therefore, they could not be given.

Shri C. D. Pande: How does the
price of timber sleepers compare with
iron sleepers and may I know whe-
ther in view of the large supply of
iron now, tender foreign sleepers will
be cancelled?

Shri 8. V. Ramaswamy: The hon.
Minister has already stated that there
will be no import further of foreign
sleepers.

Shri C. D. Pande: How does the
price compare?

Shri 8. V. Ramaswamy: A separate
question may kindly be put.
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Shri 8. M. Banerfee: May I know
whether these firms who are supply-
ing sleepers are also manufacturing
the keys? If the keys are manufac-
tured by others, 1 want to know
which are the firms which will manu-~
facture the keys for joining the
sleepers.

Shrli S. V. Ramaswamy: This
question relates only to tender for
sleepers. I do not know about keys.
A separate question may be put.

Shri S. M. Banerjee: You may
remember, Sir, the other question is
here today, that sleepers were reject-
ed, because the keys did not fit in,
and the entire thing was thrown out.
I want to know who will manufacture
the keys. These are inter-linked.

Shri S. V. Ramaswamy: I want
notice.

Mr. Speaker: He is not in a posi-
tion to answer immediately. The
Question-hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Sieeping Accommodation in Alr-
Conditioned Third Class

*808. Shri Mohammed Imam: Will
the Minister of Railways be pleased
ta state:

(a) whether there is a proposal to
provide sleeping accommodation to
passengers travelling by Air-condi-
tioned third class; and

(b) if so, when it will be given
effect to?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No,
Sir.

(b} Daes not arise.
Level Crossing at Safdarjang Alrport,
New Delhi

Shri Ram Garib:
*809- Shri D. C. Sharma:

Will the Minister of Health be
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pleased to state:

(a) what is the progress of work
régarding the construction of a secongd
or a double level crossing near the
Bifdarfang Airport;

(b) whether cycle tracks on elther
side of the road in front of the Air-
port right from the level crossing are
also proposed to be constructed; and

(¢) if so, by which date the work
will be completed?

The Minister of
Karmarkar):

Health
(a) The double
crossing at Mehrauli Road, near
Bafdarjang  Airport, has to be
provided by the Ministry of Railways
on behalf of the New Delhi Municipal
Committee ang the Delhi Municipal
Corporation. The work has not been
started so far.

(Bhri
level

(b) There is no such proposal at
present under the consideration of the
New Delhi Municipal Committee or
the Dethi Municipal Corporation.

{c) Does not arise.

Train Accident at Manmad

Shri Jadhav:
Shri B. C. Mullick:

“Will the Minister of Rallways be
pleased to state:

*812.

(a) whether it is a fact that there
was a serious accident caused by the
engine that wag being shunted at the
Manmad Station on the 23rd Septem-
ber, 1959;

(b) the extent of loss to Railways;

{c) whether it is a fact that some
passengers were aiso injured;

{(4) whether any inquiry has been
held into the accident; and

(e) the action taken against the
persons found responsible?

The Degnty Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) A
shunting engine with a load of
9 wagons dashed against the dead and
mounted on the platform as a result
of which all the vehicles derailed.
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(b) Rs. 62,000 approximately.

(c) Two passengers sustained minor
injuries,

(d) Yes.

(¢) Punishment against the staf¥
held responsible is being fnalised by
the railway adminigtration.

Dam on River Tista

Shri Mangeon:
*813. { Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Xrrigation and
Power be pleased to state;

{a) whether it ig a fact that the
Central Water and Power Commis-
sion undertook and completed tha
investigation of the River Tista for
the purpose of constructing a dam;

(b) if so, whether any sight for
the construction ot the dam has been
selected; and

(c) what is the estimated power and
irrigation potential of the proposed
dam?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, 8ir.
Investigations for a dam on the river
Tista arc being undertaken by the
Central Water and Power Commission.

{b) Does not arise.

(¢) This will be known only after

-

the investigations have been com-
pleted.

Transport of Iron Ore
814, Shrl Panigrabi: Will the

Minister of Railways be pleased to
state:

(a) what arrangements have been
made to transport 2 million tons of
iron ore from Calcutta port to fulfil
the Japanese contracts; and

(b) if no arrangements have been
made, the reasons therefor?

The Deputy Minister of Railways
(Shri 8. V. Reawswamy): (a) and



4601 Written Answers AGRAHAYANA 20, 1881 (SAKA) Written Answers 4602

{h). The Ministry of Railways are
not aware of the destinations of the
iron ore which moves to the ports
for export. However, the quotas for
jron ore asked for by State Trading
Corparation from varioug sectors to
Calcutta Port and targets agreed to by
the Railway Board are as follows:—

S.T.C's Targets
Sector © demapd  agreed
to by
Railway
Board

(tons prr  (tons p'r

annum) annum)

Barsjemda 6,00,000  §,00,600
Badarr pahar 2,00,000  2,00,000
Jaipur . . $00,000  5,00,000
DPharuadihi . . 50,000 50.000
ToraL . 13,50,000 12,50,000

okt frwz

*opy. ot AW TR 0 wT R
LRI CER AR S RE

(%) sm ug == € fw g5 W3
At 4T R fend ¥ fewe faw 92
§ Soradr it &1 5w g e o
sate & sfzagut s ved &
L 5¢

(=) afx g, & wx feafs & gave
w ¥ fad s sy dy o i g ?

ok qoeft (st wgAATY W)
(%)oY (@), g5 &l vz gu fewdi
¥ wrw w8 gn & o wd owlr
o fewe faw @ § fasi o feoar gt
fewrY ¥ g gwr &\ Afww O fewdt
& wwa ¥ figraa § fe o i v
¥ w@Y I v andr & gt fevn o
fror wrg 1+ qufad, wnr A €T qyr-
fd ®Y $E W o1 wX@r 5§ A
wifgd | dfew Tafex & fe gy AT @
wayw fad g7 €@ fgqga s wEy |
o g

T eyt & v wgr mm § e
& wderfeat ®Y orer ¥ fir O3 fepr srér

TR ¥ wyF QTN (aUd w1 S we
aelr § |

Purchase of Bran

*816. Shri P. G. Deb: Will the

Minister of Food and Agriculture be
Pleased to state:

(a) whether the Defence Ministry
have recently purchased bran at the
rate of Rs. 12'60 nP. when the price

of wheat fixed by the Government is
Rs. 14 only; and

(b) how much quantity has been
purchased and from whom?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) During October, 1959 purchases
of 1400 tons of wheat bran were
made by the Army Purchase Organi-
satien of the Department of Food om
behalf of the Defence Ministry at
rates varying from Rs. 1174 nP. to
Rs. 12-80 nP. per maund f.o.r.

(b) Purchases were made from the
following two lowest tenderers:—

(i) 420 tons from M/B. Shri Rama
Krishna Flour & Besan Mills
Private Ltd., Nagpur;

(ii) 980 tons from M/S. Bishun
Dayal Kejriwal & Sons, Kanpur,

Enquiry into Acceptance of Defective
Sleepers

 Shri Ram Krishan Gupta:
817 J Shri S. M. Banerjee:
‘) Bhri Panigrahi:
{_Shri Vidya Charan Shukla:

Will the Minister of Raflways be
pleased to refer to the reply given
to Starred Question No. 637 on the
21st August, 1959 and state:

(a) whether the departmental
enquiry into the allegations regafd-
ing the acceptance of defecuva_
sleepers has since been completed;
and
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(b) if so, the result thereof?

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): (&) and
(b). The departmental enquiry has
already started and is at present In
progress.

All Irdia Institute of Hygiene and
Public Health

Shri Subodh Hansda:
*818. { Shri S. C. Samanta:
Shri R. C. Majhi:

Will the Minister of Health be
pleased to state:

(a) whether there is any proposal
to start Postgraduate Training Course
in Health Educaticn at the All India
Institute of Hygiene and Public
Health;

(b) the total number of persons to
be trained annually under the scheme;
and

(¢) the duration of the training
period?

The Minister of Health (Shri
Karmarkar): (a) A Post-Graduate
certificate course in Heaith Education
already exists at the All India Insti-
tute of Hygiene and Public Health,
Calcutta.

(b) Thirty.

(¢) Four and a half months for Part
I and five and a half months for Part
11 of the Course.

Utilisation of Doctors

Shri Harish Chandra
*819. Mathur:
Shri Shree Narayan Das:

Will the Minister of Health be
pleased to state:

(a) whether Government have
examined the observuitions made in
the latest report of the W.H.O. for
South East Asia particularly regard-
ing the wastage of doctors on clinical
jobs and regarding  injudicious
utilisation of limited resources; and

(b) what are Government’s con-
clusions in this regard?
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The Minister of Health (Shrl
Karmarkar): (a) and (b). A state-
ment contalning the observations
made in the Report and the position in
so far as India is concerned with
regard to each one of these observa-
tions is placed on the Table of the
Sabha. [See Appendix IfI, annex-
ure No. 12]. The observations which
have been made in general terms
with regard to the countries of the
South East Asia Region are not fully
substantiated by facts in so far as
India is concerned.

Bhimkund Project

*820. Shri B. C. Mullick: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given
to Starred Question No, 1318 on the
10th September, 1959 agnd state:

(a) whether the examination of the
report of the Bhimkund Project has
since been completed; and

(b) if so, the nature of decision
taken?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and
tb). The Central Water and Power
Commission have examined the
Bhimkund Project report and have
made certain suggestions which have
Leen referred to the Government of
Orissa for consideration.

Misappropriation of Raliway Funds

*821. Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
refer to the reply given to  Starred
Question No. 1325 on the 10th Septem-
ber, 1959 regarding mis-appropriation
of Railway Funds at Bandel Station
and state what further action has
since been taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Depart-
mental enquiry is in progress.

Rajkharswan-Gua Line

*822. Shri Panigrahi: Will the Min-
ister of Rallways be pleased to state:

(a) whether the doubling of the
Rajkharswan-Gua Railway line has
been completed; and
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{b) if not, the reasons therefor?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) The
doubling of the line between Raj-
kharswan and Barajamda has been
completed. The 5 mile spur from
Barajamda to Gua is not proposed
1o be doubled.

(b) Does not -arise.

Alarm Chains on Railway

{ 8hri P. C. Borooah:
*828. { Shri Basumatari:
| Shri Kumbhar:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Northern Railway has blanked off the
alarm chain apparatus in  certain
trains; and

(b) if so, why and in which trains?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) Yes
Sir.

(b) A statement is laid on the Table
of the House. [See Appendix 111,
annexure No. 13.]

Beoing 707 Plane for A.LL

*824. Shrimati Ila Palchoudhauri:
Wil the Minister of Transport and
Communications be pleased to s'ate:

(a) whether it is a fact that the Air
India International have submitted
proposals to the Government of India
for permission to purchase one more
Boeing 707 plane; and

(b) if so, the reaction of the Gov-
ernment thereto?

The Deputy Minister of Civil
Aviation (SBhri Mohiuddin): (a) Yes,
Sir,

(b) The proposal is under consider-
ation,

Participation of Labour in Manage-
ment of Hindustan Shipyard

*825. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question No.
1757 on the 29th August, 1959 and
state the nature of decision taken in
regard to the introduction of the
scheme of participation of labour in
the management of the Hindustan
Shipyard?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement is
given below:—

STATEMENT

The following Committees consist-
ing of representatives of labour and
management have been constituted:—

(1) Canteen Advisory Committee.
(2) Colony Schools Committee.
(3) Suggestions Committee.

Though these Committees offer ad-
vice, their functioning affords an
opportunity to the representatives of
labour serving on them to participate
increasingly in the affairs of manage-
ment and thereby to acquire insight
into the problems of management.

Again, in order to obtain increased
participation of workers in the
management, the Shipyard Labour
Union has been approached o agree
to the formation of a Works Com-
mittee on which representatives of
management and workers could sit
together to discuss problems of com-
mon interest. This suggestion has so
far not been accepted by the Shipyard
Labour Union and this matter is there-
fore still under negotiation. The ques-
tion of further participation of labour
in management can only be consider-
ed after the Works Committee has
been formed and sufficient experience
gained.
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Corrupiion in Howxah Goods Acconnts
Offioe '

Shri 8. M, Banerjoe:
*\ Shri Panigrabi:

Will the Minister of RBailways be
pleased to refer to the reply given to
Starred Question No. 638 on the 2lat
August, 1959 regarding carruption in
Howrah Goods Accounts Office, and
state the further progress since made
in this regard?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): Out of 76
cases taken up for enquiry, 58 cases
have been finalised, 2 cases are in
process of finalisation and in respect
of remaining 18 cases Fact Finding
Enquiries are being held.

Jet Comet IV for ALL

1283. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Starred Question No.
508 on the 17th August, 1859 and state:

(a) whether the proposal regarding
package deal offered by the manu-
facturers of the Jet Comet IV to Air
India International to sell Comet IV
planes against the purchase of Con-
stellations and  Superconstellations
have gince been discussed between the
Corporation and the representatives of
the manufacturers; and

(b) if so, the result thereof?

The Depuaty Minister of Civil
Aviation (Shri Mohiuddin): (a) No,
Sir.

(b) Does not arise.

Food Storage Godowns in Punjab

1284. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 1459 on the
25th August, 18959 and state the names
of places where storage godowns for
foodgrains will be consiructed in
Punjab?

The Depuiy Minister of Yood amd
Agricuiture (8hri A M. Thomas):
It is proposed to comstruct godowns of
5,000 tons capacity each at Amritsar,
Ferozepore, Gurdaspur and Kamal,
subject to availability of suitable altes
for the purpose.

Bridges at Level Orossings

1285. Shri Pangarkar: Will the Min-
ister of Raflways be pleased to state:

(a) whether it is & fact that several
representations were made to construct
bridges at level crossing at Parbhani
and Sailu Stations on the Manmad-
Kachigude Section of the Central
Railway; and

(b) it so, the details of the action
taken thereon?

The Deputy Minister of Railways
(Shrt 8. V. Ramaswamy): (a) No,
Sir. -

(b) Does not arise.

Price of Hydrogenated Olis

1286. Shri Ramji Verma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
prices of hydrogenated oils have been
rising during the past few years;

(b) its average prices in the preced-
ing five years; and

(c) the causes of this increase?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes, Sir.

(b) The average price of vanaspati
in Bombay, per tin of 36 Ibs net,
during the preceding five years is as
under:

Rs.
1954 . . 27-82
1955 . . 2371
1956 . . 31°49
1957 . . 33°99
1958 . . 34°42
1959 . . 3559

(upto October)
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(¢) The incresse is due to the
increase in the cost of groundnut oil,
its main raw material.

Shahganj-Mau Section

1287. Shri Kalika Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No, 1170 on the 9th Decem-
ber, 1958 and siate:

{a) whether re-laying of the exist-
ing 41t Ibs. rails with 60 lbs. R’
rails on existing sleepers on the
Shahganj-Mau Section of the Northern
Railway has been included in  the
1959-60 works programme;

(b) how old are these existing
rails;

(¢) whether re-laying will make it
possible for running fast trains from
Shahganj to Katihar and onwards; and

(d) whether there is any proposal
to convert Mau-Shahganj 1line into
B.G. line or for making it a multiple
track?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) Yes,
Sir. 1t is included in the North Eas-
tern Railway’s Works Programmes for
1959-60.

(b) About 50 years.

(c) Re-laying will allow higher
specds of traing on Shahganj-Mau
Section. The section Mau to Katihar
and onwards is already laid with
heavier rails and can allow running
of fast trains.

(d) No.

Wooden Sleepers

1288, Shrimati Mafida Ahmed: Will
the Minister of Railways be pleased
to state:

{a) the number of wooden sleepers
purchased from Assam during 1958-
59; and

(b) the value of the sleepers?

The Deputy Minister of
(Shri S, V. Ramaswamy):
lakhs (Nos.).

(b) Rs, 4433 lakhs.

Chegue System in Post Offices in
Delhi

1289, Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

Railways
(a) 373

(2) the total number of Post Offices
in Delhi where cheque system has
been introduced so far; and

(b) the number of post offices
where cheque system is proposed to
be introduced during the remaining
period of the Second Five Year Plan?

The Minister of Transport and Com-

munications (Dr. P. Subbarayan): (a)
118.

(b) The cheque system remains to
be introduced only at two post offices
opened recently.

Raising of Piatforms

1290. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(&) whether there is a proposal to
raise the level of platforms of some
stations on the Pathankot-Jullundur
section of Northern Railway;

(b) if so, the names of such stations;
and

(c) when the work will start?

The Depuly Minister of Railways
(Shrj Shahnawaz Khan): (a) No, Sir.

(b) and (¢). Do not arise.

Pathankot Station

1291, Sbhri D, C. Sharma: Will the
Minister of Railways be pleased to
state the number of incoming and
outgoing passengers at the Pathankot
Station, Northern Railway, in 1958--
59?

The Deputy Minister of Railways.
(Shri Shahnawar Khan): The num-
ber of incoming and outgoing passen--
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gers at Pathankot station in 18%8-39
was 12,802,699 and 12,26,982 respective-
ly.

T.B. Isolation Beds in Punjab

1282, Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether the Punjab Govern-
ment have drawn any amount so far
from Rs. 70,000 allotted for the estab-
lishment of T.B. isolation beds; and

{b) if so, what is the amount drawn?

The Minister of Health (Shri Kar-
markar): (a) and (b), No specific gl-
location of funds has been made to the
Government of Punjab for the estab-
lishment of T.B. Isioation beds dur-
ing 1959-60, The establishment of 55
T.B. Isolation beds in Punjab during
1959-60 has been approved and the
State Government will receive 8
Central subsidy of 50 per cent. of the
non-recurring expenditure  incurred,
limited to a maximum of Rs. 1,250
per bed. A sum of Rs. 4496 lakhs
has been tentatively allocated to the
Government of Punjab for the year
1959-80 for a group of schemes includ-
ing the scheme of establishment of
T.B. Isolation beds and the same is
made available in  monthly instal-
ments as ways and means advances.

Ferozepur Division

1293. Shri D. C .Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of new Stations
proposed to be constructed next year
in the Ferozepore Division in place of
old Stations;

{b) whether there is any scheme
with the Raiiway Ministry to change
the names and locations of such ¢Xist-
ing Stations as are far off or remote
from important villages; and

(¢) if so, the names of those

Stations?
The Deputy Minister of Rallways

(Shri Shahnawaz Khan): (a) The
names of the stations where new
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station buildings are proposed to be
constructed during  1860-61 are as
under:—

Dudwindi, Govindgarh, Khokhar,
Rure Asal, Jagatpur, Panch
Rukhi, Machhrowal, Paror
and Dodh.

(b) No, Sir.

(¢) Does not arise in view of reply
to part (b) above.

Fruit Preservation Industry in
Punjab

lZ&i. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted to Punjab
during the First Five Year Plan period
for the development of fruit preser-
vation industry; and

(b) the amount of money allotted
to Punjab so far during the Second
Five Year Plan period for this pur-
pose?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Nil.

(b} Rs. 70,000.

Provident Fund Benefits for Madras
Port Trust Workers

1285. Shri Anthony Pillai: Will the
Minister of Transport and Communi.
cations be pleased to state:

(a) how many temporary workers
have been granted  Provident Fund
benefits by the Madras Port  Trust
under  Government’s decision  on
Choudhury’s Report; and

(b) whether workers designated as
casual but employed in occupations
other than on project work and cargo
handling have also been granted Precvi-
dent Fund benefits under the  said
decision?

The Minister of State in the Minis-
try of Trausport and Communications
(Shri Raj Bahadur): (a) 113,
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(b) Casual workers are not eligible
to receive Provident Fund benefits.

Village Panchayat Road Scheme In
Punjab

1286, Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 1237 on the 21st August, 1858
‘and state:

(a) whether the modificd proposals
regarding construction of roads under
Village Panchayat Road Scheme have
since been received from the State of
Punjab and approved; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Commaunications
{Shri Raj Bahadur): (a) No, Sir.

(b) Does not arise.

Hospital Under Ministry of Health

1297. Shri Ram Krishan Gupia: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No, 1498 on the 25th August,
1959 and state at what stage is the
proposal to constitute non-official Ad-
visory Committee for the hospitals
directly administered by the Ministry
of Hcalth?

The Minister of Health (Shri Kar-
markar): The mattier is su!l under
considcration.

Regional and State Water
Boards

Sewage

{ Shri Ram Krishan Gupta:
1298. ! Shri D. C. Sharma:
Shri Madhusudan Rao:

Will the Minister of Health be
bleascd to refer to the rcply given
to Starred Question No. 378 on the
12th August, 1959 and state:

(a) whether Government have since
received replies from the State Gov-
ernments regarding the setting up of
Regional and State Water Sewage
Board;

(b) if so, the nature of replies re-
ceived; and

(c) the nature of steps taken or

proposed to be taken to set up these
Boards?

The Minister of Health (Shri Kar-
markar): (a) Replies from the State
Governments of Assam, Andhra Pra-
desh, Bombay, Bihar, Kerala, Madras,
Madhya Pradesh, Mysore, Orissa,
Punjab, anq Administrations of Anda-
man and Nicobar Islands, Delhi,
Himachal Pradesh, Laccadive, Minicoy
and Amindivi Islands, Manipur and
Tripura have been received.

(b) A statement is laid on the Table
of the Sabha. [See Appendix III,
annexure No. 14.

(c) The matter is still under con-
sideration.

Telephone Tariff Revision Committee .

1289 Shri Ram Krishan Gupta:
'{Shrl A. M. Tariq:

Will the Minister of Transport and
Commaunications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1235 on the 21st August, 1859
and state:

(a) whether Government have since
considered the recommendations of the
Telephone Tariff Revision Committee;
and

(b) if so, the result thereof?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
The decisions of Government are
being finalised.

(b) A statement will be laid on the
Table of the Sabha soon after the
decisions arc finalised.

Damodar Valley Corporation Act

1300, Shri Ram Krishan Gupta: will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 352 on the
7th August, 1959 and state:
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{8) whether Government have since
examined the draft amendmsents te
the Damodar Valley Corporation Act;
and

(b) if so, the result thereof?

The Deputy Minister of Irrigation
and Power (8hri Hathf): (a) The
draft amendments are still ynder con-
sideration in consultation with the
participating Governments.

(b) Does not arise.

Intermediate Port Development
Conmuittee

Shri Ram Krishan Gupta:
1%01. { Shri Panigrahi:
{ Shrl Vidya Charan Shukla:

Will the Minister of Transpert and
Communications be pleased to refer
.to the reply given to Unstarred Ques-~
tion No. 1754 on the 28th August, 1959
and state:

(a) whether the Intermediate Port
Development Committee has since
submitted its report to Government;

(b) if so, when; and

(c) what are its main recommen-
dations?

The Minister of Siate in the Minis-
iry of Transport and Communications
(Shri Raj Bahadar): (a) No, Sir. The
report is expected by March, 1960.

(b) and (¢). Do not arise.

Warehouses in Punjab

Shri Ram Krishan Gupta:
1302. { Shri Padam Dev:
{ 8hri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleazed to refer to the repiy
given to Unstarred Question No. 2222
on the 7th September, 1959 and state:

(a) whether the location of seven
new warehouses in Punjab has been
finalised; and
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(b) it so, tne names Of ne places
chasen?

The Deputy Minisier of Feoq and
Agriculture (Bhrt 4. M. Thomas):
The State Warehousing Corporation
have now decided to open in the next
financial year, eight warehouses at
Birsa, \Amritsar, Malout, Kotkapura,
Abhohar, Khanna, Barnala and Fazilka
a8 300n as suitable accommodation be-
comes available at these centres.

Radar at Gauha!i Alrport

1303. Shri Ram Krishan Gapta: Will
the Minister of Tramspert and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 353 on the 7th August, 1959 and
state the nature of progress made so
far in installation of a storm warning
radar on the terminal building at
Gauhati?

The Deputy Minister of Civil Avia-
tiom (Shri Mohiuddin): The construc-
tion of the steel staging on the termi-
nal building was started on the 21lst
September, 1959, and it has been com-
pleted on the 7th December, 1959.
The provision of electric power points
and other minor works connected with
the installation of the radar are also
expected to be completed during this
month. Necessary arrangements are
being made for the despatch of the
radar equipment to the Gauhati air-
port and the installation work will
be taken up as soon as the equipment
has been received at Gauhati.

Rest Houses st Konarak and
Bhubaneshwar

1304. Shri Panigrahl: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question
No. 2005 on the 2nd September, 1939 and
state whether the plan and estimates
have since been prepared and the
construction work of Rest Houses at
Konarak and Bhubaneshwar under-
taken?

The Minister of State in the Minis-
try of Transport and Communications
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(Bhri Raj Babadur): Administrative
approval in respect of both the works
referred to, has since been issued.
The execution of the projects will be
teken in hand soon after the expendi-
ture sanction for the works, which is
expected to be issued shortly, has
been conveyed by the Ministry of
Works, Housing and Supply to the
Central Public Works Department
Authorities.

Import of Foodgrains

{ Shri 8. M. Banerjee:
Shri Panigrahi:
1895. { Shri Anirudh Sinha:
Shri D. C. Sharma
Sbri Hem Raj:

Will the Minister of Food add Agri-
culture be pleased to_state:

(a) the total quantity and cost of
foodgrains both rice and wheat, im-
ported in 1959 so far; and

(b) its State-wise distribution?

The Deputy Minister of Food and
Agricuiture (Shri A. M. Thomas): (a)
Quantity and C & F value of wheat
and rice imported from January to
November 1959 are as under:—

C. & F.

Quantity
Commadity in value in

("o00 lakhs of

toas) rup:es
Whea: . . 32643 11,8539
Ric: . . 2681 1,296-4

(b) The foodgrains imported from
abroad are partly distributed direct
from docks to parties—e.g. flour mills,
and to recipient States, and partly
taken into Central reserve, where
they are stored along with other food-
grains including those procured local-
1y, and issued out from time to time.
On receipt in the Central reserve,
foodgrains lose their identity as to
their time of import and their source,
as the accounting and issues are not
with reference to these considerations
alone. It is, therefore, not possible

to give the State-wise distribution of
the foodgrains imported during the
current year.

Janata Meals on N. Raflway

1306 Shri Ram Krishan Gupta:
"\ 8Shri Padam Dev:

Will the Minister of Rallways be
p'eased to state:

(a) whether there is any proposal
to introduce Janata meals on Northern
Railway as part of scheme to provide
cheap and wholesome meals to the
travelling public;

(b) if so, the details of the scheme;

(c) names of the stations on which
it will be introduced; and

{d) the date on which it will be
introduced?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (d).
The sale of “Janata meals” has already
been introduced, as an experimental
measure, at the following stations on
the Northern Railway on the dates
shown against each:

1. Varanasi 19-9-1959
2. Pathankot 20-9-1959
3. Mporadabad 7. 25-9-1959
4. Jullundur City  29-9-1959
5. Allahabad 1-10-1959
6. Tundla . 1-10-1959
7. Kanpur 16-10-1959
8. Deihi In. 22-10-1959

Each such mcal compriseg of 12 oz.
of cooked rice together with one plate
Dal, one vegetable and Chutni and
costs 62 nP.

Chandigarh Railway Terminus

Shri Ajit Singh Sarhadi:
1307.{ Shri Ram Krishan Gupta:
| Shri Hem Raj:

Will the Minister of Rallways be
pleased to state:

(a) whether there is any proposal
to have Chandigarh as terminus ins-
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lead of Kalka for trains to and from
8imla; and

(b) if so, by what date would neces-
sary steps be adopted for the purpose?

The Deputy Minister of Raliways
(Shri §. V. Ramaswamy): (a) No, Sir.

(b) Does not arise.

Timber from the Andamans

1308. Sardar A. S. Saigal: Will the
Minister of Feod and Agriculture be
pleased .0 state:

(8) whether lots of timber were
_auctioned by the Andaman Govern-
ment Timber Depot, Calcutta on the
18th March, 30th April and the 12th
June, 1959;

(b) if so, the details thereof and the
prices obtained in these auctions; and

(c) how do they compare with the
prices at which such timbers are sold
at Port Blair and the amount of
freight paid for their carriage to
Calcutta?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes, Sir.

(b) and (c.). A statement is laid
on the Table of the Sabha. ([See
Appendix III, annexure No. 15].

Timber from the Andamans

1309. Sardar A. S. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the conditions of auc-
tion sales conducted by the Andaman
Government Timber Depot, Calcutta,
allow one and & hall month’s time to the
successful bidder for the removal of
timber;

(b) whether it is a fact that M/s.
P. C. Ray and Company failed to re-
move timber auctioned in 1953 within
the time limit allowed by conditions
of sale;

(e) whether loss wus sustained by
Government due 20 re-auction of auch
timbers subsequently at prices lower
than those obtained in the first auc-
tions; and

(d) what steps Government propose
to take to prevent such losses in
future?

The Minister of Agricuiture (Dr.
P. 8. Deshmukh): (a) Yes, Sir.

(b) to (d). M/s. P. C. Ray & Co.
purchased 485 tons of timber in auc-
tion sale Nos. 42 and 43 of 1953. Full
value of this timber was realised
from the Company but they removed
only 224 tons within the time limit
allowed by the conditions of sale.
The unremoved quantity of 241 tons.
was re-auctioned and sale proceeds
credited to Government. There was
thus no loss to Gewvernment but ac-
tually a gain.

State Trading in Sugar

1316. Dr. Ram Subhag Singh: Wilr
the Minister of Food and Agriculture
be pleased to state:

(a) in how many States, State
Trading in Sugar has been introduced;

(b) what is the price of sugar in
those States; and

(c) the prevailing prices of sugar
in the remaining States of the coun-
try?

The Depaty Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Strictly speaking there is no State
trading in sugar but sugar is distri-
buted under the supervision of Dis-
trict authorities through licensed
wholesalers, Co-operative Societies
and approved retailera.

(b) and (c). Price is not always
the same everywhere in a State.
Price per seer at which sugar is sold
through approved retailers at some
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fmportant places during Ist week of
December is given below:~—

Rs.
Andhrs Pradesh : Hyderabad 1-11
Assam : Gauhati 1-10
Bihar ¢ Patna 103
Bombay : Bombry 1-09
Kerala ; Cochin 1°31
Mzdhys Pradesh : - Bhopal 1-03
Madras : Madras 111
Mysore : Bangalorc 111
Orissa @ Cuttsck 1-06
Punjab : Amritsar 1-0§
Rajasthan : Ajmer 1-05
Uuttar Pradesh : Kanpur 1-02
West Bergal : Calcutiee 1-25%
Delhi : Delhi* 10-06*

*There are no approved retailers or
fair price shops for sale of sugar at
these places and the prices indicated
for them are generally the market
prices.

NES/CD Blocks in Delhi

1311. Shri D. €. Sharma: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether the loans distributed
by N.ES. and CD. Block Adminis-
tration in Delhi under the First Five
Year Plan are being repaid accord-
ing to rules; and

(by if not, the action being taken
by the Government for their repay-
ment?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Yes, Sir.

{b) Does not arise.

Seed Maultiplication Farms in
Himachal Pradesh

1312, Shri Nek Ram Negi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number and names of the
places in Himachal Pradesh where
the Himachal Pradesh Administration

have opened new Seed Multiplication
Farmg during the years 1958-59 and
1950-80 so far; and

(b) the average price paid for the
acquisition of land for the purpose at
various places?

The Deputy Minister of Agriculture
(8hr{i M. V. Krishnappa): (a) Five
Seed Multiplication Farms were open-
ed during 1958-59 at the following,
places:—

1. Changer, District Mandi.
2. Gudari, District Mandi.
3. Burchwar, District Mandi.
4. Chini, District Mahasu.

9. Kunihar, District Mahasu.

No Seed Farms have been opened
during 1959-60 so far.

(b)

1. Changer . Nil (Government
Forest Land)

2. Gudari . . Rs. 2006-8 per acre..

3. Burchwar - Rs.2163-6 per acre,

4. Chiri . . Rs. 8968 per acre.

s. Kunihar . . Rs. 2584°6 per acre.

‘Hybrid Maize Trials’ in Himachal
Pradesh

1313. Shri Nek Ram Negi: Will the
Minister of Food and Agricuiture be-
pleased to state:

(a) whether it is a fact that the
Department of Agriculture of
Himachal Pradesh Administration con-
ducted various “Hybrid Maize trials”
during the year 1958-59;

(b) if so, what are the results and
recommendations made by the depart-
ment concernmed based on these trials;
and

(c) whether it is a fact that the-
performance of “Hybrid Maize” was
not good as compared to the local’
Maize?

The Deputy Minister of Agriculture-
(8hri M. V. Krishnappa): (a) Yes.
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(&) and {(c). The two varieties of
Hybrid Maize, which were tried, have
significantly out-yielded the loecal
variety by a margin of 12 maunds
per acre.  But as these trials are in
the preliminary stage, no recommen-
dations can be made for the present.
It is only after trials spread over a
period of 2-8 years that it will be
possible to ind out which of the
Hybrids would be suitable for a parti-
cular locality.

Aurangabad Airport

1314, Shri Pangarkar: Will the
"Minister of Transport and Communi-
cations be pleased to state:

(a) whether any scheme for
development of the airport at
Aurangabad has been taken; and

(b) if so, the details of the Scheme?

The Deputy Minister of Civil Avia-
‘tion (Shri Mohiuddin): (a) and (b).
The following schemes for the
development of the airport at
Aurangabad have been sanctioned:—

Name of the Work  Esrimated Progress
Cost of the work
(inclusive upto
of 31-10-59
Depart-
mental
Charges
Rs. in
lakhs)

(1) Regarding and
Strengihening of
the Ruaway . 7'53 2%

(2) Construction of
apron and taxi
track . . 215§ 15%

(3) Construction of
terminsl bwld-
ing . .

{4) Construction of
additiopal rcsi-
dential quarters

2°05 89%

0-37 .Tenders in-
vited for
the work

“L'OTAL . 1310

Attachmant of Sslooms during Pujs
Rash

Shri Sadhan Gupia:
1315.{ Shrimati Renu Chakravartty
Shri H. N. Mukerjoe:

Will the Minister of Rallways be
pleased to state:

(a) whether the Chief Operating
Superintendent, Eastern Railway hsd
issued a circular directing that ae
saloons should be attached to trains
during the Puja rush and the maxi-
mum Jload-carrying capacity of trains
should be utilised to carry passengers
during that rush;

(b) the number of passengers on
the waiting list who intended to
travel from Howrah to Chittaranjan
and beyond on the main line of the
Eastern Railway and particularly by
the 5§ Up Amritsar Mail on the 7th
October, 1959;

(c) whether it is a fact that a re-
cord number of tickets was sold on
that date due to the Punja rush;

(d) whether it is also a fact that
a 12 wheeler saloon was attached to
the said train on 7th October, 1959
for the Chiet Operating Superinten-
dent, Eastern Railway, who travelled
to Patna;

(e) if so, whether it is a fact that
duve to thig saloon being attached an
additional passenger bogie could not
be attached to the said train for
carrying passengers intending to
travel from Howrah to Chittaranjan
and beyond; and

() if the answer to part (d) above
te in the affirmative, the reasons
therefor?

The Deputy Minister of Rallways
(Shri Shahnawas Khanm): (a) A cir-
cular was issued by the Chief Operat-
ing Superintendent, Eastern Railway
on 12th August, 1958, which stipulated
that during the period from 1lst Octo-
ber, to 26th October, 1089, the loads
of Mail, Express and some of the im-
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pertanié passenger trains would be
sugmented to the maximum haulage
capacity and that during this period
booking of Inspection Carriages for
officers below the rank of Heads of
Departments would be totally restrict-
ed, except when journey to be per-
formed was directly connected with the
emergent business of the Railway.

(b) Waliting list is maintained only
for 1st clasg and air-conditioned class
passengers. ‘The number of passen-
gers on waiting list for No. § Up
Amritsar-Mail and later trains on
%7-10-59 for 1st class and air-condition-
ed class are indicated below:—

Later trains
after No. §
Up

First A.C. First A.C.
clags Class class class

() For section

Howrah Nil Nil g Nil  Nil
Chittaranjan
() For section
beyond
Chittaranjan 7 Nil Nil Nil

(c) Sale of tickets over the Eastern
Railway was the highest on 7-10-59.

{d) Yes, a 12 wheeler Inspection
Carriage.

(e) No. The Inspection Carriage
was hauled as ‘overload’ as a special
case and its movement did not make
sny difference to the clearance of
passengers.

(f) The 12 wheeler Inspection
Carriage was equipped with wireless
apparatus in connection with the
journey of the President and was to
be sent to Patna for attachment to
the President’s special train which
left Patna at 11°10 hours on 8-10-59.
The Chief Operating Supdt., Eastern
Railway, who was deputed to accom-
pany the President's gpecial train

304(Ai) LS.D—3,

from Patna Jn. travelled in Inspec-
tion Carriage from Howrah.

Mall Runners for Lahaul and Spit
Valleys

1316. Shri Hem Raj: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
number of mail runners for Lahaul
and Spiti Valleys is inadequate at
present,

(b) whether it is a fact that the
Punjab Tribes Advisory Council has
recommended for increase in their
strength; and

(c) if so, the decision taken by Gov-
ernment?

The Minister of Transport and Com-
munications (Pr. P. Subbarayan): (a)
No.

(b) and (c). The Punjab Tribes
Advisory Council wanted daily service
to Keylong Sub Office in Lahaul
Valley and to achieve this, the num-
ber of runners in the Lahaul Valley
was increased from five to twelve.
No other recommendation was receiv-
ed in respect of these Valleys.

Railwayg Losses due to Floods

( Pandit D. N. Tiwary:
Shri A. K. Gopalan:
Shrimat! Parvathi Krishnan:
Shn Daljit Singh:

1317.{ Shri Amjad Ali:

| Shri Khushwagt Rai:

‘ Skri Arjun Singh

[_ Bhadauria:

Will the Minister of Railways be
pleased to state:

(a) the details of loss sustained by
Railways as a result of floods of 1858
and cyclone of October, 1959; and

(b) the number of train . services
which had to be cancelled due to
these causes? :
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The Deoputy Mimister of Raliways
(8kri 8. V. Ramaswamy): (a) and
(b). A statement showing the infor-
mation is given beow.

STATEMENT

Losses in curred by the Indian
Railways due to floods, cyclones, etc.
and the number of trains cancelled
or suspended.

Avpro-  Total

ximate number
exp2ndi- of trains
diture cancelled,
incurred suspended
or or termi-
likely to nated
. beincurred  short of
Railway on repairs destina-
to damages tion due
caused to the
by rains same
cyclones, cause
floods
to Rly.
track,
bridges
and
other
property
Rs.
Westem 40,80,000 2,304
Northeast Fronncr 16,70,384 417
Bastern . 5,571,431 1,208
South  Bastern 8,03,200 s
Central . 16,44,340 18
Southern 2,4 5,000 53
North  Eastern 1,50,000 16
Northern 563,935 45
96,88,290 4,063
TR w wwEa

ot fgle fowr :
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Intertm General Plan of Delhd

1319 Shri A. K. Gopalan:

‘| Shrimati Parvathi Krishna.

Will the Minister of Health be
pleased to state:

(&) whether it is a fact that copies
of one-inch-to-a-mile interim General
Plan of Delhj were prepared and not
published;

(b) if so, the pumber of copies pre-
pared; and

(c) the names of departments or
authorities to whom they were dis-
tributed?

The Minfster of Health (Shri
Karmarkar): (a) and (b). The Town
Planning Organisstion prepared a
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(c) Only 63 copies have been distri-

buted so far, vide details below:

1. Prime Minister 1
3. Minister for Health. 1
3. Ministry of Health . 3
4 Ctntral Public Works 4

Department.
s. Delhi Mumcxpal Corpora

tion 3
6. Delhi Dcvclopmcnt Au(ho-

rity . 31
7. Membefs of Parlmme t

(Delhi) " 4
8. Ford Foundmon . . 2
9. Land Acquxsxuon Col-

lector . 1

10, Supermtcndent pohcc (C ID) 1

11, Officers of Town Planning 12
Organisation.

Torar . . . . 63

sER AW QA

Mo T g'amf«g
13Re. Sﬁﬁoﬂ'om:
T @G A% Piw TN g7 qam

N T w747

(¥) =1 fedt Tsw goR A
A TS A 6§ AT FIHAT qIW
A & fau ¥ e ¥ wefy
w3

() ak &, N fer-fos g
gt & & fog wqufa wi 8

(r) = 5t T AR W
waafa & af §;

(7) w7 g« 77 DT Hroow
v ¥ AU 1@ 3 fedt Uy v
Wy wr§ fare |gmar € I Wik

(¥} afk &, at fswr Tsw qOFTR
¥ fpaet agraar o gy ?

"ﬁ‘fﬂ(ﬂo‘fclﬂohﬂq):
(%) o ot 1

(%) & (¥). sy off 35% 4

Bee-Keeping

1321. Shri Ajit Singh Sarhadi: Will
the Minister of Foed and Agriculture
be pleased to state:

(a) whether it is a fact that a meet-
ing of the Veterinary Parasitology
and Zoology Commitee of the I.C.AR.
to discuss schemes, relating to bee-
keeping was held in the first week
of October, 1959; and

(b) if so, the decision arrived at?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) A meeting of
the Veterinary, Parasitology and Zoo-
logy Committee of the Indian Council
of Agricultural Research was held in
October, 1959, to consider Research
schemes on Animal Parasitology, Hides
and Skins, Sericulture and Agriculture.

{b) No research scheme relating to
bee-keeping was received and discus-
sed at the above meeting. The Com-
mittee, however, considered a note re-
ceived from the State Department of
Agriculture, Mysore, on the ‘Survey
of the prevalence of Acarine disease
among honey bees'. During the con-
sideration of the report, it was point-
ed out that the discase was becoming
a serious problem in the hilly regions
of Punjab and Himachal Pradesh. It
also occurred in Uttar Pradesh. It
might spread to the whole of India
and thus become a menace to bee-
keeping industry. The Committee felt
that, while the measures for the con-
trol of the disease were well-known,
ite incidence in the various regions of
the country was not known and, in
the absence of this information, it was
not possible to assess the country’s
requirement of the chemical (chloro-
benzelate Folbox-Switzerland) needed
for the control of the disease. The
Committee, therefore, recommended:

(i) The Head of the Division of
Entomology, (ndian Agricul-
tural Research Institute, New
Delhi, might submit a scheme
to the Indian Council of Agri-
cultural Research to carry
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out a survey of the incidence
of the disesse in the various
regions of the country;

(ii) The Indian Council of Agri-
cultural Regearch should take
necessary action to obtain
release of foreign exchange,
say Rs. 5,000, for the import
of chlorobenzelate; and

(iii) It was necessary to restrict

transport of bees from infect-
ed to non-infected areas.

The recommendationg of the Commit-

tee are under consideration of the
Council.

A copy of the note submitted by
the Department of Agriculture,
Mysore, is laid on the Table of the

Sabha. [See Appendix III, annex-
ure No. 17].
Expansion in Postal Division in

Punjab

1322, Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the number of new jobs that
bhave been created in the different
postal divisions in Punjab during 1959;
and

(b) whether such increase has not
been against the direction of the
Home Ministry and sanctioned budget
of each postal division?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
A statement is placed on the Table of
the Sabha. {See Appendix III, an-
nexure No. 18].

(b) No. Staff ig sanctioned on the
basis of traffic in accordance with
prescribed standards, and within
budgetary allotments.

Research Statioms in Marine Blology

Shri Kunhan:
1323. Shri V. P. Nayar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) vhether the Besearch Btstion
in Marine blology €nd Fisheries es-
tablished in Cochin has been equip-
ped with necessary appliances, ap-
paratus and fixtures;

(b) whether it is a fact that re-
searchers of the station have to move
from unit to unit in the private sector
to make experiments im cold storage
and freezing problems; and

(c) whether Government of India
have any plan to provide its own cold
storage and freezing equipment for
experimental purposes in the near
future?

The Deputy Minister of Agricul-
ture (Shri M. 7', Krishnappa): (a)
Presumably the reference is to the
Processing Wing of the Central
Fisheries Technological Research Sta-
tion located at~ Ernakulam. The
Wing has been provided with the basic
equipment essential for work. The
programme of the Station is cons-
tantly reviewed and requisite addi-
tional scientific equipment and other
requisites would be provided for its
offective and efficient working.

(b) There is no cold storage. Nor
are freezing {facilities available with
the Station at present. With a view
to overcome this difficulty, ad hoc
arrangements have been made with
certain cold storage and freezing
firms at Cochin.

(c) A plan for setting up a Cold
Storage plant by Government is under
consideration.

Ofl Sardines

Shri Kunhan;
“u{sm V. P. Nayar:

Will the Minister of Foed and
Agriculture be pleased to state:

(a) what is the expectation, if any,
of the possible landing of oil sardines
and Mackerels on the Malabar Coast
in the ensuing geason;
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(b) the estimated yield from these
two wvarieties in the last season;

{c) the estimated quantity consum-
od as human food and as raw manure;
and

{d) whit {s the quantity of oll
extracted from the oil sardines in the
last season?

The Deputy Minister of Agriculture
(8hrl M. V. Erishnappa): (a) The
poasible landing of oil sardines and
Mackerel on the Malabar Coast in
the ensuing season is expecied to be
good, but no definite forecast is possi-
Ddle at this stage.

b
) Meiric
Tons
. : »
Oi} Sardine . 1,23,800
Mackerel 1,23,300

(c) The estimated guantity consum-
ed is as below:—

Human Food . . . 835%

Raw Msnure . . . 15%

{(d) The estimated quantity of oil is
about 82 tons.

Inspection Tours by Directors of
Postal Services

1325. Bhri Afit Singh Sarhadi: Will
the Minister of Transport and Com-
maunicrtions be pleased to state:

(a) whether there are any instrue-
tions as to the period the Director of
Postal Serviceg of each region in
India should be on tour for inspection
purpose; and

(b) whether such directions are
being complied with?

The Ministey of Transport and Com-
munications (Dr. P. Subbarayan): (a)
and (b). The Directors of Postal
Services are required to carry out the
inspection of Divisions, or to make
enquiries into cases etc. as allotted by
the Heads of Circles, but there are no
instructions as to the pariod a Direc-
tor of Postal Services should be on
tour for inspection purposes. The

lime spent on tour at present by most
of the Directors of Postal Services is
considerable.

Central Research Institute, Kasaull

Shri Vasudevan Nair:
13%'}8hﬁ V. P. Nayar:

Will the Minister of Health be
pleased to state what are the specific
items of work on which research is
being currently conducted in Micro-
biology, Serology and bio-chemistry

at the Central Research Institute,
Kasauli?

The Miniater of MHealth (Shri
Karmarkar): The specific items of
work on which research is being cur-
rently conducted in Micdobiology,
Serclogy and bio-chemistry at the
Central Research Institute, Kasauli,
are as under:

1. Modified blood level duratiom
test for Benzyl-Penicillin with
Aluminium Monosterate.

2. Purification and antigenicity
characteristics of Penicil-
linase.

3. Mechanism of the development
of resistance in Staphylo-
cocei.

4. Improvement in the manufac-
ture of Bacterial vaccines.

§. Selection of new strains of
cholera vibrio for vaccine
manufacture.

6. Research in the manufacture of
a polly wvaccine against
Cholera, Typhoid and Dysen-
tery group of organisms.

7. Use of Antirabic Serum as an
adjuvant to vaccine therapy.

8. Ultra violet irradicated Rabies
Vaccine.

9. Development of a Live Egg-
Adspted Antirabic Vaccine
for immunizing dogs.

10. Standardization of Anptivenin.
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11. Development of cheap and effi-
cient processes for drying in
ampoules antivenin in the re-
quired dose with equipment
and material availeble in
India, without importing
specialized appliances.

12. Studies.in technological im-
provement in the manufacture
of anti-toxic sera in increased
quantity and improved
quality.

13. Biochemistry in relation to the
Pathogenesis of cholera.

14, Immunochemical studies on

Cholera.
15. Fluorosis studies in the Punjab.

Bogies on Trains between Ernakulam
and Trivandrum

1327. Shri Narayanankutty Menon:
Will the Minister of Rallways be
pleased to state:

(a) whether any complaints have
been received regarding the conditions
of the bogies in trains running
between Ernakulam and Trivandrum;

(®) it so, what are the complaints;
and

(¢) what action has been taken on
the proposals?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.

(b) The complaints related to old
coaches being used on the section,
leaky condition of the reof of some
coaches, non-working of fans, failure
to attend to cleaning and defective
doors and windows.

(c) Necessary action to rectify the
defects complained of has been taken.
Arrangements already exist for
thorough washing and cleaning of
soaches at the originating stations as
well as for checking the fittings in the
compartments and rectitying defects
and deficiencies therein before the
traing start.
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Chest Clinic st Agarials

1328, Shri Dasratha Dob: Will the
Minister of Health be pleased to
state:

(a) whether there is any chest clinie
at Agartala, Tripura, for the treat-
ment of T.B. patients; and

(b) i not, whether the Govemn-
ment would set up a full-fleldged
chest clinic at Agartala, as early as
possible?

The Minister of Health (Shri Kar.
markar): (a) There is no chest clinic
at present at Agartala but facilities
for the diagnosis and treatment of
T.B. patienty are available in the
Out-patient Department of the V.M.
Hospital, Agartala.

(b) A proposal for the setting up
of a full-fledged T.B. Clinic at Agartala
is under the consideration of the
Tripura Administration.

Development of Fisheries in Trigura

1329. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of applications
received by Tripura Administration,
division-wise, for loans for the
development of fisheries in Tripura,
during 1958-58¢ ang 1959-60 so far;
and

(b) the total amount of loans given
division-wise, during the period?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) 42

applications for loan were received
during the year 1958-59 as shown
below:—
Name of Sub-Division Number
0,
aypb'c{;ﬂ'om
Sadar . 10
Khowai . . 4
Kamalpur. . 1
Kailasahar . . B
Sonamura . 4
Udasipur . 14
Amarpur . 1
TOTAL . 42
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Applications for loans for the year
1859-60 are being invited by the
Tripura Administration.

(b) A total amount of Rs. 19,000
was given as loan during 1958-59, as
shown below:

Name of Sub-Division

Amount
Rs.

Sadar . . . . 2,500
Khowai . . . . 6,100
Kamalpur . .
Kailasahar . . . . 7,000
Sonamura . . ..
Udaipur . . . . 3,400
Amarpur .

TOTAL . . . 19,000

Huts near Vinay Nagar Railway
Station

1330. S8hri Ram @Garib: Will the
Minister of Health be pleased to state:

(a) whether the work relating te
providing amenities to the residents
of Kutcha Huts constructed near the
Nullah right from the Vinay Nagar
Railway Station upto the Safdarjang
Airport has been taken in hand; and

(b) if so, the progress of the work
and when it will be completed?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) The matter is under considera-
tion of the New Delhi Municipal
Committee.
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Detention of Trains

1332. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that some
trains running from New Delhi Rail-
way Station to Ambala were held up
by students in the month of October
and November 1959 for hours togethep;

(b) if so, the reasons therefor; and

(¢) the steps taken to prevent the
recurrence of such incidents?
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The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) There
was no such incident during the month
of October, 1858. On the 8th Novem-
ber, 1059, New Delhi-Sonepat Diesel
rajlear wag detained by the students
at Subzimandi for four hours.

(b) The main reason was the
demand by the students for increased
accommmodation on the train to
Sonepat.

(¢) The Diesel Car service has been
replaced by a train with a carrying
cagacity ot ahaut 80 gertans with
effect from 20th November, 1959.

Production of Sugar, Khandsari amsd
Gur

1333. Shri Jadhav: Will the Minister
of Food and Agriculture be pleased to
state:

(a) what was the production of the
following in the 1858-59 season;

(1) sugar;

(il) khandsar{ and open pan sys-
tem sugar; and

(iii) gur;

(b) how did it compare with pro-
duction in all varieties in the 1957-58
geason;

(c) the number of gugar factories
which actually went into production
during the 1957-58 and 1958-59 sea-
sons;

(d) the number of sugar factories
that have started production during
the current season so far; and

(e) what was the per capita avall-
ability of sugar and gur in the 1857-
$8 and 1958-58 seasons?

The Deputy Minister of Food and
Agriemiture (Bhri A. M. Thomas): (a)

and (b,
Production in Lakh Tons
Senson Sugee m.xé';“nfe'i? mmf.‘f&)
1957-58  19+78 235 34
19s8-59  19-19 2:50  36.7%

(e) 158 and 164 during 1957-58 and
1858-89 seasons respectively.

(d) 139 up to 5th December, 1980.
(e)

Tor Uagusa sviintviitcy
per wuuum in lbe.
Season Sugar Gur
1957~58 . . 113 19°0
x;58~59 . . . 11°2 19-8%

i Liablesto revision on the basis of final
revised estimates.of cane Crop.

Roads for Rural Areas in Delh

1334. Shrl A. M. Tariq: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the names of new roads for
rural areass of Union Territory of
Delhi included in the Second Five
Year Plan;

(b) the expenditure incurred so far
on each project separately; and

(c) the target date for completion
of these roads?

The Minister of State in the Minle-
try of Transport and Communications
(Shri Raj Bahadur): (a) 1. Najafgarh-
Ghumenhera Road. 2. Bhakhtawar-
pur-Coronation Pillar Road.

(b) No expenditure has been incur-
red so far. Arrangement for acquisi-

. tion of land is in hand for No. 1 and

the alignment for No. 2 is under
investigation.

(c) March 1962 for the first road
and March 1063 for the second.
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Accident near Chhapt

1335, Shri P. R. Patel: Will the
Minister of Rallways be pleased %o
state:

(a) whether a railway accident
occurred at the Chhapi Station (West-

ern Railway) on or about the 31st
®ctober, 1959;

(b) what damage or loss was caused
thereby to the Railways and to others;

(c) whether any persons died
therein;

{d) what was the cause of the
accident; and

{e) whether any compensation had
been given to persons injured or
relat{ves of persons killed and for loss
cauged to cattle therein?

The Deputy Minister of Rallways
(Skri 8. V. Ramaswamy): (a) On
3rd November, 19590 at about 09.40
hours while 899 Up through goods
train wag running through Chhapi
station, 17 wagons got dersiled.

(b) Rs. 17,600 to the Railway pro-
perty and that to public property
Rs. 700 approxirnately.

(c) No.
(d) It is under examination.

(e) No claim for compensation has
sa far been preferred.

Oil Tankers
1336, Shri Ram Krishan Gupta: Will

the Minister of Transport and Com-
ssunications be pleased to state:

(a) whether negotiations with the
three leading foreign oil firms—
Burmah Shel], Stanvac and Caltex—
for charter of ocean-going oil tankers
to them in 8 bid to save foreign
exchange have been finalised;

(b) if so, the detailg thereof; and

(c) the amount of foreign exchange
likely to be saved?

The Minister of State in the Minis-
12y of Transport snd Commuunioxtiona

(phr) Raj Bahadur): (a) The negotia~
tions are still under progress.

(b) Does neot arise.

(c) It is not possible at this stage
te estimate the amount of foreign
exchange likely to be saved.

Thefts on Rallways

1337, Bhri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(8) the number of cases of thefts,
pilferages and losg of property that
have occurred during the months from
January to October, 1959 on the
Northern Railway; and

(b) how does this compare with the

corresponding period of the year
19587

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). The required particulars are
given below:—

For the period

1-1-59 1-1~58
to to
31-10~59 3I-10-58

No. No.

1. Theft . 321 277

2. Pilfersges o 149 133
3. Loss of Railway

Property . 1223 1110

Loss ol Wheat

1338. Shri P. C. Borooah: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether there were cases of
Joss in transit of wheat despatched
by trains from Calcutta to the Geov-
ernment depot at Gauhati in Assam
during the years 1857, 1858 and 1859
so0 far;

(b) if so, the reasons thereof and
the amount of loss in quantity;

(¢) the amount claimed by Govern~
ment from the Railways; and
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(d) with what results?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): (a)
“Yes,

(b) The main reasons are wastage
in transit and transhipment, theft and
damage by rain water. The quantity
lost during the three years is as

follows:
1957 1958 1959 (up
to May)
Mds. Mds. Mds.
1970 2,932 3,223

(¢) Rs. 33,600,50,100 and 57,500 were
«laimed from the Railways for losses
Aduring '57, 58 and '58 (upto May)
respectively.

¢{d) Claimg for cutjtornslack bags
which form major part of the claims
are not tenable against Railways as
due to administrative difficulties dun-
nage is not provided to foodgrain
consignments booked on account of
Central Government. Against our
claims for missing bags and damaged
bags, claims for Rs. 475 and 755 were
accepted by the Railways for the
years '57 and '58 respectively. Some
claims are still under investigation by
the Railways and will be settled in
due course, :

Indian Peoples’ Famine Trust

1339. Shri P. G. Deb: Wiil the
Minister of Food and Agriculture be
pleased to state:

(a) what is the total amount col-
lected so far through the Indian
Peoples’ Famine Trust;

(b) the actual amount distributed
or carmarked (State-wise) for the
next year; and

(c) what ;s the formula laid down
for proper allotment of such funds as
and wken occasion arises?

The Deputy Minister of Agricalture
(8hri M. V. Krishnappa): (a) The
total assets at the credit of this Fund

on 31st December, 1858, amounted to
Rs. 34,85,441.42.

(b) and (c). No amount is ear-
marked for giving grants out of this
trust fund. As the purpose of the
Trust is to alleviate by grants of
money or otherwise of general dis-
tress caused by failure or destruction
of the crops or by any other calamity
of like nature, grants are given by the
Board for distress relief as and when
occasion demands.

The Trust Fund is administered by
a Board of Management consisting of:

(i) & persons appointed by the
Central Government.

(ii) 13 persons appointed one each
by the State Governmefts of
Madras, Bombay, West
Bengal, Punjab, Uttar Pra-
desh, Bihar, Madhya Pradesh,
Assam, Orissa, Rajasthan,
Kerala, Andhra Pradesh and
Mysore.

(iii) One person appointed by His
Highness the former ruler of
Jaipur.

The Union Minister for Food and
Agriculture is the Chairman of the

Board.

The grants are intended for one or
more of the following purposes:—

(1) In supplementing the subsist-
ence ration under the Famine
Code (Scarcity Manual or any
rules for the time being in
force) by the addition of small
comforts, whether of food or
of clothing or covering or of
medical needs, for the aged
or the infirm, for patients in
hospitals, for children and the
like.

(2) In providing for the mainten-
ance of orphans and work-
houses.

(3) In relieving Pardah-Nashin
women and children and
other persons in distressed
circumstanees who, by social
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or caste conditions, are
debarred from applying for
State relief and from submit-
ting to the ordinary tests of
distress prescribed in the
Famine Code (Scarcity Manual
or any rules for the time
being in force).

(4) In helping to re-establish
impoverished agriculturists
and others who have lost the
whole or a substantial portion
of their capital in the period
of distress, and thereby giv-
ing them a fresh start in life.

(5) In providing for any object
specially recommended to the
Board by the Central Gov-
ernment.

National Highway No. 6

1340. Shri N. M. Deb: Will the
Minister of Transport and Commumi-
cations be pleased to state:

(a) when the National Highway No.
8 including its bridges and culverts is
likely to be completed; and

(b) whether it is a fact that the
bridge over the Subernrekha river
(near Baharagora) on the National
Highway No. 6 is incomplcte since
long due to shortage of steel?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) All missing
links in the road work of National
Highway No. 6 have been provided
but a few bridges remains to be con-
structed between Calcutta and Orissa-
Bihar border. The work on all the
bridges is expected to be completed
during the Third Plan.

(b) There is no delay on account of
shortage of steel. Delay has been
caused by acute foundation difficulties
as well as the difculty of obtaining
some specialised equipment. The work
is mow expected to be completed
before the monsoon of 1960.

Pewer Projects in Orisma

1341. Shri Sanganna: Will the Minis-
ter of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Government of Orissa has been asked
to include the Second Five Year Plan
Power Projects in the Third Plan for
want of foreign exchange;

(b) if so, what are these projects;
and

(c) the extent of foreign exchange
involved?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) and (¢). Do not arise.

Conference of State Ministers of
Agriculture

Shri P. C. Boroeah:
1342. {Shri P. G. Deb:

Will the Minister of Food and Agri-
culture be pleased o state:

(a) whether a State Agriculture
Ministers’ Conference was held at
New Delhi on the 26th November,
1959; and

(b) if se, the broad details and
decisions of the Conference?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). No
formal Conference of State Ministers
was held on the 26th November, 1859.
Agricultural Production in the coun-
try was, however, discussed gene-
rally., with the State Ministers who
came to Delhi for attending the
Smecial General Meeting of the Indian
Council ef Agricultural Research.

Eleotricity for Assam

1343. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that accord-
ing to the lead survey carried out by
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the Central Water apd Power Com-
mission, the maximum demand for
the whole of Assam 1z estimated at
50,000 kw in 1865-66;

(b) it so, how it is going to be met;
and

{c) the names of the projects with
their power potential?

The Deputy Minister of Irrigatiom
and Power (Shrl Hathi): (a) The
reply is in the affirmative.

(k) and (c¢). The demand will be
met mainly from the power avallable
from Umtru and Umiam (Barapani)
Hydro-Electric Schemes. The com-
bined ultimate power potential of
these two schemes has been estimated
at 75,000 kxw at 50 per cent. load
factor, the initial development being
limited to 36,000 kw at 30 per cent.
load factor.

Slaughtor Houses in Uniom Territories

1344. Shri Kumbbar: Will the Minis-
ter of Health be pleased to state:

(a) the number of slaughter houses
in various Union Territories;

{(b) the number of licence holders
in each Territory;

(¢) the number of animals slaught-
ered in each slaughter house daily;
and

(d) the number of goats, sheep,
eows and buffaloes among them
slaughtered daily?

The Minister of Health (Shri Kar-
markar): (a) to (d). The information
is being collected and will be laid on
the Table of the Sabha in due course.

Rallway Workshops

1345, { Shri L. Achaw Singh:
Shri Anthony Piilai:

Will the Minister of Rallwayg be
pleased to state:

(a) whether any inquiry has been
cenducted comparing the organisa-
tional set up and service conditions of
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staff employed in the Production and
Enginsering Departments of the
Perambur Rallway Workshop and the
Golden Rock Railway Workshop;

(b) if so, what are the main
features of such cemparative study;

(¢) when such enqQuiries were

made; and
(d) the action taken thereon?

The Doputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes.

(b) The main difference is that the
set up of the Production organisations
and the scale of pay of staff in the
two workshops are not identical.

(¢) The enquiry was made in 1887,

(d) The question of introducing a
uniform system is under the con-
sideration of the Southern Railway
administration.

Alr Accident

1346. Shrimati Mafida Ahmed: Will
the Minister of Transport and Gem-
manications be pleased to state:

(a) whether it is a fact that an
aircraft of the Kalinga Airlines crash-
ed near Dibrugarh (Assam) in the
last week of November, 1859; and

{b) if so, the details thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (Y.
A Dakota aircraft VIT-CXR registered
in the name of Indamer Company
and operated by Kalinga Airlines was
involved in an accident while taking
off from Sookerating Airfield (Assam)
on 25th November, 1959, as a result
of which the aircraft was damaged.
None was injured. The accident is
under investigation.

Telephonic Communications betwoen
Imphal and Sticher

1247. Shri L. Achaw Siagh: Will the

Minister of Transpert and Communi-
cations be pleased to state:

(a) whether it is a fact that the

telegraphic and telephonic communi-
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cations between Imphal and Silcher
are subject to a great delay due to the
disconnection of the direct link
between Cachar and Manipur;

(b) whether complaints have been
receiveq in this regard; and

(c) whether steps are being taken
to restore the direct telecommunica-
tions? '

‘The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
There has been no direct link, tele-
graph or telephone, between Imphal
and Silcher since after the last war.

(d) There have been no complaints.
The traffic is very small and is sub-
ject to delay due to interruptions.

(¢) The traffic does not justify pro-
vision of a direct link but the position
will be reviewed after the road line
is completed.

12 hrs.

MOTION FOR ADJOURNMENT

TREATMENT METED OUT TO SHRr KAram
SINGH

Dr. Ram Subhag Singh (Sasaram):
On a point of order, Sir, yesterday,
a qQuestion relating to Shri Karam
Singh was asked. You were kind
enough to put it in a proper form. It
was asked whether he was made to
sit on frost, whether he was made to
walk on snow and whether he was
put out in night time. No reply was
given. The reply given amounted to
saying that the treatment meted out
to him was generous and polite.

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menen):
No, no.

Dr. Ram Subhag Singh: Today, it
has been published in the Statesman
that he was severely beaten by
Chinege forces the day after he was
arrested, that he was forced to walk
and sleep on snow for three nights,
no bed was provided to him and for
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two days he was not even given food.
1 would therefore request you that
true facts may be revealed to this
House as to what he said to our offi-
cers in Jammu hospital.

§t wvwwy a7 (70) (WX @
vy ¥ g5 grgie wraw frar ar o
# gwwen g Fr g ®r o) @
T T A gy Ifgd ar fv wg
QU WTFT AL AATT & oA FATGE 6T
®I TUT Y TAT 97 | T g TG 1@
fr ag v ane F W AT @ Y W
ITHY AT WAT ST R qg oY
wgrar § fr W g 7 g awy
§ f v & ara AN Frevie feay mar g
¥y Wt WX frrag—ar dwdr O
WA | W WY §0 qEAAAC Hrew
AEFE BN & w7 @
e R aainc M 0w & s
froag T A

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): This is & matter in which I
can very well understand the desire
and anxiety of the House to know
what exactly the facts were. The first
information that reached us, that is,
2 or 3 weeks ago, when Shri Karam
Singh reached Leh, I think, or Sri-
nagar, was to the effect that he had
been badly treated. It was a relative-
ly brief report of what he said: not
one sentence, it was longer than that
It was not a very full report. Imme-
diately we sent that report to the
Chinese Government and protested
against this treatment. This House
will remember, in the course of the
debate, reference was made to the
treatment of prisoners, Geneva Con-
vention, etc.

Then, the reply to that was received
a few days back, as 1 informed the
House, I think in which they said, no,
we treated him well and generously,
which, of course, was directly con-
trary to the report we had received -
from Shri Karam Singh,

As the original report of Shri Karam
Singh was relatively a brief one,
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(8hrt Jawaharial Nehru):

without details, we wanted to have
an amplified and full report from him.
We did not wish to trouble him too
much immediately, because, the poor
man was suffering in hospital. But,
in the course of the last few days,
some further particulars have been
obtained from him. In fact, they
have just reached us—I received the
report just ten minutes ago. I have
not been able to read it even. There
is no doubt that the first general im-
pression is that the treatment accord-
ed to Shri Karam Singh and others
was bad: in fact, very bad. It seems
rather a grim story of bad treatment.
I should like, naturally, to consider
his report which I have not read yet
-1 just got it 10 minutes ago—tfully
and take such other steps in regard to it
so far as the Chinese Government is
concerned. It would be right and
obviously desirable that I should take
the House into our confidence in this
matter. But, at the present moment,
1 have not yet even read that report,
and it is rather difficult for me. I
would suggest, if you will permit me
to make a statement about this a few
days later......

Mr. Speaker: On Monday? Today
is the 11th.

Shri Jawaharlal Nehru: Yes, Sir,
on Monday.

Mr. Speaker:
right.

On the 14th. All

Shri Supakar (Sambalpur): On a
point of information, yesterday we
put some short notice questions on the
subject. Unfortunately, at that time,
because information was not given to
us, we could not put further supple-
mentary questions on the point. But,
we find that even though the hon.
Prime Minister has not received in-
formation, we find certain things,
very serious things published in the
newspapers. 1 wish to know whether
this information that has been publish-
ed this morning in the newspapers
was available tho the Government
earlier.
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My. Speaker: These things that have
appeared in the newspapers today,

Shri Jawaharial Nehra: I must con-
fess that I have not read the news-
papers today at all. I have had no
time. I was so much rushing. about
because of various reasons known to
this House, I am sometimes unable to
read the newspapers. Today is one of
the days when I have mot seen the
newspapers.

Shrimati Renuka Ray (Malda): It
is in the Statesman.

Shri Jawaharlal Nehrn: But, yester-
day there was some reference to this,
1 think, in the newspapers.

Dr. Ram SBubhag Bingh: Today it is
there.

Shri Jawaharlal Nehru: Anyhow, I
am told that the account given in the
newspapers is by no means accurate.
In part it may be correct; but cer-
tainly in part it is not correct. It
may be said that some kind of semi-
leakage took place in Srinagar or
Jammu perhaps, not authorised, with
the result that a bit is correct; a bit is
quite wrong. So, it is difficult for me,
unless I go through the whole thing
carefully and give the House the facts
as they are supplied to us, to say much
about the newspaper reports at this
stage. But, I say, I repeat, when the
question came up yesterday, I was
not in possession of this information
which has just come this morning.

Nt wmaew Tt weifag A 9y
aqr fear € a6 oF AFe Or @wdr
ew % faw ool anfgd o

Shri Jawaharlal Nehru: I cannot at
the moment say whether we will
give. But, inevitably, if I make a
statement, that statement itself will be
a bit of a summary.

Dr. Ram Subhag Singh: In this con-
nection, in my speech in the debate
on the Sino-Indian border problem, I
mentioned regarding the statement of
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Pr. Baliga in Hong Kong, 1 do not
know whether this thing also has
not been published correctly. Be-
eause Dr, Baliga said about Shri
Karam Singh, I would like to know
whether he had gone there in prior
consultation with any of our Ministers
and whether on his return, he did see
either the Prime Minister or any Min-
ister or governmental authority and
explain to them the gist of his talk
or give an authentic report of his
talk.

Shrl Jawabarial Nehru: This raises
a different question, but I should like
to clarify it in so far as I can. I wish
to go a little further back.

Dr. Baliga had been invited together
WwWith a  number of others by the
Chinese Government to their annual
celebrations beginning on 1st October.
Dr. Baliga came to me then and said:
“I have been invited, but in view of
the developments that have taken
place in Ladakh, I do not propose to
accept this invitation”. And he did
not. He said: “Going to this celebr-
ation would be inappropriate for me
at this stage.” I entirely agreed with
him and he did not go. He asked me
then, “Later, some time later, may I
go?” I said: “Certainly, if you want
to go.” He said, “As a tourist I am
going, may I go?” I said, “It is wel-
come t0 you to go later.”

Then, some other developments took
place and he, together with his wife,
fixed up their going there, as they
told me, as tourists, and before they
were going, he came and saw me
again, and said: “I have fixed it up. 1
am going day after tomorrow. These
unfortunate developments are occur-
ring from day to day. Should I go?
Should I cancel my visit?” 1 told him
I did not wish to come in his way if
he was going as a tourist; he and his
wife could go.

They had fixed it up, so he went.
And when he came back, he came to
see me. In fact, he came directly
here and saw me, and said that al-
though he bad gone in a non-official,
tourist's capacity, he had met some

leading personalities there—because,
if I may say 6o, he is known there as
a very famous surgeon in Bombay,
and his services have been requisition-
ed for surgical purposes repeatedly in
Bombay. 8o, they knew him; they
said: “We want to thank you for the
work you have done for our people
there”.

8o, he did see some noted person~
alities. I saw him, I think, perhaps
for ten minutes only. There was not
very much new that he said. He said:
“All 1 can say is what the Chinese
people or the leaders told me. I cam
have no opinion, I am merely convey-
ing to you what they said.” As far
as I remember, he said something to
the effect of their great desire for
peaceful settlements and peace etc.
1 do not quite remember if he said
anything about these prisoners to me
then, possibly he did, but that was
that the Chinese had issued a state-
ment to this effect—he knew nothing
about it obviously—that these pri-
soners were treated well. That is all
that he told me, and that came, I
think, from a message from Hong
Kong too.

Dr. Ram Subhag Singh: Before he
arrived, that message had come.

Shri Jawaharlal Nehru: It was not
to me. He was asked by somebody
in Hong Kong, and he said this was
the Chinese story. He repeated that,
he was not commiited to it, he knew
nothing about it.

Shri Jadhav (Malegaon): May I
know whether the statement of Shri
Karam Singh has been tape-recorded,
and whether the Government has re-
ceived its text?

Shri Jawaharial Nehru: I do mnot’
know whether it has been tape-re-
corded or not. I have got a copy of it.
Whether it is tape-recorded or not T
cannot say.

shri Tyagl (Dehra Dun): I just
want to request the hon, Prime Min-
jster not to send any protest to
foreign countries unless full inform-
ation is gathered. In this case I am
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afraid his Ministry has let him down,
because they made a protest to China
about this incident without knowing
the full details. On the sketchy state-
ment taken in the beginning, a pro-
test ought not to have been sent, for
if they receive full details now and if
they forward them now  again to
‘China, they will be deemed to be an
afterthought.

Some Hon. Members: What is the
harm?

Shri Jawaharlal Nehru: The hon.
Member, Shri Tyagi’s warning has
force in it. That is perfectly true, but
one has always to balance these things.
If we do not protest at the right time,
and do so weeks later, then also it
may be said: “Why didn’t they do so
originally?”

Shrimati Renuka Ray: May I make
a request that when the Prime Minis-
ter makes his statement about this,
the full statement of Shri Xaram
Singh may be laid on the Table of
the House?

Shri Jawaharlal Nehru: I just said
it would not be laid on the Table—
without reading it I am saying that.
1 am saying without knowing what it
contains that I do not propose to give
any assurance of this kind.

Mr. Speaker: All relevant facts will
be taken into account including news-
paper reports. The hon. Prime Minis-
ter has said that he would make as
full a statement as possible. In view
of that I do not think it is necessary
to give my consent to the adjourn-
ment motion.

12.14 hrs.
PAPER LAID ON THE TABLE

REPORT ON MARKET ARRIVALS OF Foob-
GRAINS

The Minister of Food and Agricul-
ture (Shri S. K Patil): I beg to lay
on the Table a copy of the Report on
an Enquiry into the Pace and Pattern
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of Market Arrivals of Foodgrains for
the 1958-59 Season. [Placed in Lib-
rary. See No. LT-1780/59.]

12.14% hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION N@. 43

The Minister of Food and Agricul-
ture (Shri S. K. Patil): On behalf of
Shri A. M. Thomas, I want to make the
following statement.

In reply to the supplementaries to
Starred Question No. 43 by S/s. Goray
and Valvi on 17-11-1959 regarding the
Fourth All India Conference of Ware-
housemen, I had mentioned certain
figures regarding the number of ware-
houses functioning under the Central
Warehousing Corporation and the
State Warehousing Corporations, the
warehouses likely to be built during
the next two years and the present
stock position in all the warehouses.
The correct figures are given in the
statement laid on the table of the
House. [See Appendix III, annexure
No, 19.]

12.15 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliameptary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 14th December will consist of—

(1) Consideration and passing of
the Indian Statistical Institute
Bill.

(2) Consideration of any item of
business carried over from
today’s Order Paper.

(38) Discussion on the Resolution
seeking  disapproval of the
Sugar (Special Excise Duty)
Ordinance, 1959.

(4) Consideration and passing of

the Sugar (Special Excise
Duty) Bill, 1959.
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(5) Consideration and passing of
the Married Women'’s Pro-
perty (Extension) Bill, as
passed by Rajya Sabha,

(8) Discussion on the food situ-
ation on a motion to be moved
by the Minister of Food and
Agriculture on 16th Decem-
ber, 1959.

(7) Discussion on the Report of
the Central Pay Commission
on a motion to be moved by
Shri T. C. N. Menon and
others at 4 p.M. on Thursday,
the 17th December, 1859.

Shri S. M. Banerjee (Kanpur): You
remember, Sir, the trouble which is
going on in Dandakaranya. You pro-
mised that the Minister would make a
statement.

Mr. Speaker: The Minister 1§ not
here. The other day the Minister
said .

Shri Satya Narayan Sinha: Did he
promise?

Mr. Speaker: Yes. He said he would
soon make a full statement on the
various points raised regarding Danda-
karanya. Hon. Members had tabled a
motion for discussion about Danda-
karanya. I told them that we might
await a fuller statement and fix 1t up.
Inasmuch as the session will come to
an end on the 22nd, they want this
statement to be made as early as
possible. Let him make the  state-
ment by Monday or Tuesday if he
likes; and if I consider it proper, I
will fix a date for discussion.

Shri S. €. Samanta (Tamluk): In
the last session I had tabled a motion
for amending the Mines Rescue Rules,
but for want of time it was not taken
up. It has been included this time
and time has been allotted. The ses-
rion is coming to a close, and there is
no mention of it. So, ¥ would request
the hon. Minister. .

Mr. Speaker: Statutory rules fram-
ed under the Mines Act?
304 (Ai) L.SD.—4
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Shri A. €. Guha (Barasat): It is a
question of subordinate legislation and
those rules may be amended by this

House. The hon, Member has given
notice fwice.

Mr. 3peaker: It must be included in
the week’s business because the stat-

utory right is there to modify those
rules.

12:19 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1959-60—
Contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Supplementary
Grants in respect of the Budget
(General) for 1959-60.

Who are the Ministers who want to
speak?

The Minister of Revenue and Ofvil
Expenditure (Dr. B. Gopala Reddi):
Dr. P. S. Deshmukh wants to speak.

Mr. Speaker: What about the hon.
Finance Minister?

Dr. B. Gopala Reddl: There is no
reference {0 my items.

Mr. Speaker: The time allotted is
2 hours. We have already taken 1
hour and 58 minutes. Therefore, I
shal]l extend the time by half an hour.
1 think that will be enough for both
the hon. Ministers.

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): I was trying to tell the
House yesterday, that there was no
failure on the part of the Ministry to
implement the new policy on co-ope-
ration, and as such, the allegation
implied in the cut motion of my hon.
friend Shri Panigrahi is unwarranted;
if not unkind. I with to state that the
new policy was formulated in Nov-
ember, 19858. Then, immediately, a
working group was constituted to go
into the guestion of the implementa-
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{Shri B. S. Murthy)

tion of the new policy. And this
working group submitted its report in
January, 1959,

1221 bhrs

[Mr. DxpuTy-SPEAKER in the Chair]

This report was discussed by the re-
presentatives of the State Govern-
ments, the Reserve Bank of India, the
State Bank of India and prominent
fleld workers and non-official workers
n the co-operative field. Then, in
April, the National Development
Council discussed the findings of this
joint consultation betwen the States,
the Reserve Bank of India, the State
Bank of India and also the co-opera-
tors. The State Governments were
accordingly informed in May about the
salient features of this new policy.
The main features are as follows:

(a) Co-operatives should be
organised on the basis of the
village community as the primary
unit;

(b) Responsaibility and jnitia-
tive far gocial = 14 economic deve-
lopment at the village level should
be placed fully on the village co-
operative and the village pan-
chayat;

(c) The programmes for in-
creased agricultural production
should be carried out through the
village co-operative and the vil-
lage panchayat;

(d) It should be the aim that
every family is represented in the
village co-operative;

(e) The co-operative member-
ship should be so developed as to
bring within its fold all rural
families, before the end of the
Third Five Year Plan;

(f) The membership gshould be
increased to 20 millions by the snd
of the Second Five Year Plan;
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{g) The grant of credit to eo-
operatives should be closely linked
with programmes for increasing
agricultural production and for -
marketing;

(h) The programme of market-
ing and processing should be acce-
lerated and enlarged;

(i) The training programmes
should be expanded;

(j) Laws and procedures should
be simplified; and

(k) Non-officia]l effort should
be encouraged on a considerable
scale.

In July, the Ministers of Co-opers-
tion met in Mysore, and again dis-
cussed the best methods of implement-
ing the new policy. We had called for
supplementary plang from the State
Governments, and the plans were
finalised in September, 1859. Now, we
are in December. I do not know how
my hon. friend Shri Panigrahi could
say that there was a failure on the
part of the Ministry, so far as the new
co-operative policy was concerned.

Again, I may tell the hon. Members
of the House that two committees
have been constituted, one on co-
operative farming, and another to
find out the means to increase credit
facilities for production programmes.
The former committee is being led by
Mr. Nijalingappa of Mysore, and the
credit facilities committee by Shri
Vaikunt Lal Mehta. Another study
team has been sent abroad to study
co-operative farming societies and
their activities abroad. Therefore,
both the Centre as well as the State
Governments are doing as much as
they could to expedite in implement-
ing the policy as well as the prog-
ramme,
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sargets. 1 cannot give the full targets
for exch State, because it is a long list.
As far as his State is concerned, I
ean say that the State Government
have agreed to reorganise 272 co-
operative societies; and in the new
plans, they are given assistance, to
have 15 godowns of marketing socie-
ties and 33 processing socleties.

Shri Panigrahi also asked about the
work done, as far as green manure
was concerned. I must say that the
south iy progressing very well in
green manuring. The figures for the
various Stateg are as follows: Andhra
Pradesh 19.19 lakhs acres; Madras
6.68 lakhs acres; Uttar Pradesh £.47
lakhs acres; Bihar 4.03 lakhs acres;
and Kerala 2.26 lakhs acres. The
other Stateg are also trying to come
up, but somehow or other, the north
is not taking kindly to this green
manure.

Another point on which information
was wanted by Shri Panigrahi was
about the number of compost-pits dug
in the last quarter. During the last
quarter, ending June, 1859, there were
new compost-pits dug, their number
being 6,26,000, yielding roughly 15 to
18 lakhs tons. In this connection, 1
may say that the National Sample
Survey conducted a crop estimate
survey, and according to their find-
ings, there is a net higher yield of
about 15 to 20 per cent in the ccm-
munity development block areas as
compared with the general yield.

Shri P. K. Deo had tabled a cut
motion about sugar factories. This
question has been debated upon once
or twice on the floor of tnc House.
Even while answering a question in
the House last time, 1 had stat«d that
owing to the stringency and the diffi-
culties of foreign exchange, we have
resorted to getting the machinery
made, as far as possible, through the
consortia. The consortia are working,
end very soon, they will be able to
supply the machinery for almost the
required number of sugar fsctories
that are coming up.

4662
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As far as the Orissa State is con-
cerned, only two licences were allotted
to that State; and only one organisa-
tion was in a position to avail of this
licence. Though the licence was
granted to the factory on the 17th
Decemnber, 1958, 1 am sorry that the
Aska Co-operative Sugar Mills Ltd.
has not yet gone into production, As
for the other one at Bargarh in Sam-
balpur district, we have received the
application, but, unfortunately, they
were not able to raise the necessary
funds; therefore, the licence was not
given in time, and later on, when the
foreign exchange was exhausted, the
Central Government advised them to
walit,

Another application came from the
State Government in December, 1958,
for grant of licences to two co-opera-
tive sugar factories, one at Sambalpur
or Kalahandi district, and another at
Cuttack, Koraput, Ganjam or Puri
district. They have not specified the
area, nor the capacity; nor have they
given ug the other details necessary.
Therefore, these two applications were
not considered. It is the desire of the
Centre as well as the State Govern-
mentg to encourage co-operative sugar
factories as far as possible. Buti the
persong coming forward to organise
these concerns should be able to give
us full data. Barring that there is no
other difficulty as far as Orissa is con-
cerned. I am sure Shri P. K. Deo
will try to influence both the non-
official and official elements in his
State and see that as far as possible
full data are given for facilitating the
grant of licences by the Centre.

1 do not think there is anything
more I have to answer because 1 have
given full details on the points raised
by hon. Members. I hope the House
will grant the Demand,

Shri P. G. Deb (Angul): 1 wish to
move my cut motion.

Mr. Deputy-Speaker: Now there is
no time for moving cut motions.

Shri P. G. Deb: There was no time
vesterday. Today also there s no
time?
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Mr. Deputy-Spesker: There was no
time yesterday? I asked all hon.
Members whether they wanted to
move cut motions. Some hon. Members
did move their cut motions. Now it is
the reply that is being given,

The Minister of Agriculture (Dr.
P. 8. Deshmukh): There were some
points raised with respect to the
supply of fertilisers and their use also.
My hon. friend, Shri L. Achaw Singh,
a practical farmer, pointed out that
where there was no irrigation, it was
risky to use fertiliser. He also refer-
red to many commonsense proposi-
tions all of which we follow, We try
to warn farmers against using fertiliser
without taking account of the quality
of the soil. He also complained that
there was no satisfactory arrangement
about soil testing, It ig true that
some years back this was not being
attended to. But that is not the posi-
tion today. I admit that it has not
covered the whole area, but we have
started soil testing laboratories all
over India and a iarge number of sam-
ples is being tested now.

So far as the use of fertiliser on
areas where there is no irrigation is
concerned, it has got to be carefully
done. Otherwise, it is likely to do
damage. He also complained that
cowdung manure, night soil and other
things were not properly used. That
is quite true. We are making best
efforts in this direction. But in spite
of the fact that we used to give some
subsidy for composting, it is a fact
that there is misuse of a lot of manure
which many other countries like Japan
use to the fullest. All that we ran do
is to draw people's attention to this.
Through the Extension Service and
other organisations, we try to do it.

It was also pointed out that it was
not proper for us to export any
groundnut cake. There are {wo views
about it. It is true that it is a valu-
able cattle feed and to drain the
country of a lot of this stuff would be
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detrimental to the health of the poor-
ly-fed cattle in. India. On the other
hand, we have {ried to pursue a sort
of a middle path and we have ex-
ported certain quantities of groundnut
cake in order that we get some ferti-
liser. The Finance Ministry has kindly
agreed that the foreign exchange
earned as a result of the export of
groundnut cake would be utilised for
importing fertiliser. On that under-
standing, the Ministry of Agriculture
has agreed to permit the export of a
certain quantity.

Another point raised was that we
had not sent reports about the utilisa-
tion of TCM fertilisers given to us by
the USA. The position is that so far
as my Ministry is concerned, reguler
reports have been sent. The reports,
however, have got to be collated be-
cause it is not only one item of ferti-
lisers that is ®overed by TCM assist-
ance; there are other items in other
fields also. These have got to be con-
solidated and then a report sent to
the ICA organisation. There may
have been some delay, but the Finance
Ministry is dealing with this. There
was already a question asked about
this. Some information has been
given. I think on the 22nd Dccember,
there is going to be another question
in this House when the Finance Min-
istry proposes to explain the position.
There is no truth in the allegation
that there have been any lapses on
our part. There have not been any
lapses. The utmost that can be said
is that the use of certain insignificant
quantities of fertilisers was not utilised
and thus not reported about. Apart
from that, there has been no difficulty
so far as this matter is concerned.

I am very glad to hear from the
hon. Member from Assam that in some
of his areas as much ag 18002000 1bs.
of paddy per acre has becn grown. It
this could be the average, and that
too without fertilisers, all the better

Shri L. Achaw Singh (Inner Mani-
pur): That is in Manipur.
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Pr. P. 8. Deshmukh: ] stand
corrected. In Manipur, I know the
average yield is higher ag compared
to other places. But it all depends on
the nature of the cultivation, on the
way they till the land, utilise compost
and other manures and so on. If they
do it in that way, it may not be neces.
sary to use fertilisers. Buf 1 person-
ally think that.if after taking all
these steps and trouble if there s
proper rainfall or irrigation water and
fertilisers are used, they will give still
better results. That is what we have
found everywhere. Fertilisers may
do harm if foolishly used. Anything
foolishly used will do harm. But it is
an absolute necessity for India’s pro-
duction to go up to use larger quan-
tities of fertilisers to that end. We
have been preaching the use of ferti-
lisers. But the quantities that are
being supplied to us arc very very in-
suffictent. I agrce with the complaint
of hon. Members that we are not get-
ting sufficient fertilisers. There is also
black market in some places so far
as this is concerned. Again, I was
amazed to hear that sohe people are
making illicit liquor out of it. That
was Quite a revelation to me, because
1 did not know of this strange use of
it.

But we have come to the House with
a certain degree of improvement in
the situation. With a larger availability
of foreign exchange, there is a slightly
bigger quantity of fertiliser imported.
To that extent, we are better off,
although in the meantime, the demand
has also gone up. From 16 lakh tons.
it has now gone up to 18 lakh tons. It
is impossible for us to keep pace with
the demand, but we are frying to
impress on the Finance Ministry the
desirability of adequate allocation of
foreign exchange for import of ferti-
lisers. That is the utmost we can do.
The Finance Miuistry does realise the
importance of the import of fertilisers.
But there are many other difficulties.
They have to allocate foreign exchange
for other purposes also which are
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equally important and vital for the
needs of the country,

Shri Panigrahi (Puri): Why is it
that indigenous production of fertili-
sers has gone down?

Pr. P. S. Deshmukh: I am sorry I
forgot to reply to that point.

It is correct that the indigenous
manufacture of fertilisers has gone
down. That was because in both the
factories, a certain amount of reorga-
nisation, cleaning and overhauling
were going on. For some days there
was no production. There js also ex-
pansion taking place. As a result, for
certain periods there has been a short-
fall of about 30,000 tons of ammonium
sulphate in one case and about 10,000
or 15,000 tons in the other. That is
the explanatiobn. Of course, I have
nothing to do with Sindri. 1 merely
purchase the stuff that they produce.
So far as the shortfall is concerned, it
is the Ministry of Industry which
should really give an adequate reply.

Shri L. Achaw Singh: 1 want to
know what the hon. Minister has got
to say about my suggestion. Are the
agriculturists given proper incentives?
They are not given fair prices for
their agricultural products. The pre-
vailing prices are only Rs. 9i- and
Rs. 10:-. The average yield is from
1.600 to 2,000 lbs.

Dr. P. S. Deshmukh: As every one
in the House knows this is a Dbig
question. I am glad that our attitude
is changing so far as this is concerned.
I think with the assurance and the
statement made by my senior col-
Jeague Shri S. K. Patil, a general
assurance will be carried to the Mem-
bers of the House and to the farmers
in India that at long last we are
keener about giving incentives and
better prices to the farmer.
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W HARTL T 1 quite see trom
the hon. Member’s speech that he
refers to khad meaning fertilizer
thereby. The reason why we have
been able to popularise this scheme
of fertilizers was that we gave very
large credit to the cultiva ors. When
we preached the Japanese method we
gave credit to the extent of Rs. 10
crores. But those who took the ferti-
lizers did not pay back. If this hap-
pens everywhere it is impossible for
others to get credit for fertilizers.

If there is unreasonable pressure
being exercised in any place I can
understand that it should not be done.
But it ijs very necessary that whatever
loans and advances are given to the
cultivators should be returned so that
other cultivators may get them.

What happened in Hyderabad was
this. The whole scheme wag taken up
with very great enthusiasm. The
Japanese method progressed tremend-
ously. But the cultivators did not
repay or the Government did not rea-
lise the loang that had been advanced
for the purchase of fertilizers with the
result that next year they could not
purchase anything and they could not
get any money and the Japanese
method did not make any further
progress. So, we have to go in
between the two extremes. This is,
of course, a matter which rests entire-
ly with the State Governments. We

(General)

couid not tell them to go slow; it muxt
be left to thelr discretion, otherwise
they will ask me to make good what
is not reslised.

Mr. Deputy-Speaker: Does any
hon, Member want any particular cut
motion to be put to the House sepa-
rately? Or may I put them aN
together?

Some Hon. Members: Together.

Mr. Deputy-Speaker: Then 1 will
put all the cut motions together.

The cut motions were put and nega-
tived.

Mr. Deputy-Speaker: Now, the
question is:

‘“That the respective Supplemen-
tary sums not exceeding the amounts
shown in the third column of the
Order Paper -be granted to the Pre-
sident to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1860, in respect of the follow-
ing demands entered in the second
column thereof—

Demands Nos, 9, 25, 108, 121, 130,
131."

The motion was adopted.

|The motions for Demands for Sup-
plementary Grants which were adopt-
ed by the Lok Sabha are reproduced
below—Ed.])

DemanNd No. 8—DErence

ErrzcTIvVE—ARMY

SErvICES,

“That a supplementary sum not
exceeding Rs. 1,802,000 be granted to
the President to defray the charges
which will come jin course of pay-
ment during the year ending the 81st
day of March, 1060, in respect of
‘Defence Services, Effective—
Army'.”

Demanp No. 286—Oprum

“That & supplementary sum not
exceeding Rs. 22,92,000 be granted to
the President to defray the charges
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which will come in course of pay-
ment during the yevar ending the
31st day of March, 19680, in respect
of ‘Opium’.”

DesMaND No. 108-—Carrrar. OUTLAY OF
s MiNmisIRY oF CoMMUNITY DEve-
LOPMENT AND CO-OPERATION

*That a supplementary sum not
exceeding Rs. 1,08,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 381st day of March, 1960, in
respect of ‘Capital Outlay of the
Ministry of Community Develop-

LX)

ment and Co-operation’.

DemMaAND No. 121—OTHER CAPITAL QUT-
LAY OF THE MiINISTRY oF Foop AND
AGRICULTURE

‘“That a supplementary sum not
exceeding Rs. 7,76,89,000 be granted
to the President t6 defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1960, in respect
of ‘Other Capital Outlay of the Min.
istry of Food and Agriculture’”

DxMand No. 130—CAPITAL OUTLAY OF
ar MiNiSTRY or StrEL, MINES AND
FurL

“That a supplementary sum not
exceeding Rs. 5,55,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in res-
pect of ‘Capital Outlay of the Min-
istry of Steel, Mines and Fuel.' "

Dxmand No. 131—CarrraL OUTLAY OR
PosTs AND TELEGRAPHS (NOT MET FROM
Revenvue)

‘“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defrey the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect

Motion re: 4670
Suspension of Rule

of ‘Capital Outlay on Posts and Tele-

graphs (Not met from Revenue)’.”

12.44 hrs.

MOTION RE: SUSPENSION OF
RULE

Mr. Deputy.Speaker: Now we will
take up the next item.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, I beg to move: .

‘That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its applica ion to the motion
for reference of the Tripura Land
Revenue and Land Reforms Bill,
1959, to a Joint Committee of the
Houses be suspended.”

Sir, I am going to move a few
moments hereaf.er that a Bill known
as the Tripura Land Revenue and
Land Reforms Bill be referred to a
Joint Committee of both Houses.

Mr. Deputy-Speaker: There are so
many talks going on between different
groups. It is difficult to carry on
business here. Order, order. Some
hon. Members do not even hear my
calling. The hon. Minister may now
proceed.

Shri Datar: It is proposed in the
motion that I am going to make that
this Bill, namely, the Tripura Land
Revenue and Land Reforms Bili be
referred to a Joint Committee. You
are aware of Rule 74 which says that
such motions cannot ordinarily be
made in respect of any matters refer-
red to in sub-clauses (a) to (f) of
clause (1) of article 110 of the Consti-
tution. Here, in this case, we Ppro-
pose to deal with the question of land
reforms in  gcneral so far as the
Tripura Admnistration is concerned.

Secondly. there were different
pieces of legislation relating to land
revenue administration. We thought
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that it would be better to have =&
detalled land revenue administration
also provided for in thig case. You
will see that in chapter IV of the Bill
we are dealing with revenue, survey
and settlement and the question of
land revenue which, perhaps, will
have to be altered if it becomes neces-
sary. It has also to be considered.
Then, we have got certsin provisions
relating to agrarian reforms, revenue
administration and the question of
compensation also.

These are 8 number of matters
which would be in the interests of all
of us to have these provisions
congidered very carefully by a
Joint Committee. That is the
reason why I am moving that
that this particular proviso might
be suspended and the House enabled
to have this particular Bil! referred
to a Joint Committee so that we shall
have the advantage of the views of
the hon. Members of the Joint Com-
mittre, because this Bill, as T  have
stated, lays down or consolidates the
whole law regarding land revenue
administration,

Secondly, it also deals with & num-
ber of land reforms. So far as this
part of the Bill is concerned, it 1s
likely to be a mode] Bill to the extent
that other States might take advan-
tage of it. For this purpose 1 move
that this particular proviso (1) to
Rule 4 be suspended.

Shri Khushwaqt Rai (Kher1): One
a point of order, Sir. This proviso is
always sought to be suspended when-
ever a motion for a Select Committee
is made like that.

An Hon. Member: Joint Committee.

Shri Khushwagt Rai: So 1 request
ibat a reference be made to the Rules
Committee to change this Rule,

Mr. Deputy-Speaker; That would
be a different affair altogether. Now,
for the present we shall declde; and
if the hon. Member puts in a motion
we will see whether that can be done.

istry of Home Affairs
Sir, I beg to move:
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and Land Reforms Bill

The qQuestion is:

‘“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabhe
in its application to the motion
for reference of the Tripura Land
Revenue and Land Reforms Bill,
1959, to a Joint Committee of the
Houses be suspended.”

The motion was adopted.

12.50 hrs.
TRIPURA LAND REVENUE AND

LAND REFORMS BILL

The Minister of State in the Min-
{Shri Datar):

“That the Bill to consolidate
and amend she law relating to
land revenue in the Union Terri-
tory of Tripura and to provide for
the acquisition of cstates and for
certain other measures of land
reform be referred to a Joint
Committee of the Housey consist-
ing of 30 members; 20 from this
House, namely:—

Shri Bangshi  Thakur. Shri
Rungsung Suisa, Shri Dharanid-
har  Basumatari, Shri Etikala
Madhusudan Rao, Shr1 Ghanshy-
amlal Oza, Shri Bibhuti Mishra,
Major Raja  Bahadur Birendra
Bahadur Singh, Shri M. Gulam
Mohideen. Shri  Shobha Ram
Shri Reja Ram Misra, Shri
J. B.S Bist, Shri N B.
Maiti, Shri H. Siddanan-
jappa, Shri Dasaratha Deh, Shri
Laisram Achaw  Singh, Shri
Pramathanath Banerjee, Shri
Tridib Kumar Chaudhuri, Shri
Ram Chandra Majhi, Shri Bijaya
Chandrasingh Prodhan and the
mover

and 10 Members from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
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total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House rela-
ting to Parliamentary Commitiees
will apply with such variations
and modifications as the Speaker
may make. and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the
Joint Committee.”

This 1s a comprehensive and  per-
haps a model Bill  dealing with
two important categories of subjects.
One is the land revenue administra-
tion and the other is the much need-
ed land reforms. So far as the first
part 1s concerned, from the number
of Acts and regulations to be repeal-
ed you will find that therc were dif-
{ferent laws in the territory of Tripura
and we consider it would be better to
have more or less uniform set of
principles on which the land revenue
administration will be carried on. We
have got wnd revenue codes or Setg
in varw,us parts of the States  There
are & npumber of common principics
which ore accepted by most of these
State S econdly, the land revenue
admmictiz n should not only  be
un foomp bu! also progressive and
expeditious as well. It is on account
of a!l thesr circumstances that for the
first timi+ on a consolidated basis an
attem'; 1 made in part 11 of this Bill
to dea)l with all quegtions rclating to
land revenue administration. The
administrative machinery that has to
carry on the land revenue work as
also the assessment. survey and
settlement of lands has been dealt
with in this Part. It is natural that
land revenue has to be assessed and
from time to time it will also have to
be revised. Provision will have to be
made for a proper survey of the land.

6
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After all lands are surveyed and they
are duly Prought under settiement.
Then it would be easy to know both
for the Government and the people as
to what are the principles on Wwhich
the lands have been surveyed and
who is the owner or the person in
possession or occupation of the
various lands. The House is aware
that there are some provisions of this
nature in other State Acts  dealing
with what are commonly known as
the record of rights. They give to us,
al a glance a picture of the title  as
also the question of occupation of
various lands, how the title has
accrued from one person to the other
and how the record of rights would .
give to us at any time a picture of
the title and possession as also the
other particulars that are needed not
only by the Government but by the
common people also. These are the
various provisions that have been
made in Part II for the purpose of
having, as I have said, a proper land
revenue administration. It is not
necessary for me at this stage to go
mnto details because most of these
provisions are akin to those in other
States. A few arc there which are of
a pcculiar nature as land tenure here
has certain specialities of its own. All
the same, for the first time a systema-
tic attempt is made to have a un:form
law and a proper procedure for the
purpost of jand revenue administra-
tion. Herc and there you will find
provision has been made for correct-
ing the records or for the aggrieved
party to approach higher authorities
in appeal or revision whenever any
particular point is found against him

I would then pass on to the more
important problems. so far a. the
rights over the lands are concerned.
There are certain peculiar features in
the territory of Tripura and I shall
give a brief history of them. In
Tripura 3826 villages cover an area of
4116 =quare miles. The total area
comes to 26 lakhs of acres of which
the area sown is about 3.9 lakhs. The
main crops are rice and jute. A five
year programme has already been
settled by the Government for co-
ord nating and completing an  accu-
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rate survey of all these lands and the
work has already been going on in
two sub-divisions out of ten. It is
expected that by 1964 there would be
a complete survey of all the lands in
this terzitory at a cost of about Rs.
1.33 crores. That work is aiready
proceeding.

There are about four categories of
lands in Tripura territory. The first
ie what are known as kayami taluks
which are permenently sett.ed estates
comprising an area of about 1.45 lakh
acres. With regard to this you will
find that very substantial revisions
are being proposed in this Bill. The
second category is takshichi which
comprised of esta'es settled for gtated
purposes mostly for 20 years with
rights of renewal. They comprise an
area of 63507 acres out of which 54630
acres are under tea cultivation. The
third category—Niskar  lands—is
revenue free lands held by religious
or charitab'e institutions and ex-
Government servants or others for
past services and they cover an area
of about 2958 acres. A great bulk of
this area is cultivated by tenants or
crop sharers. So far as these are
concerned. they are heritable but not
transferable, so far as the tenants are
concerned. Lastly, we have khasma-
hals tenure which is more or less
prevalent elsewhere also. They are
ryotwari holdings, comprising an area
of about 201,900 acres. These holdings
are generally small but in a few cases
ryotwari holders called Jotedars hold
comparatively larger areas. The
rights of ryotwari ho'dings are not
defined in any staiute but they
generally enjoy by custom permanent,
heritable and transferable rights. In
these lands too the tenants are crop
sharers. There are sub tenants also.

When the question of land reforms
was taken in hand, Government had
to consider in  particular certain
reforms so far as what are known as
the intermediaries are concerned—
that is, those who derive some benc-
fits from the persons who are in
actual occupation of the land. They
give a small fraction by way of land
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revenue to0 the Government. Thus
they are between the ac.ual cultivator
and the Government. It was consi-
dered that so far as this class of
intermediaries is concerned, they
ought to be abolished as a clags.
Therefore, the first reform that bas
been effected in this respect is that all
these persons, the intermediaries, will
have to disappear and the lands will
have to be given to the persons who
are in actual occupation of the lands
with ownership rights. But whenever
there are certain intermediaries who
are prepared to carry on the actual
culivation of the lands—personal
cultivation—then their case will be
considered. I ghall further point out
that we have laid down certain limits
and within those limits—family basis,
prunary basis e.c~they will be eag-
tled to retain a portion of the land
provided they are prepared to culti-
va.e it on a pérsona} basis. Bubject
to this, naturally a.l the rights of the
intermediaries wiil have to be taken
away and those who are in actuail
occupation of the lands will have to
be made owners of these lands.
Therefore, ownership righis have to
be vested in these persons whose
number is fairly large. That is the
first most important scheme of
reforms that has been brought into
this present Bill.

13 hrs.

Then, according to the present Bill
the idea is that the persons who will
become the owners, either those who
were formerly intermediaries but who
propose to keep the minimum extent
of land for thewr personal cultivation
or the large number of actual ocecu-
pants who are clothed w.th the rights
of ownership, this big class, will be
known as the “raiyats”. They are
“raiyats” not only in the sense that
they actually cuiltivate the land but
they are owners of the land as well.
That is the reason why thi; particular
expression has been used in this Bill

Thereafter, naturally, certain rights
ot intermediaries will have to be
abolished, in the sense that they will
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have to be taken over by Govern-
ment. These rights, as I shall be
pointing out in  the course of my
speech, will have to  be acquired by
giving them compensation. The ques-
tion of compensation, naturally, as
you sre aware, is & very difficult
ques'ion. We have to take into con-
sideration the various principles that
today we accept so far as they consti-
tute the vital and fundamental princi-
ples on which land revenue is to bc
hased.

I shail be pointing out how the
principles of compensation have been
laid down. As the House is aware, it
is for this hon. House and fhe other
House to lay down the principles of
compensation. That also has  been
provided. The lands will be vesting
in Government and compensation
according to a certain  category,
according to certain  principles or
graded princip'es will be paid to the
various intermediaries and thereafter
the intermediaries as a class will dis-
appear. Those of them who can keep
with them a certain minimum acreage
of land will also become, what we
call, “raiyats”; they will not be inter-
mediaries at all. As ‘raiyats”, land-
holders or owners certain rights are
given to them, which have been dis-
cussed in great detail in this Bill and
to which I would be very briefly
making a reference.

The next question is whether 1t
would be open to a ‘“raiyat” to lease
his land to tenants. These tenants
are known as “under-raiyats”. It has
been made possible. In the cases that
have been svecifled it would be open
% a “raiyat” to lease his land to an
‘under-raiyat” subject to certain
conditions. Those conditionsg also have
been gpecified. One of the conditions
is that there ought not to be, what
you call, uncertainty or suspense of
tenure. Therefore, it has been laid
down that whenever any such lands
are to be let out or leased to a tenant,
who will be called an “under-raiyat’.
the minimum period would be five
“ years. The period of five years can,
however, be renewed from time to
time. Conditions have been laid down

>
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under which if the tenant does not
carry on his work properiy, if the
tenant is guilty of active was.e or he
does not fulfil certain other conditions
which have been laid down, then he
will have to be evicted from the land.
The question of aeviction is a very
important one. While, on the one
hand, we ought to avoid unfair evic-
tions, on the other hand, it might
be necessary to enforce evictions
when the persons in occupation
do not carry on the work pro-
perly. After all, above the inter-
ests of an individual in bis culti-
vation there is naturally the interest
of the socie'y or the State and, there-
fore, there ought to be a proper atten-
tion to the lands and the crops will
have to be properly reaped. If the
lands are allowed to go waste or are
not at'ended to, to that extent you
will find that it is a loss to the State
as well. Therefore suitable provi-
sions have been made.

Then, one of the most important
points that have been dealt with in
this section is the fixation of rent.
How the rent is to be fixed has been
dealt with by pointing out how gross
revenue has to be taken into account,
how the actual revenue has to be
taken into account and what are
the principles on which the actual
rent that a tenant has to pay is to be
fixed. That point has also fully dis-
cus-sed. Whenever a question arises,
naturally, the question of compensa-
tion has also to be taken into account.

These are some of the important
points so far as the main purpose is
concerned. I might also point out
here that the Bili deals with certain
other very important points which
have to be noted. It deals with the
question of ceilings. So far ag the
question of ceiling is concerned, It
was a matter which had been agita-
ting the minds of the public for a
number of years. At public meetings
also this question has often been rais-
ed There  have been  different
opintons on this, Sometimes it is
stated that there should be no ceiling
at all, at some other time it is stated
that ceilings should be fixed at a
particular number of acres, and there
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are others who say that it should be
fixed either at a lower flgure or a
higher figure. All these points will
have to be considered, as far as possi-
ble, from an all-India point of view
to the extent that a uniform principle
regarding ceiling is accepted. This
question was considered in all its
details and after a thorough consid-
deration by the Government of India
in consultation with the Planning
Commission we have  arrived at
ceriain principles.

All these principles have been noted
in the three Bills that this House
will have to deal—the Tripura Bill,
the Manipur Bill which is of a similar
nature though there are certain
departures because of the local con-
ditions. and the question of ceiling is
also common to Delhi. There has
been a slight change so far as the
number of acres is concerned but, all
the same, you will find that for the
first time the Government of India
have come to certain definite princi-
ples so far as land reforms are con-
cerned All these principles. especial-
ly those with regard to the ceilings.
have been noted in all the three Bills
with which this hon House will have
to deal-—as I have already said, onc
s the  Tripura Land Reforms Bill
which 1 am placing befare the House,
and ather is the Manipur Bill and the
third 15 a shorter Bill dealing mostly
with the question of cetlings in the
Delht territory. You will find that,
cubject to a small variation in the
actual extent of cehing, cortamm com-
mon principles have becn laid down
and they are generally followed

1 may also make a mention here
about what is known uas ‘“‘basic hold-
wng”. “Basic holding” s the most
mimimum extent of land that a man
can have. It has another bearing also
which should bt taken into account,
namely. that in India there are a
number of States, especially hilly
areas, where the evil of fragmentation
has been going apace. That is an evil
which has to be checked. Therefore,
in the two Bills relating to Tripura
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and Manipur provision has been made
for the prevention of fragmentation.
For that purpose the “basic holding”
has also to be clearly laid down. In
this case we have laid down two
standard acres—there are different
types of measurements and a standard
type will be arrived at—as the “basic
holding”.

Then we have defined also a family
holding. A family holding is one in
which there are ordinarily five mem-
bers. The House will see that accord-
ing to the definition, a family wouild
consist of the husband, the wife, their
children and their grand-children
also. They would constitute a family.
1If the number of family members is
five, then, they would be entitled to
have a land which is equal to a family
holding. But, if it is found that there
are more members, something more
will have to be given, but the maxi-
mum limit of a basic¢ holding, however
large a family may be, has been laid
down at 50 in the present case and in
Delhi, if I mistake not, it 15 laid down
at 80. So, you will find that the
family holding has also to be taken
into account

Then, as far as the guestion of what
15 known as the fixation of a ceiling
15 concerned, certain procedures will
have to be gone through. The man’s
total extent of land will have to be
found out, wherever the land is.
Then, he will be entitled to keep a
minimum for his own cultivation, and
a minimum when there 1s a family.
In excess of this, whatever remains,
or, in excess of the prescribed ceil-
ing, whatever remains wiit have to go
either to Government or fo such of
the tenants as are not in possession
ol such holdings. Tha! 1> how the
question is verv important. You will
find that a large measure of the
acreage of such territories would be
thus made available for distribution
amongst those who would make better
use of the land. For example, if
there is a co-operative society or if
there are other imstitutions of public
interest~the words “public beneft"”
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have also been defilned—after the
Goyernment takes all these Jands,
they will keep to themselves the
power of distributing these lands for
proper purposes. The details will be
worked out and the advantage will
be that all the excess or surplus land
wil] be available for distribution to
proper persons.

Then the words *“‘personal cultiva-
tion” have 2lso been properly describ-
ed. The maximum rent has been pro-
vided for. I have already pointed out,
the ceilings. Compensation rates
have also been mentioned. Fragmen-
tation has been provided against.

There is one more point which is
of interest to persons who belong to
the Scheduled Tribes. The lot of
Scheduled Tribes is far from satisfac-
tory. If, for example, a free sale or
transfer of lands from them is allow-
ed, the poor and helpless people will
be completely deprived of their lands.
Therefore, certain restrictions on
alienations have been Jlaid down.
There can be no opposition to their
transferring lands to the members of
Scheduled Tribes, but a transfer to a
non-Scheduled Tribe member could be
cffected when it has been consented
to by the Government authorities.
Government authorities will consider
al] the questions as to wuc:iher there
is any such need of a transfer to a
non-Scheduled Tribe member from a
Scheduled Tribe member. I know
that such restrictions against aliena-
tions have been highly beneficial to
the member of the Scheduied Tribes
because, thereby, they will not lose
lands. If moneylenders and others
take advantage of the general law,
than these poor people will, as I have
stated, be completeiy deprived of
their lands. S0, in their interests,
certain restrictions on their right of
free transfer have to be laid down.
This has been duly provided for.

Now, I shall very briefly pass over
certain provisions in this Bill. So far
as Part 1 is concerned, as I have stat-
ed, it deals with certain definitions.
1 would request the House to note the
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definition of the expression “family
holding”. It means the land used for
agricultural purposes which is equal
to 6'4 standarq acres in area. There
are persons under disability where
they can keep certain lands with them
or they can lease them to others
These persong under disability are: a
widow, a minor, “a woman who is
unmarried or who, if married, is
divorced or separated from her
husband or whose husband is a person
falling under item (iv) or (v)”. The
persons falling under these items are:
a member of the Armed Forces and
persons who are incapable of culti-
vating land by reason of some physi-
cal or mental disability.

Then 1 would request the House to
note the definition of ‘‘personal culti-
vation”. Personal cultivation means:

(i) by his own labour, or

(11) by the labour of any member
of his famiiy, or

(11) by servants or by hured
labour on wages, payable in
cash or in kind but not as a
share of produce,”.. . etc

“But not as a share of produce” has
been purposely put in because, other-
wise, what will happen is, personal
cultivation would become only a sub-
terfuge. The explanation under this
definition 1s very important. It says:

“Land shall not be deemed to be
cultivated under the personal
supervision of a person or a
member of his family unless. ...

This 15 very mmportant—

“such person or member resides
in the village in which the land
is s:tuated or in a nearby village
situated within a distance to be
prescribed, during the major part
of the agricultural season;”,

This explanation has been put in so
that advantage of any defect in the
definition of personal cultivation
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should not be taken as tc mean that
there is an absentee landlord. The
words “perzonal cultivation” has to be
underatood in the specified and limited
sense that has been employed here.

Then “public purpose” has been
specifically mentioned in the Bill,
because there should be no doubt as
to the disposal of the land. Whenever
land has to be taken or vested with
Government, and when the land has
again to be given to others, there
should be no defect in the procedure
at all. ‘*Public purpose” includes:

“a purpose connected with aliot-
ment of land to cultivators,
under-raiyats ejected as a result
of resumption, landless agricul-
tural workers or co-operative
farming societies;".

Then, the House will kindly note
the definitions of ‘“raiyat” and
“under-raiyat”. Further, a standard
acre means one acre of ‘lunga’ or ‘nal’
or two acreg of ‘tilla’ land. These are
the peculiar terms which are in use
in Tripura.

I would not like to go through Part
11 of the Bill except to point out that
the usual provisions regarding the
land revenue administration have
been elaborately dealt with here,
because, as I have stated, this is going
to be a consolidated piece of legisla-
tion so far as land revenuc adminis-
tration 1n Tripura is concerned. All
these provisiong will be found, in
effect, either in the Jand revenue Acts
or codes of other States.

Then I would invite the attention of
the House to Part III where the rights
of raiyats in land are deait with.
Rights of the raiyats, in the sense that
1 have already e¢xpnlained, would mean
that the land shall be permanent,
heritable and transferable. This is
mentioned in clause 102. The basic
holding has salso been referred to. 28
standard acres is the ‘“permissible
3imit” for a person under disability,
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and thiz has been laid down in clauwe
165. The maximum rent has also been
provided for.

I would here mention one important
point. We have laid down the date
as 10th August, 1957, in clause 108
It was the date when, for the first
time, it was announced that Govern-
ment were undertaking a detailed
measure for the purpose of land
revenue administration in Tripura.
Therefore, whatever has been done
after 10th August, 1057 will have to
be disregarded.

The rights of under-raiyats have
been defined in Chapter X. So far as
reasonable rent is concerned, I invite
the attention of the House to clause
116, especially sub-clause (3). To
determine the reasonable rent, the
competent autherity shall have regard
to a number of circumstances, which
have to be fully considered. If, for
example, there is an under-raiyat who
does not pay, he will have to be
evicted. That is made clear in clause
121.

If any improvements are effected in
the land, the advantages wilil continue
to subsist in the person who has
improved the land. There are pro-
visions about surrender and an under-
raiyat shall be Lable to pay to Gov-
ernment in respect of that land com-
pensation as determined under article
3.

A list of raiyats has to be prepared
and something like a right of pre-
emption hag been given. If a raiyat
proposes to sell his land, he will
have to give the first opportunity of
purchage to an under-raiyat. That is
provided in clause 134. The pro-
cedurs that s to be followed has also
been dealt with.

Then, 1 would invite attention to
Part 1V, which deals with the ques-
tion of acquisition of estates and
rights of intermediaries. An inter-
mediary has been defined as,
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“a person who holds in an estate
the right, title or interest of a
tslukdar and includes——

(i) a person who holds land
either revenue-ifree or at a
concessional rate, and

(ii) a tenure holder.”

The whole procedure has been dealt
with and how the compensation has
t0 be foung out has been discussed in
subsequent clauses, starting from
clause 138. Rights of intermediaries
to certain lands provided they are
prepared to cultivate them are deaslt
with in clause 139.

Assessment and payment of com-
pensation has been discussed in
Chapter XII. I would not at this
stage deal with it, except to invite
attention to clause 148, where it is
laid down how for the purpose of
assessment of compensation payable
in respect of an estate, the gross
income has to be found out as also
the net income and also how the
final form has to be worked out.
Clause 149 says:

“The compensation payable to
an intermediary shall be a multi-
ple of his net income. ..".

This multiple is being gradually
reduced. When the net income does
not exceed Rs. 1,000, it is 15 times;
between Rs. 1,000 and Rs. 2,500, it is
12 times. Then it goes down to all
times, 10 times and finally 2 times.
So, you will find that it depends on
the extent of the net income.

One very salutary principle has
been followed so far as religious and
charitable institutions are concerned.
I would request the House to note
clause 149(2) which says:

“(2) where the net income or
any portion of the net income
from an estate is dedicated exclu-
svely t0 charitable or religious
Purposes, the compensation pay-
able in respect of such net income
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or portion shall, instead of being
assessed under sub-zection (1),
be assessed as a perpetual annuity
equal to such net income or por-
tion, as the case may be...”.

This has been made an exception to
the general rule, because it is desir-
able that such religious and charitable
institutions should be carried on well
and their income should not be
depleted as far as possible.

Part V deals with the ceilings on
land holdings. Here we have given
the definition of the word ‘family’, as
1 have pointed out and 25 standard
acres in the aggregate has been fixed
as the ceiling. They are not to exceed
50 standard acres in any case. What
is to be done with regard to the
excess land and how it is to be dis-
tributed are also laid down here.

Clause 172(1) says:

“Where any excess land of a
raiyat is in his actual possession,
the excess ]and shall vest in the
Government”.

Where any excess land of a raiyat
vests in the Government, Government
shall pay compensation to the raiyat
in the first instance. That is a wel-
come departure made in this case and
Government wi.l recover it from
such persons as are liable, thereto.
When it is found that the amount is
not paid, it carries interest at 2§ per
cent.

Prevention of fragmentation is a
matter which has to be duly attended
to. You will find it in Chapter XIV
Fragment means a holding of less
than two standard acres in area. In
all cases where a land has to be
settled on a person, this has to be
taken into account, viz, that a hold-
ing should not go below two standard
acres.

Lastly, I invite attention to clause
190:

“No transfer of a land by a
person wWho is a member ot the
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Scheduled Tribes shal] be valid
unless—

(a) the transfer is to another

member of the Scheduled
Tribes; or

(b) where the transfer is to a
person who is not a member
of any such tribe, it is made
with the previous permission
in writing of the Collector;
or

(c) the transfer is by way
mortgage to a
society.”

or
co-operative

Clause 192 says that this Act over-
rideg all other Acts and the Schedule
lays down the enactments which have
been repealed.

Sir, for the first time this Bill con-
solidates the whole law relating to the
land revenue administration and 1t
incorporates a large number of very
welcome provisions so far as the ques-
tion of land reform is concerned. I
am confident that the provisions of
this Bill will commend themselves to
the approval of the House.

Before I conclude, I should like to
make a reference to our desire to have
the provisions of this Bill duly scru-
tinised and improved, where improve-
ment is necessary, by a Joint Commit-
tee. As I said, this is a very important
Bill dealing with land reforms in par-
ticular and so, I am confident that this
Bill will emerge from the Joint Com-
mittee in such a manner that it will
be useful and progressive and it will
not only be in the interests of Tripura,
but will serve as a model to other
States a'so.

Mr. Deputy.Speaker: Motion mov-
ed:;

“That the Bill to consolidate and
amend the law relating to 1land
revenue in the Union Territory of
Tripura and to provide for the
acguisition of estates and for cer-
tain other measures of land re-
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form be referred to a Joint Com-
mittee of the Houses consisting of
30 members; 20 from this House,
ngmely: —

8hri Bangshi Thakur, Shri Rung-
sung Suisa, Shri Dharanidhar
Basumatari, Shri Ftikalg Madhu-
sudan Rao, Shri Ghanshyamial
Oza, 8hri Bibhuti Mishra, Major
Rraja Bahadur Birendra Bahadur
singh, Shri M. Gulam Mohideen,
shri Shobha Ram, Shri Raja Ram
Misra, Shri J. B. 8. Bist, Shri N.
B. Maiti, Shri H. Siddananjappa,
ghri Dasaratha Deb, Shri Laisram
Achaw Singh, Shri Pramathanath
panerjee, Shri Tridib Kumar
Unoudnuri, Shri Kam Thandra
Majhi, Shri Bijaya Chandrasingh
prodhan and Shri B. N. Datar.

and 10 members from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
8 report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint Com-
mittee.”

Ordinarily those Members who are
the Joint Committee are not allow
to take part in the discussion. But i
this case that rule cannot be enforce
pecause there would be no other Men
pers to participate.
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Shri Dasaratha Deb (Tripura): Sir,
I welcome this type of Bills, because
the Tripura Land Revenue and Land
Reforms Bill provides for certain
benefits to the people of Tripura. [
am glad that after a long delay at
least now our Home Ministry have
now made up their mind to bring such
a Bill. Because, I have been urging
for such a Bill since 1852 in this very
House. This provides certain good
thilgy like ceiling limits, and also cer-
tain rights to under-raiyats and safe-
guards to people belonging to Schedul-
ed Tribes. But, at the same time, it
cannot be gaid that this Bill is without
limitation; it has certain very serious
limitations.
13.31 hrs,

{PAnDIT TBRARXUR DAs BHARGAVA in the
Chair]

Section 15 of the Bill deals with
unauthorised occupation of land. Thig
section provides that any person who
occupies, or cantinues to occupy Gov-
ernment land unlawfully could be
summarily evicted and punished. Here
we must not forget one factor which
prevails in Tripura. As you know, in
the past there was not much pressure
of land in Tripura. A lot of land re-
mained uncultivated in our State from
time immemorial, even though the
then ruler of Tripura State had been
inviting and encouraging people to
reclaim and cultivate land. The prac-
tice then was that after they had re-
claimed the land they had to submit
their application for settlement on
such land. That practice has been
going on in Tripura State for a long
time, The people of Tripura, particu-
larly the Tribal people who are accus-
tomed to shifting cultivation—which is
called zum cultivation—generally they
were reluctant in the past to go to
settie in the plains. They always pre-
ferred shifting cultivation. This sys-
tem prevailed until they were encour-
aged to go to the plains and settle
themselves there. Even now our peo-
ple cannot forget this practice com-
pletely, It is only recently that the
Tripurs Administration has started re.
questing the people not to occupy land
illegally., So, at the present moment,
illegal occupation is not taking place.
804 (Ai) LSD--8.

.
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But, in the past, a large number of
tribal people—some non-tribal people
also,—some refugees, some ex-tea
garden labourers, some Hindustani~
speaking people, some Manipuris and
Muslims, they reclaimed a large part
of the land in Tripura State, and they
are cultivating them even now. They
have submitted to the administration
to settle them in those lands but they
are no getting those lands at present.

Now section 15 says that people who
occupy, or continue to occupy Govern-
ment land illegally or wunlawfully
would be summarily evicted. If you
apply this provision immediately the
effect would be that quite a large
number of tribal people, landless pea-
sants, Muslims and other people, they
would be evicted from their lands.
Therefore, 1 would suggest that when'
the Select Committee considers this
Bill they should see to it that some
provision is made whereby those peo-
p'e who are otherwise landless and are
holding less than a family holding,
whether legally or illegally, their pos-
session is recognized, provided they
possessed that land till 1958, From
now on that practice should not be
permitted. I am only suggesting that
certain historical backgrounds and
certain factors should not be ruled out
by this Bill. So, I would request the
Home Minister to consider this point
when the Bill is considered in the
Select Committee.

Then I come to the provision relat-
ing to uncultivated land. Section 109
provides that if any land has remained
uncultivated for a period of not less
than two consecutive years, the Col-
lector can, if he thinks it fit, lease the
land. We must give careful considera-
tion to this clause. Quite a large num-
ber of people, who may have land in
their possession, may not be be able
to utilize or cultivate the land fully
because they are very poor. Now
merely because these people could not,
because of financial difficulties, afford
to cultivate their land for two years,
they should not be evicted and their
lands leased out to other people. In
stead of a provision like this, I expect-
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ed that Government would make a
provision in the Bill itself to provide
agricultural loans to .poor peasants in
order to enable these people to utilize
their lands properly. In that case, they
can utilize their land fully. Instead of
providing that, the Government here
says that in the case of any person
who fails to cultivate his land for two
consecutive years, the Collector may,
if he thinks fit, lease out the land to
other people. It is not fair to the poor
people to have a provision like this.
It you keep this provision as it is I
am afraid, a large number of people
will be evicted or displaced from their
land, because they have kept their
fand uncultivated.

+ Then I come to clause 121, which
relates to the eviction of under-raiyat.
Here some of the provisions seem to
be good. The raiyat has been given
certain rights in the case of eviction
of under-raiyats. There can be no
objection to the raiyat asking for the
land for personal cultivation. But here
I would suggest that at least for
default in payment of rent the under-
raiyat should not be evicted. If neces-
sary, his produce or movable property
may be seized and auctioned so that
rent may be realised. But, for that,

he should not be evicted from his land.

Another sub-clause says that if the
under-raiyat intentionally or wilfully
comm ts such acts of waste as are cal-
culated to impair materially or per-
manently the value or utility of the
land for agricultural purposes, he can
be evicted. In that case, my sugges-
tion is that some other action may be
taken. If you evict the under-raiyat
from his land, then he will have no
income and his family will more or
less be extinguished. So, his movable
property and produce of the land may
be auctioned, if necessary, and other
measures may be taken to recover the
money, But you should allow him to
cultivate the land or repay the loss
suffered by the raiyat. So, I am unable
20 accept this sub-section as it is. I
suggest that it should be amended
accordingly.

Then 1 come to restoration of pos-
session of land in certain other cases.
Here the section says that i? the
under-raiyat was displaced, either by
voluntary surrender or by force by
the raiyat, he may be able to restore
his land, provided such eviction has
;;l;;n place qn or after the 16th August

Here, 1 want to draw the attention
of the House to the fact that this
draft Bill was discussed in the Ad-
visory Committee for the Union Terri-
tory of Tripura. This draft Bill was
also published in the Tripura State
Gazette of the 15th August, 1857. It
was suggested in the Advisory Com-
mittee that an under-raiyat in whose
case eviction took place on or after
the first day of January, 1854, should
have the right to restore his land.
That provision was there. But now
1 see that this_date, namely, the first
day of January 19854, has been shifted
to the 10th August, 1957, that is, you
have shifted it by four years, 1 do
not know why this change has been
made, Possibly it may be because
of heavy pressure from the vested
interests in Tripura State.

I had made representation in a num-
her of cases to the Home Ministry and
to the Tripura Administration. From
1854 to 1857 heavy eviction had al-
ready taken place in Tripura State.
If you collect facts, you will find
that major eviction had taken place
during this period because big
jotedars and zamindars apprehended
that such type of a Bill was coming
before the House and that when that
Act would come into force in Tripura
State they might not be able to evict
all these under-raiyats etc. That is
why this thing has taken place.

Take for instance Baisnapur area in
the Subroom sub-division. There are
25 to 30 tribal people there. They
were under-raiyats of a certain big
jotedar who happened to be a Pak
national. Now he bas transferred
that property to certain relatives of
his there. These tribal people had
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been cultivating that land for the last
40 years. They possessed the re-
eeipts also. Ultimately what happen-
ed is that this jotedar sold his land
to the Relief Department and the
Relief Department by arrangement
gave that land to certain refugees.
Then the cases arose and ultimately
with the help of the Police this big
jotedar  was successful in evicting
thse tribal people. It happened in
1985, if I remember correctly. These
people were put under Police custody
and were forced to sign a surrender
bond under Police custody. These
tribal people have now become abso-
lutely pauperised and physically evict-
ed from that land. Whenever 1 ap-
proached the Tripura Administrator
he said, “You may advise your people
to take the legal course. We cannot
do anything from the administrative
side. They must approach the civil
court.” They say like that. If you
provide thig first day of January, 1954,
these people can also restore that
land.

Another case is of Mohan Bhog
area which is Sonamura sub-division.
There also for the last 25 years a
gection of the tribal people had been
occupying that land. They were also
paying regularly rent to the raiyat
and that raiyat also was not willing
to evict them. But ultimately the
lsnd was taken away from them. It
was acquired by the Relief Depart-
ment. These tribal people were ulti-
mately evicted from that land. Re-
garding that also I made representa-
tions to the Tripura Government and
here to the Home Ministry also. But
every time I received some sort of an
assurance. At one time I was very
much surprised to see the Revenue
Secretary of Tripura advise me say-
ing “You better advise your people to
find out certain other places and first
priority would be given to them to
rehabilitate them in certain other
Places, because the land had already
heen settled in 1955. Why should the
already settled people be evicted from
that 1and?™ I fully appreciate that
we must rehabilitate other people also
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but that should not be done at the
cost of the poor people who were al-
ready settled on that land. That
should be done by acquiring land from
those who have got sufficent land and
by reclaiming the khas land. That
must be done that way and for any
type of rehabilitation these poor
people should not be affected.

Not only here but in Teliamura and
Dharmanagar and in so many other
places this type of eviction has al-
ready taken place between 1950 and
1957. That is why I request the hon.
Home Minister that he should keep
toc the original proposal published in
the Tripura State Gazette where the
date was mentioned as ‘on or after
the first day of January 1954’. That
should be retained. If you retain
that then at least you will be able to
protect a good number of the evicted
under-raiyats. If you put it as ‘on
or after the 10th August, 1957° then
a very small number of people may
be benefited and a large number of
people who have already been evict-
ed would not be in a position to res-
tore their lands.

I also welcome the provision re-
garding the safeguards to the tribal
people because these people are very
backward economically, politically and
also socially. They should be given
certain safeguards in relation to land.
Our Commissioner for Bockward
Classes, Shri Shrikant, has also sug-
gested that certain measures should
be taken so that these Scheduled
Castes and Scheduled Tribes people
may have certain safeguards regard-
ing land also. But to me it is not a
rew thing in Tripura. I should re-
mind this House that in Tripura dur-
ing the Maharaja's time also some
sort of safeguards of land these tribal
people enjoyed. But they were not
this type of safeguards. They were
other type of safeguards. At that
time the Maharaja reserved certain
portions of land completely for the
tribal people to which only the
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tribal people were accessible. Only
they were allowed to settle on that
land and others were not allowed to
settle in that particular area. In
that area this transfer of land from
tribal to non-tribal people is absolute-
ly prohibited. But due to certain
other reasons we should not maintain
that position because the situation
now ig not suited to that. So I wel-
come this suggestion. But at the
same time I do not agree with one
proposition namely transfer of land
to a co-operative society can be vali-
dated. I do not agree with that. 1If
you allow these co-operative societies
to take their land, what would
happen? On the one hand by clause
18¢ you are giving certain guarantee
to the tribal people so that individual
non-tribals may not snatch away their
land, but on the other hand you allow
a group of individuals, who can form
into a co-operative society, to take
away the land of the tribal people in
the name of the co-operative society.
The effect is the same. These tribal
people cannot retain their land. Be-
cause they are backward, under
pressure, they may be forced to leave
their land. That is why we want
certain types of guarantees. If you
at all want to allow co-operative
societies, they must be co-operative
gocieties which are for the interests
of the tribal people. The member-
ship of the co-operative societies must
be restricted to tribal people only: not
to any vpther. If you accept this
position, I am prepared to accept
these co-operative societies. If you
allow all people generally, 1 cannot
accept this proposition. Because, at
the outset, I say, instead of allowing
individual non-tribals to encroach
upon tribal land, you will be allowing
a group of individuals who can form
a co-operative society. That provi-
sion must be there.

I would like to draw your attention
%0 another point. In the Bill which
was published in the Tripura State
Gszette in 1957, that is the Draft
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Land Revenue Bill, there was one
provision, which said that a holding
or part of a holding of a raiyat be-
loriging to a Scheduled Tribe which
is transferred in contravention of the
provision relating to safeguarding the
interest of the Scheduled Tribes shall
be forfeited to the Government and
the Collector may settle it on any
person belonging to Scheduled Tribes
within the permissible limit, In the
present Bill, that provision is not
there. You say that the tranafer is
invalid. But, you do not szay what
would happen if that transfer is con-
sidered invalid. There must be a
certain clause by which that land
should be forfeited to the Govern-
ment and the Government or the pres-
cribed authority should settle thst
land to a member of the Tribal family
only: not to any other member. That
provision must-be there. In the pre-
sent Bill, it is not there. It s
missing.

Then, I come to distribution of
land. When this Bill comes into
force, at least some land may come
under the disposal of the Govern-
ment, due to resumption after the
ceiling is imposed. One thing is
seriously missing here, as to how
these Government khas land or the
surplus land would be distributed.
When the draft of this Bill appeared
in the Tripura Gazette, it was there.
Who will get first? How will the
land be distributed? It was there.
In the present Bill, I do not find that.
Therefore, I suggest that in the dis-
tribution of the surplus land, the
priorities must be fixed. Priority
ghould be the first to the under-
raiyats who have been ejected from
the land on the ground that it is re-
quired for personal cultivation. Be-
cause, we have provided the right to
resume certain lands for  personal
cultivation and on account of that,
certain under-ralyats may be evicted.
When such surplus land is ditributed,
we must give the first priority to the
under-raiyats who have been already
ejected from the land. We must
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exhaust this first. Because, these
people had already their land and
now they have become landless.
Becondly, we must give land to those
rajyats who possess less than a basic
holding. I do not say family holding;
I say those who possess less than a
basic holding. We should give them
that land at least up to basic extent.
Then, we come to the landless
workers. The landless peasants must
be given that land. After exhausting
these things, then, we can consider
the case of co-operative farming.
Co-operative farming ig only an idea;
I support it. That does not exist in
our State now. Our main task is to
give land to those who actually now
plough it. That is why priorities must
be fixed like that. Otherwise, if there
is no such direction in the Bill itself,
it may happen that, when distribution
is taking place, the deserving persons
may not be able to get land.

Regarding rent, of course, the exist-
ing rent is very low, in our State.
Because our State is very backward
even now, the existing rent rate, that
is the land revenue, should be re-
tained as far as practicable. I do not
say wholly, but as far as practicable,
it should be retained. If you raise
it suddenly without giving them other
facilities, irrigation facilities, water
facilities, communications, marketing
facilities,—so many factors are there—
it will be difficult for them. This
thing should be borne in mind.

The Bill does not provide any limit
regarding realisation of arrears of
rent. There should be some limita-~
tion. I suggest that this limit must
be three years. The present Bill
does not provide that. Regarding
determination of rent and other
things, absolute power is given in the
hands of the administrator or officers.
But, some procedure for a tribunal,
taking representatives of these raiyats,
under-raiyats and other government
officials must be prescribed. Other-
wise, they will be completely depend-
ent on the officials. Too much of
official interference and power will
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not result in good. I suggest that
this type of procedure should be
there.

This is my criticism of the Bill.
When the Bill will be discussed in
the Joint Committee, I will make my
concrete suggestions. 1 request the
Home Minister to bear in mind the
points that I have already raised.

Shri Aurobindo Ghosal (Uluberia):
Mr. Chairman, though I welcome the
Bill, I cannot be so much enthusiastic
like Shri Dasaratha Deb, because we
have had experience of such legisla-
tion in our State. In the implemen-~
tatiop of this legislation, we have
been hopelessly disillusioned.

First of all, I would like to speak
about the character of this Bill. The
hon. Minister in his opening remarks
said that this was a model Bill. Of
course, it is a model Bill in one res-
pect that it is an admixture of three
types of legislations—civil, criminal
and revenue. Besides industrial law,
there are three types of procedures
and legislation in this country. The
civil law ig administered by the judi-
ciary, the criminal law by the execu-
tive, and the revenue law, though
civil in nature, is administered by the
executive, that is by Collectors and
others. But here there is a synthesis
of all these, and they have been
tagged together in different sections.
Sc, I doubt whether in the implemen-
talion of the Bill there will be satis-
factory results.

14 hrs.

The second feature of this Bill is
the ceiling. It is difficult to know
what is the ceiling aimed at by the
Government. There are four types of
holdings: basic holding which com-
prises two acres of land; the family
holding which consists of 6:4 stand-
ard acres of land; a ceiling of 25 acres;
and the family ceiling which can be
increased up to 50 acres—that is
families which have more than flve
members can, for each additional
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member, have five acres, subject to a
maximum of 50 acres. Therefore, it
ia very difficult to itnow what really
1s the ceiling fixed in this Bill.

The third feature is the abolition
of intermediaries.  Though the in-
terests of the intermediaries have
been abolished in law, still, if we go
through the clauses we find that suffi-
cient scope has been left to retain
their existence in other ways. 1
shall point out the different clauses
of the Bill in order to draw the atten-
tion of the Joint Committee to them.

Clauses 11(1), 12(1) and 12(2) seem
peculiar to me. These contain the
declaration by the Government that
they are the owners of all lands which
are not claimed by anybody. But
that is based on rational principle
and does not require any declaration
in any Bill, and we have not come
acrosg any such declaration in any
other Bill. It should be considered
whether such a declaration is at all
necessary.

Under Clause 11(3) the Collector’s
opinion is said to be final even in
cases which relate to matters of title.
1 do not understand how the Collec-
tor or the executive can be given the
powers of the judiciary in the settle-
ment, despite of titles to lands. Of
course, an alternative has been pro-
vided under clause 11(4) that after
exhausting the procedure under this
Bill, if any person wants, he can go to
the civil court for determining his
title. In that case, instead of a speedy
trigl, it will take about ten years for
a final decision on any title. Natural-
ly, the purpose of the Bill will be
defeated. The three-tier pattern that
we find in the West Bengal Land Ac-
quisition Act and the West Bengal
Land Reforms Act is a betler and
speedier procedure,—i.e., the Kanungo
the settlement officer and the District
Judge. In the first two stages the
prewcedure is adapted for speedy dis-
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posal and in the last stage the judi-
ciary has been called in to give a

finsl decision at least in the matter

of titles etc. That sort of procedure

aahou.ld have been accepted in this
il

Clause 14 deals with allotment of
lands. Both the Collector and the Ad-
ministrator have been authorised to
allot lands to different persons, even
to the same persons, but if there is a
conflict between their decisions what
would happen? 8o, some sort of
appeal should have been introduced
here.

Clause 15 is in regard to unauthoris-
ed occupation of land. This will
certainly affect a large number of
refugees who have settled in Tripura.
We know that.some of the land
belonging to some previous landlords
and the Maharaja of Tripura has
been occupied by these refugees, and
they have built their residences on it
at their own cost and also with Gov-
ernment help. So, instead of evict-
1g them by means of this clause,
some safeguard should be provided so
that they cannot be evicted from the
lands on which they have settled
themselves. I would request the Joint
Ccmmittee to consider this also. I
submit that the present position should
be presumed to be legal unless the
contrary is proved.

I do not know why under clause 18
the Administrator should be given
the blanket power to exempt persons
from payment of land revenue, when
there is a provision to fix land reve-
nue under law. I suggest that such
powers should not be given to the
Administrator.

Clause 17 provides that if alluvial
land exceeds one acre, rent should be
reduced, but no such corresponding
provision has been made in the case
of land last by diluvium Reduction
in rent should be provided for in such
cases.
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Clause 88 provides that the rent
once fixed is not liable to alteration
for 80 years, but it is negatived by
the next sub-clause by which the Ad-
ministrator can revise it at any time
he likes. If fundamental things like
the fixation of land revenue and fixa-
tion of periods can be altered by the
Administrator according to his sweet
will, then the force of the clause goes.

Clause 82 is in regard to arrears of
rent. It has been said that state-
ment of account certified by the circle
officer shall be considered as final.
‘When there is a dispute regarding the
quantum of rent or as to whether the
person is liable to pay rent, then, if
the question of title crops up, it may
be sent to the civil court. But, as
regards the computation of the ariears
of rent, it should have been provided
in this Bill that the administrator or
the collector who has been authorised
to settle this matter would be autho-
rised also to settle the matter of
arrears of rent. The parties should
not have been asked to go to the civil
court, and pay the arrears of rent first
and then raise the dispute. That will
cause too much of hardship for these
poor people. Therefore, a provision
must be made to the effect that even
before the payment of the arrears,
they can raise the dispute regarding
the arrears of rent, and this should
also be settled by the officer authoris-
ed to settle this dispute, without the
party having to take recourse to a
civil court or to any other separate
procedure.

As regards clauses 63 to 79, thege
clauses provide execution proceedings
like sale, auction, setting aside of
sale elc. These provisions have been
copied from the Civil Procedure Code.
It should be seriously considered
whether these important rights of
title should be left to be decided by
the executive, by taking them away
from the purview of the judiciary.
That is a fundamental point which is
involved here, and I would request
the Joint Committee to consider this
point,
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Regarding clause 89, as I have al-
ready stated, this raises an import-
ant problem. The provisions in this
clause are like those of the orders
and rules of the Civil Procedure
Code: they are also in the nature of
execution proceedings. But, all of a
sudden, a provision from the Crimi-
nal Procedure Code has been insert-
ed here, namely that if any person
refuses to give evidence, he will be
penalised; he will be liable to some
fine. While the other provisions in
this clause have been copied out from
the Civil Procedure Code, yet, as
regards refusal to give evidence, the
provision has been inserted here on
the basis of what is contained in the
Criminal Procedure Code. This sort
of anomalous procedure should be
done away with. I would request the
Joint Committee to look into this
problem also.

As regards clause 94, I do not
understand and the significance of this
clause at all. In the lower courts, the
rartier should not have been allowed
to be represented by lawyers. Under
the West Bengal land acquisition Act
or land reforms Act, in the lower
courts, that is, the courts of the settle-
ment officer or the kanungos, the
parties are not allowed to be repre-
sented by lawyers, in order to make
justice cheap and speedy. I could
also understand the provision in in-
dustrial legislations that unless both
the parties agree, no lawyer can be
cngaged. 1 could also understand the
position that everything must be done
by the lawyer, or that at no stage
should any lawyer be allowed to
appear. But I do not understand
why the revenue officer should decide
whether the dispute should be rep-
resented by lawyers or not. Either
representation by lawyers should be
banned by statute altogether, or it
should be left to the parties concexn-
cd. Why should the revenue officer
be suthorised to determine whether
the dispute should be represented by
lawyers or not? 1 would like to draw
the attention of the Joint Committee to
this clause also.
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In clauses 96 to 99, there are elabo-
rate arrangements for first appeals
ind second appeals. It this provision
for first appeals and second appeals is
going to be retained, I do not know
wfhy the civil courts should not be
given the jurisdiction. It is with a
view to give speedier justice to the
people that we are secking to enact
this kind of provisions; but if so
many appeals are going to be provid-
ed, then, the same delay would occur
again, and, therefore, the purpose of
this type of legislation would be de-
feated.

I now come to clause 10l1. Under
this clause, the rule-making powers
are delegated to the administrator. If
we minutely gp through this clause,
we find that wide powers have given
to the administrator, in the name of
rule-making powers. Some important
items which should have been incor-
porated in the body of the legislation
bave been left to the sweet discretion
of a single person, namely the ad-
ministrator. I would request the
Joint Committee to see which of the
various items mentioned in clause 101
should be incorporated in the body
of the Bill instead of leaving the same
to the mercy of the administrator.

As regards clause 108, I would like
to point out that this is a clause which
will encourage eviction of under-
raiyats, in the name of the require-
ments of the lands for personal culti-
vation. I would request the Joint
Committee to look into the matter and
provide suitable safeguards so that in
the name of personal cultivation, the
raiyats may not take away the lands
from the under-raiyats who are safe-
guarded less in this Bill.

Clause 105 is an important clause,
which fixes the ceiling in the name of
‘Permissible limit’. Here, the normal
principle has not been followed.
Those persons who will be under dis-
ability and who may not be the acu-
al tillers of the land, and who may
not be able to look after their land
properly, have been allowed to retain
25 standard acres of land, whereas

" 0
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those persons who are the actusl til-
lers of the land and who will be able
to look after the lands have been
allowed to retain less. Further, com-~
plexities have been created by intro-
ducing two classes of holding, namely
the basic holding and the family bold-
ing. I would like that this clause
must be clarified further, 8o that there
can be an easy conception of the hold-
ings and there may not be any lacuna
under which the under-raiyats may
suffer ultimately.

Clause 108 is another clause which
will help in the eviction of the under-
raiyats and share-croppers. I would
like to draw the attention of the Joint
Committee to this clause also.

As for clause 12] I would like to
submit that thig clause iy also dero-
gatory to the interests of the under-
raiyats. Here, ~ provision has been
made to evict them on two grounds;
firstly, if the lands which are in the
possession of the under-raiyats are re-
quired for the personal cultivation of
the raiyats, then, those lands can be
taken away from the under-raiyats;
secondly, if they fail to pay the
arrears of rent within three months
from the date on which the rent falls
due, then also they are liable to be
evicted. These two pointg will cause
hardship on the under-raiyats, and
there would be large-scale evictions
under the cover of this clause, I would
request the Joint Committee to look
into this clause also,

Now I come to clause 139. In
Chapter XI, an attempt is made to
abolish the interest of all interme-
diaries. But if we read clause 139,
it will be quite evident that instead
of abolishing intermediary rights, they
are being retained. The abolition is
only in name. Otherwise, their sta-
tus will be maintained. Let us see
how many exemptions have been given
under this clause, Besides the 25
acres, they will be entitled to hold the
following lands alao;

“Notwithstanding anything con-
tained in sections 137 and 138, an
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intermediary shall, subject to the
provisions of sub-section (2) be
entitled to retain with effect from
the vesting date—

“(a) homesteads, buildings and
structures together with the
lands appurtenant thereto in
the occupation of the inter-
mediary other than buildings
vested in the Government
under section 138;

“(b) lands under the personal
cultivation of the interme-
diary;

“(c) lands in which permanent
rights have not already ac-
crued to a tenant under any
custom, agreement or law
and which have been leased
by an intermediary who, both
at the commencement of the
lease and on the vesting date,
was a person under dis-
ability;

“(d) lands held by the interme-
diary as mortgagor

“(e) lands comprised in orchards
or used for the purpose of
livestock breeding, poultry
farming or dairy farming
which are in the occupation
of the intermediary;

(f) so much of the lands com-
prised in a tea garden, mill,
factory or workshop as in the
opinion of the Admijnistrator
ig required for such a tea
garden, mill, factory or work-
shop . . ..

If we exempt them in respect of the
above categories of lands, what is
taken away from them? This is a
point that has to be considered by
she Joint Committee.

Next I come to clause 149. In this
clause it has been provided which par-
ticular class of intermediaries would
be exciuded from resumption. Spe-
clal mention should be regarding the
devottar properties. We have got
bitter experience of these properties.
Specially in Tripure, the Maharaja of
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Tripura has huge properties dedica-
ted to deities, Regarding these de-
vattor and wak{f properties, who are
the real beneficiaries? @ The Muta-
wallis and Shebaits are the real bene-
ficaries. Not one-hundredth of the
income from these properties is spent
for the deities or for chari‘able pur-
poses. Naturally, this is a point which
the Joint Committee should consider,
as to why such huge properties
should be left over in the name of
wakf and deity.

I would also Kke to submit that
the rate of compensation is high, This
may be considered by the Joint Com-.
mittee.

Regarding clause 167,—ceiling on
holdings—it is an important clause to
which 1 have already made a refer-
ence. I am at a loss to understand
what is the real ceiling. If the ceil-
ing is fixed at 50 acres and if we cal-
culate the real profit or income from
these 50 acres, in a place like Tripura
it will come to about Rs. 15,000 per
year. Naturally, this is not very low
and this cannot be called a ceiling.

Regarding clause 182, the hon.
Minister has said—and I also agree
with him—that it is a good provision
to see that fragmentation of land
should be prevented. We have not
been able to cultivate our land pro-
perly and improvement of our
agriculture is lagging behind because
of too much fragmentation. But I
want to know one thing. Why should
land donated to the Bhoodun move-
ment be exempted? If anybody gives
a portion of his land to be Bhoodan
movement, will it not be fragmented.
If we accept a principle, we must
follow it and not make exemptions
like this which will nullify the spirit
of the provision. So I would request
the Joint Committee to consider this
matter.

I also doubt whether the hon.
Minister can prevent fragmentation
without amending the Partition Act
and the law of inheritance of Hindus
and Muslims. If they are prevented
from splitting up land under this law,
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people can go to the civil court and
“oring suits under the partition Act or
under the laws of inheritance of
Hindus and Muslims. In that case,
how can their lands be prevented from
fragmentation?  This has to be con-
sidered. Otherwise, this clause will
remain ineffective. Everybody will
automatically got to the civil court to
thave the land split up and will laugh
.at this legislation.

Lastly, I would ask Government
what they would do with the lands
which will be resumed by them. Will
these be distributed to those persons
who possesg less than the basic
holding or to those persons who have
got no land at all or will these
lands be managed by setting up
co-operatives? 1 would request Gov-
ernment to set up experimental co-
operative to manage the lands resum-
-ed from the intermediaries and other
persons and to see how they work.

With these words, I would again
request the Joint Committee to look
into the specific issues I have placed
before the House and the suggestions
I have made.
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Mr. Chairman: Let us take up the
next item. Shri Supakar.

14.31 hrs,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

FIrFTY-THIRD REPORT

Shri Supakar (Sambalpur): Sir, I
beg to move:

“That this House agrees with
the Fifty-third Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 9th December,
1959.”

Mr. Chairman: The question is:

“That this House agrees with
the Fifty-third Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 9th December,
1959.”

The motion was adopted.

1432 hrs.

LEGAL PRACTITIONERS
(AMENDMENT) BILL*
(Insertion of new section 144 and
amendment of section 41) by Shri Ajit

Singh Sarhadi
Shri Ajit 8ingh Sarhadi (Ludhiana):
Sir, 1 beg to move for leave to intro-

Control Bill

duce a Bill further to amend the
Legal Practitioners Act, 1879.

Mr. Chairman: The question is:

‘“That leave be granted to intro-
duce a Bill further to amend the
Legal Practitioners Act, 1879.”

The motion was adopted.

Shri Ajit Singh Sarhadi: Sir, I
introduce the Bill.

14.32} hrs.

INDIAN BAR COUNCILS
(AMENDMENT) BILL®

(Amendment of sections 12 and 13)
by Shri Ajit Singh Sarhadi

Shri Ajit Singh Sarhadi (Ludhiana):
Sir, 1 beg to move for leave to intro-
duce a Bill further to amend the
Indian Bar Councils Act, 1926

Mr, Chairman: The question is:

‘“That leave be granted to intro-
duce a Bill further to amend the
Indian Bar Councils Act, 1926.”

L]

The motion was adopted.

Shri Ajit Singh Sarbadi: Sir, I
introduce the Bill

14.33 hrs.
POPULATION CONTROL BILL®

Shri Balkrishna, Wasnik (Bhan-
dara—Reserved—Sch. Castes): Sir, I
beg to move for leave to introduce a
Bill to provide for controlling the
rapidly increasing population of India
and for matters incidental thereto.

*Published in the Gezette of India Bxtraordinary Part I[I—Section 2, to dated II-12-59.



471K Population DECEMBER 11, 1959-

Mr, Chairman: Motion moved:

“That leave be granted to intro-
duce a Bill to provide for control-
ling the rapidly increasing popu-
lation of India and for matters
incidental thereto.”

The Minister of Health (Shri
Karmarkar): Sir, I beg to oppose the
introduction of this Bill....

Mr. Chairman: Certainly the hon.
Minister can oppose. Does he want to
make a speech?

Shri Karmarkar: 1 should like to
indicate my reasons in brief. One is
the whole House is unanimously for
family planning. Happily the country
hag taken to it kindly. The number
of people that are coming up for
advice is on the increase. The num-
ber of sterilizations and vasectomy
operations on a voluntary basis is
growing. This Bill seeks to legalise
abortions for which the country, as a
whole, has got an aversion. After au
certain stage this Bill seeks to pro-
mote abortions and make them
popular. As it is, whenever there is
anything said about family planning,
whether it is surgical or non-surgical,
people take to it kindly. But if this
Bill is passed by the Legislature then
people will be under the impression
that abortions are permitted and that
sterilisations will be compulsory
which will defeat the purpose of the
Bill. 1 am speaking with the same
objective which the hon. Member
wants to promote. I am quite sure
that he is planning far too ahead and
going rapidly. Therefore, in the
interests of the Bill itselt it should
not be allowed, when we are proceed-
ing with measures with good and
encouraging results.

In Japan they tried abortion for
8 years and they have now abandoned
it. 1 am not speaking on the merits
of the Bill. I do not want to go even
into the question of abortion ordi-
narily. Even discussions are likely to
retard our movement.

Shri Balkrishna Wasnik: I cannot
understand why the Health Minister
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should oppose the introduction of this
Biil. There is a convention in this
House that the introduction of a Bil}
is not opposed.

Last time, on May 1, 1958, I tried
to introduce a similar Bill. The
Minister had opposed that. Then,
outside the House I contacted the
Minister and asked him the reasons
why the move was opposed. He
explained that certain provisions of
the Bill were not liked by him and
therefore he had to oppose it. After-
wards, I redrafted the Bill and deleted
those portions which were opposed, at
that time, by the hon. Minister. Then
this point which has been raised now
by the hon. Minister was not raised.

On the merits a lot of arguments
can be advanced. If the Minister so
desires the arguments can be advanced
here and now. -He says he does not
want to wargue on merits. I think
there is a lot of support—I mean medi-
cal opinion—for the contention which
I have made in my Bill. As there is
a convention that the introduction of
a Bill should not be opposed, I think
it will be wise for the Minister not
to oppose the introduction of this Bill.
Whatever the Minister has got to say
or the Government have got to say
may be said after introduction at the
stage of consideration. Therefore, 1
would request the hon. Minister not
to oppose the introduction of Bill. It
he insists on opposing it, I would
request you, Sir, to allow me to make
a statement.

Shri Karmarkar: With your permis-
sion, 8ir, 1 may add....

Mr. Chairman: Order, order.
Shri Karmarkar: I would just like

Mr. Chairman: Order, order. When
1 called the hon. Member to speak I
thought he would give his explana-
tion, whatever he had to give by way
of explanation. Now he requests me
to give him an opportunity to offer
an explamation. Under rule 72 when
the introduction of a Bill ix opposed,
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first the hon. Member who opposes
makes his statement and then the
other party, the Member who moves
the Bill is asked to explain. So, under
Rule 72 I ask the hon. Member to
explain if he wants to do so.

Shri Balkrishna Wasnik: Sir, the
Minister of Health has said that there
is 8 provision in this Bill to legalise
abortions, I will read that portion.
Clause 7 of the Bill says:

“Any person who conceives a
child after seeking the advice of
a competent medical officer in
regard to adoption of measures
pertuining to birth control, shall
be allowed an abortion within
eight weeks from the date of con-
ceiving the child.”

1 have kept this period of 8 weeks
purposely because there is medical
support for it. In the March 1959
issue of the magazine called Sexology
there appears an article under the
caption ‘New Sex Society’. In ¢that
article the view was expressed by
several competent medical authorities
as follows: .

“The divesting of the uterus of
an eight-week fetus is not taking
human life. This is not murder.
It is good medicine."”

So, it this kind of abortion is done
after securing the advice of a com-
petent medical authority it is justi-
fled.

The hon, Minister has referred to
Japan. In Japan also, I think, the
practice of abortion is going on in a
large measure. Not only that; in
U.S.A. and other countries abortions
are legally performed. But they are
performed to preserve the lives of
mothers and in those cases the phrase
used is, ‘to preserve the health and
life of the mother’. Thig is not the
only point which I have raised in this
Bill. There are several other things.
I think the hon. Minister is aware of
dhe fast increasing population in India.
Xvery day 20000 births take place in
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India, The hon. Prime Minister has
expressed himself favourably to limit

the population and in favour of family
planning.

1441 hrs.

{MR. DrUTY-SPEAKER in the Chair]

The rural masses were not at first
ready. Now, they have overcome the
initial shyness at the mention of
family planning and there was a
realisation that it deserved their con-
sideration. This Bill limits the size
of the family to three children.

Mr. Deputy-Speaker Only a brief
statement i8 required—not a detailed
one.

Shri Balkrishna Wasnik: The Presi-
dent of the 35th All India Medical
Conference in his speech at Cuttack
on December 26, 1958—his name is
Shri Karunakaran-—has said that the
population should be limited by limit-
ing the number of children to two or
three per family. He has also sug-
gested that for limiting population, a2
population tax should be levied. He
has also said that a few months before
a similar suggestion was made in the
Lok Sabha by the then Finance
Minister, Shri T. T. Krishnamachari.
I have not suggested a population tax
in this Bill but only a fine of Rs. 200.
The difficulties that are involved can
be overcome by framing certain rules
and for that several suggestions could
be made. I do not want to go into
details now,

Mr. Deputy-Speaker: What is the
remedy that the hon. Member pro-
vides if another child is born and the
parents have not got the money to
pay the fine?

Shri Balkrishna Wasnik: That
would be discussed at the time of
consideration of the Bill. Shri R. A.
Gopalaswami, who was the Registrar-
General suggested in his 1951 Census
Report that the maximum number of
children to a couple should be three.
Quite a good number of authorities
have supported this Bill.
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An Hoo. Membder: Has he given the
number of children he has got?

Mr. Deputy-Speaker: All the points
need not be said just now. This is
not a full discussion at this moment.
He can make a brief gtatement. He
shall deal with only the very impor-
tant points. We will hear the Minis-
ter then.

Shri Balkrishna Wasnlk: He has
emphusised one point which at the
time of consideration could be discus-
sed. There are other important points
in this Bill and the Minister should
not oppose this on account at least of
those important points:

There is also a clauge in the Bill
which says that any person who is
incurably lunatic, infirm or suffering
from any contagious disease or in-
capable of giving birth to a healthy
child shall be sterilised. Rules for
the method of doing all these things
could be framed.

There is a booklet published by the
Government of India, entitled Why
Family Planning. It has been stated
on page 17 there that in fairness to
the child every married couple mus?
make sure before conception takes
place that they have no serious disease
which they may pass on to the child.
Apart from the well-known venereal
diseases, parents can pass on to their
children some other diseases also and
they have been stated in the booklet.
It has been stated that the birth of
children to persons who are feeble-
minded, mentally abnormal or suffer-
ing from other diseases or where the
father and the mother are both con-
sidered incapable of adequately pro-
viding for the education and upbring-
ing of their children should naturally
be avoided. The pamphlet says:

“As Dickenson and Gamble
observe in their pamphlet: ‘Human
Sterilization’, Just as no intelligent
judge will permit the adoption of
babies by the feebleminded, so
there is logic in preventing their
birth to such persons.”
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Some other erguments are also given.

Mr. Deputy-Speaker: The hon.
Member must conclude now.

Shri Balkrishna Wasnik: There is
one more point also about incrtasing
the marriage age. The hon. Minister
argued only one point. If he does not
like that point, it can be considered
at the consideration stage. Ohly
because of the introduction of this
Bill, people in India will not think
that abortions have been legalised and
everybody will go on doing abortions.
The Minister should not have this kind
of fear in his mind. So, he should
not oppose the Bill. The House should
give due consideration to all these
points. Then in the course of the
discussion bad points will be opposed
and deleted and good points will be
supported and adopted. Therefore, 1
request the hon. Minister not to oppose
the Bill at the introduction stage.

Shri Supakar (Sambalpur): May [
put one question to the hon. Minister?

Mr. Deputy-Speaker: No gquestions
at this stage. 1 will ask the hon.
Minister to say what he has to say.

Shri Narayanankutty Menon
{Mukandapuram): We shoulg like to
know from him....

Mr. Deputy-Speaker: Order, order.
At this stage, what is allowed is only
a bricf statement by the person pro-
posing and a brief reply.

Shri Punnoose (Ambalapuzha): In
these things, it is not only the Mover
and the Minister who are concerned;
the House is also concerned.

Shrl Braj Raj Singh (Firozabad):
This i8 a convention that a Bill
should not be opposed at the introduc-
tion stage.

Mr. Deputy-Speaker: If the Govern-
ment feels that it ought to oppose, it
has perfect liberty (Interrup-
tions).

Stri Supakar: Does the hon. Minis-
ter wish to put an abortive end to
this Bill because it legalises abortion?
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Mr. Deputy-Speaker: Was it very
ascessary to put this question?

8hri Karmarkar: Sir, as I said a
little earlier I shall not be too long
because at this stage any long speech
on the merits of the Bill would be
out of place.

An Hon. Member: He has already
spoken.

Shri Karmarkar: The hon. Member
has added certain points to which I
should reply. Why is it that we are
opposed to this Bill at this stage?
There must be reasonable grounds for
doing so.

Shri Sadhan Gnpta (Calcutta—
East): Sir, on a point of order. I
think the Rules provide that there
could be one speech by the person
asking for leave and one speech in
reply. There is no reply to reply.

Mr. Deputy-Speaker: There is a
special rule that at the introduction
stage of a Bill, if it is opposed, the
hon, Member moving it shall make =
brief explanatory statement and then
the hon. Minister shall reply briefly
to that. I am following that rule
strictly.

Shri Braj Raj Singh: He had already
replied.

Shri Punnoose: Then, you were not
here.

Mr. Deputy-Speaker: Now that I
am here, I must be recognised.

Shri Karmarkar: Sir, this is not the
stage at which we are called upon to
give detailed reasons against the Bill.
We have been observing a convention
not to oppose a Bill at the introduc-
tory stage. But there are two grounds
on which a Bill that is put before us
iz to be opposed even at th: intro-
ductory stage. One is obviouslv if
the Bill goes against public morals.
Another is, if it goes against public
policy in the sense that it does not
tend towards the fulfilment of any
Public policy. I am not putting this
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question on the morals of it at all, if
a thing is rational let it be done.
What I am looking at is this. It is
not ag if the Bill will be passed
what will be the effect. I am looking
at it from the point of view of some-
one who has something vital to do,
on behalf of the Government, with
this family palnning activity, about
which there ig absolutely on differ-
ence of opinion and which my hon
colleague wants to promote.

-

We wanted to go slow. The move-
ment has succeeded because we went
slow. For the first year we did not
speak about sterilisation at all because
we knew that if we began with
sterilisation our people will look at it
with a sense of alarm. Therefore, the
Government of India did not permit
in the first year any sterilisation. We
said to the State Governments,
wherever it is permitted by medical
reasons go ahead with it. We have
now said that wherever the couple
agree and wherever medical reasons
are there and it is voluntary you can
go ahead, because we now know that
the stage has come.

With regard to the question of abor-
tion, both on principle as also on the
grounds of public policy we are
opposed to it and we have a feeling
that the country is so much opposed
to it. It is for family planning vitally,
it is for sterilisation when grounds
justify that, but at the present moment
what will be said of the Bill? From
tomorrow onwards what will be said
in the Press and elsewhere? The
raising of the age of the marriage will
not be noted. Of course, the fine
imposed for the additional child will
be noted, but the one thing that will
be before the country is that the
Government of India is busy with
abortions for population control.
(Interruptions). If this Bill is passed
it will permit them also to indulge in
(Interruption) .... wherever it is
relevant.

Mr. Deputy-Speaker: Order, order.
We ought to take it more seriously.

Shri Karmarkar: In Japan....
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Mr. Deputy-Speaker: 1 am asking
him particularly.

Shri XKarmarkar: In Japan, for
‘instance, from 1948 onwards they tried
to legalise abortion. The Government
themselves put up 800 clinics. What
was their experience. 1 wish my hon.
friend goes and consults any Japanese
there. Now they have themselves dis.
countenanced it and they have stopped
officially supporting these abortion
clinies because their experience was
two-fold. One was that abortion, the
permitted abortion, had a very dele-
terious effect upon the health of the
people concerned. The other one was
whereas abortions were supposed to
facilitate family planning in some
cases the result was just the other
way, because it a lady aborted today
within six months she came in again
to the same clinic for abortion. Things
defeated themselves. When one of our
responsible officers was there recently
in Japan the tragic sight he had in a
hospital was of young girls who had
almost gone down on account of
continued abortions. When he asked a
girl when she last had an abortion
he was told that she had an abortion
only six months back. It is a very
tragic tale.

Therefore, we do not want this
movement to be defeated by creating
any sense of panic in the public mind
unnecessarily. That is the reason why
we are opposing it at this stage. If
he brings up another Bill raising the
age of marriage, having a provision
in respect of lunatics etc., we will not
oppose it and it can be introduced
straightaway.

Again, in this Bill there is the clause
providing for a fine of Rs. 200 if any-
body gives birth to a fourth child.
The hon. Member has been wise this
time because he knows that he has to
get it passed by this House. Until the
Bill is passed anything might go scot-
free. 8ir, we have a small supersti-
tion on our side that on the Ganesh
«Chowth day we should not look at
the moon, but always it does happen
that we look at the moon on that day.

{Amendment) Bill

It is supposed to invite the pensity of
somehody blaming us for having com-
mitted » theft. What does this mean?
The poor people, especially, after their
third child will always be in fear
about the Rs. 208 fine and the result
will be more and more children. It
is not the fear complex, but when
you are asked not to do & thing you
are very much afraid and the thing
is done.

My friend hms been much better
prepared this time than on the earlier
occasion. I wish he brings up a Bill
which will really promote famlily
planning.

Shri Narayanankutty Menem: It
will have no retrospective effect.

Mr. Deputy-Speaker: The question
is:

“That leaye be granted to
introduce a Bill to provide for
controlling the rapidly increasing
population of India and for matters
incidental thereto.”

The motion was negatived.

14.584 hrs.

RE: INDIAN PENAL CODE
(AMENDMENT) BILL

Shri D. C. Sharma (Gurdaspur):
8ir, I beg to move for leave to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.

Shri Sadhan Gupta (Calcutta—
East): Sir, I rise to a point of order.
This Bill seeks to amend the Indian
Penal Code with a view to removing
the words “transportation for life”
and substituting them by the words
“imprisonment for 14 years”. The diffi-
culty is, this Bill will be quite infruct-
uous because already the Penal Code
has been amended by removing the
words “transportation for life” by the
words “imprisonment for life”. There-
fore, this Bill seeks to amend some-
thing which is not there in the Indian
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Penat Code. Under those circum-
stances, I submit that thig Bill cannot
‘be introduced at all.

Mr. Deputy-Speaker: I have not
got the Bill here. What has the hon.
‘Member to say? When did he find
‘those words in the Indian Penal Code?

Shri Sadhan Gupta: Must be before
1885.

Shrt D. C. Sharma: 1 submit very
respectfully, Sir, that I am trying to
substitute something specific for what
s there, something particular for what

is general, something which can be
Yimited. . ..

Mr. Deputy-Speaker: There need
pot be so many “some things”. 1
wanted only to know whether accord-
ing to the hon. Member the words
‘“transportation for life” are there still
an the Indian Penal Code.

“"Shri D. C. Sharma: | want (o say. ..
An Hon. Member: No ‘‘say”.

Mr. Deputy-Speaker: Order, order.
Cannot the hon. Member help me?

Shri D. C. Sharma: The words
“transportation for life” were there.
1 do not know from where my hon.
friend has got this information.

" The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
the words ‘‘transportation for life”
have been removed and the words
“imprisonment for life” are there.
There are no words “transportation
for life® in the Indian Penal Code.
The Code was amended in 1956.

. Mr. Deputy-Speaker: Then why is
he trying to bring this Bill?

Shri D. C. Sharmx: All right, I am
not moving.

Shri Datar: Sir, we oppose the in-
troduction.

(SAKA) Child Marriage

Restraint (Amendment)
Bill

Mr Deputy-Speaker: There is no

need now. That attempt is already
abortive, I suppose.

4722

Shri Sadhan Gupta: I am not op-
posing the introduction.

Mr. Deputy-Speaker: He does not
want leave now.

Shri Sadhan Gupta: Can he put the
motion at all before the House?

Mr. Deputy-Speaker: It is not being
put. Shri D. C. Sharma may now

move for leave to introduce his next
Bill

Shri D. C. Sharma: I am not moving

Mr. Deputy-Speaker: 1 am asking
him about his next Bill. Is he scar-
ed away and he is not moving his
next Bill also? :

Shri D. C. Sharma: I am not mov-
ing for leave to introduce my two
Bills seeking to amend the Indian
Penal Code. I am moving for leave
to introduce my next Bill.

15-58} hrs.

CHILD MARRIAGE RESTRAINT
(AMENDMENT)* BILL

{Amendment of sections 2 and 3) by
Shri1 D. C. Sharma

Shri D. C. Sharma (Gurdaspur):
Sir, 1 beg to move for leave to intro-
duce a Bill further to amend the
Child Marriage Restraint Act, 1929.

Mr. Deputy-Speaker: The gquestion
is:

“That leave be granted to intro-
duce a Bill further to amend
the Child Marriage Restraint
Act, 1929."

The motion was adopted.

TS Published in the Gazette of India Extraordinary Part I1--Section 2 dated 11-12-59.
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Shri D. C. Bharma: Sir, 1 introduce
the Bil.

14'59 hrs.

MINIMUM WAGES (AMENDMENT)
BILL—contd.

(Amendment of section 14) by Shri
Balmiki

Mr. Deputy-Spesker: The House
will now resume further discussion of
the motion moved by Shri Balmiki
on the 27th November, 1958 that the
Bil] further to amend the Minimum
Wages Act, 1948 be taken into consi-
deration.

Out of two hours allotted for the
discussion of the Bill, 33 minutes have
already been taken up on the 27th
November, 1980 and 1 hour and 27
minutes are now available.

Shri S. M. Banerjee may now con-
tinue his speech. I find that Shri
S. M. Banerjee is not present. That
speech would be deemed to have been
concluded.

15 hrs,

8hri T. B. Vittal Rao (Khammam):
Mr. Deputy-Speaker, Sir, I rise to
support the Bill moved by my hon.
friend, Shri Balmiki. I congratulate
him for bringing up this measure.
Qovernment themselves should have
moveq in this direction, but we know
how the Ministry of Labour and Em-
ployment works in these matters. This
measure simply provides - for com-
puting the overtime allowance at
double the ordinary rate of wages
where the State Governments have
not framed any such rule. From the
annual report on the working of the
Minimum Wages Act I find that almost
all the State Governments have fram-
ed rules as enjoined by section 30 of
the Act. I am referring to the annual
report for the year ending 1855. In
that report it was stated that only
certaine State Governments like Hima-
chal Pradesh, Bhopal and Rutch had
not framed those rules. But now,

Himachal Pradesh is a Union Terri-
tory. Therefore, the rules made by
the Central Government apply to-
Himachal Pradesh. Also, Bhopal has
been merged in Madhya Pradesh.
THere¢fore, the Madhya Pradesh rules
govern that State. Kutch has been
merged with Bombay. So, there is no
State Government which hag not yet
framed rules on this matter. Anyhow,
this provision should be there so that
there need not be any doubt.

For instance, in the schedule to the
Minimum Wages Act, varioug em-
ployments are given as coming under
this Act. All those employments are
more or less covered either by the
Plantation Labour Act, Mines Act or
the Factories Act. But there is one
important industry, the motor trans.
port industry, wherein there ig no
legislation as yet. About that legisla-
tion, we were told that the Govern-
ment was bringifig a measure in this
session. In the Parliamentary Bul-
letin we have been told that notice
to introduce a RBill to that effect has
been given. But I do not know when
the Government will introduce that
measure and when that will be passed.
Till such time that it is brought in
and passed, a measure amending the
Minimum Wages Act providing for
double the rate of normal wages for
overtime work is very necessary.
Otherwise, the two lakhs of workers
who are employed in the road trans-
port industry will be denied overtime
wages.

What has been asked for by Shri
Balmikl in thig Bill is what is already
obtiining under the Plantation Labour
Act, the Mines Act and the Factotles
Act, and he wants that a similar bene-

fit should be extended under the
Minimum Wages Act. Therefore.
Government should not have any

difficulty in accepting this measure
This is a very simple measure to 2e¢
that the sweated labour, for whom
the Minimum Wages Act applies, is
benefited. Why we have passed the
Minimum Wages Act is because we
wanted to see that these workers
should not be exploited. But today
the position is this. There are certair
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kinds of employment wherein, the
wothers could be denied overtime
wiges even if they are to work
deyond the prescribed period of nine
hours a day. Therefore, 1 strongly
cethinend this Bill for the acceptance
of this House.

@t wgr arre (ForA—foA—
wigfen wifagt) : swswr wEig,
off el A 9y agw ¥ fafaaw d9w
stz faw 3o forgy §, 3987 § i
LG I A q #§, wry
darat st Afrwrfy Py wfx
wgeAl ¥ AN AgaT ww FT R ¥ 9
vy & fag aqp = A b
T ¥ oww ferdt § ST mrrorAT
wg gu & Wi faeelt & gur? e A
WRIF IV ™ wrw w7 § Afe
T ST o w7 & faa 6
warer da1 Y fade

o vfefom mfafadse ¥ wm
F A 7IE B 7T AT A g
aff freef & W gonT ®Y 37 g
wTH FOT g &, v Y o Sy o
T & anft § ) foa A X gay e
frar § 3T f ot W vaTEr AQ
gt feeft &

Wl o g dwd & fr ot T
TFeMA & an s w3 § T W
ke gra Al ¥t ¥ T e
ag drw o ¥ I gedl W SR
oo ot & et &

¥y frdgR § fe g TTo I AR
wH A areg) ¥ A ¥ O =w
for e & Wi fafow woafaal
oYt sroerty Tt ¥ ot g e
wTE s1r W QY § T oy ¥ fag
¢ frgw i ¥ W wrk afwar sqaewy

4 ¢ W< ey ag 9 e sy
T § 4% TE Wl A W Q@
EQ IO QU W ¥ AqA vy ¥
e gafeg & ¥w faw ®r qof w &
Lo CIR SO B A

Shri Sadhan Gupta (Calcutta—
East): Mr. Deputy-Speaker, 8Sir, I
also rise to support this Bill. Shri
Balmiki has done a very good service
by drawing the attention of the Gov-
ernment to the fact that often em-
ployees and woykers are made to do
overtime work beyond the stipulated
hours for which they are bound to
serve under & contract. They are
often compelled to do this kind of
work without payment. That is a
very notorious fact in our country
and in fact in most countries of the
world particularly where labour has
not achieved that amount of progress
and that degree of trade union nr-
ganisation 3o as to enforce the recog-
nition of its rights.

I am not quite sure what the posi.
tion today is, regarding overtime
rules. Shri Vittal Rao has pointed
out that certain former Part C States
had not framed any rules regarding
this matter. I do not know whether,
after merger of those Part C States
with the adjoining States or after
their constitution into Union Territo-
ries, the rules applicable to the pre-
sent units would apply to those areas,
because I have not consuited the
States Reorganigation Act on this
point. It those rules apply, then of
course, in respect of those industries
for which a minimum wage has been
fixed in the different States of the
country, in respect of those industries
especially, this Bill will not be neces-
sary or will not apply. If, under the
States Reorganisation Act, those rules
will not apply to the territories form-
ing part of the former Part C States,
then of course, the necessity of this
Bill remains. That is a point on
which I am not able to enlighten the
Houge.

But the principles of the Bill are
such that none should find any Aiffi-
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culty in accepting them. The practice
of making workers work more than
they should work under the contract
or under the normal custom has been
notorious throughout the world for
ages. You know it was in 1888 that in
Chicago a demonstration was brought
out for a eight-hour day and that de-
monstration was fired upon on the
1st May. From that day, lst May is
regarded as a red-letter day in the
history of the working class move-
ment. From before that time the
working clasgs has been struggling to
regulate the hours of work. As a
result of the struggle, they have
achieved on the whole this much of
success that it is nmow recognised in
every part of the civilised world that
they should not be asked to work
more than a specified number of
hours a week.

There are differences between coun-
try and country. In our country it is
48 hours a week under the Factories
Act. In some countries, they are striv-
ing for a forty-hour week or less. But
then, it is recognised that there should
be a certain number of hours per
week and also a certain maximum
number of hours per day and any-
thing put in beyond those hours must
be paid for. This thing seems not to
have been recognised for a long time
by the different State Governments. It
is not surprising at all, because we
had the spectacle that this Minimum
Wages Act was 50 neglected that
minimum wages had not been fixed
for a long time and even after five
years of its enactment, we had through
this House to bring forward amend-
ing Bills to extend the time for fix-
ing the minimum wages.

When this was the agpathy of the
varfous State Governments towards
the need of the poor employees in our
country, it is not surprising that they
should have a similar apathy in fram-
ing the over-time rules. I over-time
rules have not yet beep framed in
some cases, it is time that the Bill was
amended to prescribe those rules and
to set up a standard for over-time.

ages (Amendment) Bill 5728

Shri Balmiki has made the point
that making a worker work over-time
amounts to forced labour - which is pro-
hibited by article 23 of the Constitu-
tion. The Statement of Objects and
Reasons wrongly reads article 29, I
fea] there is a good deal of substance
in this point, because after all, if you
make a man work for. more time than
he is bound to work under the cont-
ract or under the custom of that
employment or under any statute, you
force him to do work without paying
him for it. In that sense, that ad-
ditional amount of work would be
begar. Therefore, not to prescribe
over.time rate and not provide for
over-time payment in these circum-
stances would be naturally unconstitu-
tiongl. In these circumstances, an
over-time rate hag to be preacribed.

The rate prescribed in the Bill s
entirely unobjectionable, because it is
very well recognised nowadays that
over-time should be at double the
ordinary rate of payment. That is
what has been prescribed in the Bill
Of course, employers have tried to
restrict the over.time rate. 1 do not
say in every case the workers have
achieved the double rate. But that is
a fair rate; that is the tendency in
quite & number of industries and I
think Government should have no
difficulty in recognising this rate as a
valid and fair rate for the worker
who is forced to do work beyond his
working hours. Therefore, I think
Government ought to have no difftcul-
ty in accepting the Bill. The case for
payment of over-time is irresistible
and the case for double the rate, I
submit, is a very good case. It is a
very fair rate and the Government
should throw in its weight for thic
scale of over-time.

I do not think that any industry
will suffer any hardship due to this
scale of over-time, No industry has
every been killed by resson of exces- '
sive over.time payments. That can
always be regulated and it is cer-
tainly not very desirable that an in-
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dustry should exploit workers at low
rates of wages, It is also to be re-
membered that the over-time rate is
to be calculated with reference ‘o
the rates of minimum wages fixed.
The rates of minimum wages have
never been too high; they have al-
ways been kept at the subsistence
level or perhaps even below. So,
twice the rate of minimum wages is
something which all employers ought
to be able to pay. If they are not
able to pay it, they have no right to
run their establishments.

With these words, I strongly sup-
port the Bill and commend it to the
acceptance of the House.

15.18 hrs
BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: I have to
make an announcement. In response
to the wishes of hon. Members of ‘he
House, the hon. Prime Minister had
promised this morning that he would
make a statement on Monday so far as
the iniuries to Shri Karam Singh and
the treatment of the Indian prisoners
are concerned. But he has consulted
his diery and he has found that he
has got many engagements on that
day. Therefore, the statement will be
made on Tuesday instead of on
Monday

Minimum Wages (Amendment)
Bill-—contd.

ot s aedn (THYT) 1 AR
gy, & o arsie & WY fafom
Faw girde feg In fey ¥ s@wr
iy v & fag awr gwr g 1 @Y
oY T ¥ ¥ T AY F AT RAZA W
oY qarr § g agy arefg o A IR
wrerg frmaft 3 W A IR ww
oo ¥ fag 7l & ard § a7 fos
ot f B § forad fe ¥ NE @ o<
way< dar wd | e @ g
from faed fe § @ff s & oF
Kamr o g W WA qTeT W ER

2 olT I9FT @7 F gra @erd ey
s gy o ITN) 3T oF wY anew
faear wifgw 1+ & omwer g Fr g

2 v 5 Wra 9 § g A A o
1 N aeEm fredt § @ oaga
Aireg § AT I8 A A< fodw sy
& 3o% fou 33 o Ry o 84

afrgr wegd & it qwr A
g § W EEt Ia w2y F wior
oY agd A oF wve § g 9 fe X dar
QAT A 4wy § Wk 9y
qr R IR At oAt ¥ A ¥ gfaa
¥ g9 0 A gaeqr # gt & fw ey
A WEH A e A A qwdy
fex #Y @ ®TT F wIT T 107
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* gy ya 7 fmr g 1 wafag &
T GATH AT W § 1 QY aT
gz i Y@ wa wY aurw @ & wep
fwqr omq | WA WAt & wgr A
o f& e ooy o0 ¥ e ferr
W W AP TR qOUYX ¥F QT
¥ SR N IIT T | gaiNT ®
fafrasr 49X G® WY W ag wie
fsqr o wTfe o AT W oreTEw
ww foar e & Sy R oaqd
% o g @R A 9w I A oaw
ot & Jewr It fad W @
dar fast '

Shri Jangde (Bilaspur): On a point
of order. There is no quorum.

Mr. Deputy-Speaker: The bell is
being rung.

t sflanoos TR (T0T)
agy ¥ y=E v W W@ ¥ twfao
S T g7 W FTE A ow=T w@
i dd 1 TeaamaN
Shri Braj Raj Singh (Ferozabad):

There is nothing more important than
Parliament.

Mr. Deputy-Speaker: Now there is
quorum. The hon. Member can con-
tinue.

off wew avRa: g, @ {3
fraga & @ 91 6 19 dw * wiix
®TAT Wi« TRT & A F 17 fvew
& & 1 U ¢ 5 e o e
fedt & zea® 9T Arar § W gfx
ax fae ft TawT TRaTaT A gear
B T uw e W oA 3 @ e g
& JEw W I w g Qar g oy
% faae w1 o SO Iuy & F e
eRagsk@mermafi §: w
foq @ gumw § & wadiw w0
W Qw A wiy §om wifgg « @
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sqaear woly wifigg dav e cadt gem
way § fgw T ol Wvearew wiw ot
wrat § o sed’ A O wagd
el wigg o @ e o o 9
dekt W % Pt 41 R wrm g
fie sy A gae) = 59 Wk
W I8 Y AT @9 § o e oY
wifirer w6

it yororw g ©  InSar Agaq,
& o qreltfs At § 8 e W
amte v 1 g &y ag wifigy
a7 fE AT ATF W 9T A Y
g §f X¥ 4G W7 1§ T SN
qEH WTAT, FFFT XX ITHT 0F ¥ Y
afi gk & O wS ¥ fedy wgde Jm<
N aE ¥ 0 aeg w faw wa @,
& s w&y 5 quer 3w e
T FT RS HEY

LRI Ll o SR O o
WTTTH XY ATy qred § At d@d §
fr 3% avg gEd At aga & A
aft g€ € ot @ Tawm T wwe™
ag & &% gw ox wred # feadt gl
¥ gwa § @1 gue fwadt aogd oF
aw w19 & fag 3N wige ) ferdt
qagd ww gy & wage wwd
il fazefy agc o< ad | R wrogw
Iadr waglr w2 wed g A e
Fus AT #q1 FI0 IS X Gt §
A og A % agn faew www § Wk
# urar wvwt § fe aees aeaR,
ok 3¢ Sfwg s f§ I 2g ¥
wrzfal § avr w§ § su fedt v
& o foar a1 I ¥ arfhal
# qw WY 70 ¥ wies w w% aff §=
gy 1 o wf) g & f et guadY
T PR T X @ Wy
fedt &Y Tw gure g s & wive
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frq | Tw gYE T OF MY 34 F GE
gmaafag § 7E |

AfFs M@z z.3@ 3T F HAA
AT WA FAT§ 1 fagra w0 7 93
Tt o7 T g R omar FwE wwaEv
fafewrq 92t  gfas w19 F3m 1 I9F1
IR |77 F gAT AAE FwadT anfey
e fagrg & €7 gg Ar agq § wisAr
H THE GEET § R FiAF w4l & 07
7T FE FIAZL A A2 F ST A
FIM AT IAFT I T F A T
faam | JfER agq sTE 9¢ a1 I A
P mmare A1 AFET © 92 F q07 3% 92
F4 FAT & Al IgRr QA HE
Fr oA wEG  q FT WS 6
¥ fggra & wars asgdy W w47 faadi
IHRTFAT 5 42 FT g1 AAgL qAdr g
3¢ gaAr gearaq #19 8 fi5 ag faadi
Fe A BT AT IFAT FT HIF )
Fopa woft 33 weger § 53 w41 GrAv
T @IE 1 q9F A g & aga & A
Frfasd § aga & of foar 18
#F1¢ isert wfeag g fF wigt owd sd=
THRT TR F AR FT FT 7wy
THA FATET R FVA F, AR IRAT
TR S A7 AT g, AR fqaq OF
fzq ¥ faq qaw faear =ifgy 997 39
Ai satan /&1 feav si@r . § s e
4 |TRT F <qI§ AT QM A7
g wnaa g w5 faa fegra
I TA5Es o1 FIHIFT St F 597
faw & {war § 99 9 iy gwq
fa1 st |

T ZH NG 7 FT AAF AT
F WA Ieaig Tar F0 FgF § A
AN IRRIAF FA FIA I A
FIF & q1 gH SAFT Areaigy I A0
=;geqr weAT Fifgg 1+ I gw qa
g w61 a1 ag W1 R S@g ¥ FW
T8 FGT | 99 AGGL wAqH W/I &
797 F=di A1 gq A& T 9, IART

Bill

wzr faar w&f g, saFr Al A
TAIS F1 SAFEAT H&F FT 41T AT 7 I
afaq & F19 547 w7 axq fag afsg 7
fo gafr FTar =ifgg 1 wav gq worgd
AT AT Z1EF AT 3T & FIA A
FT AT ZITT Afew g¥ W @ g
FifF 95 A T g9 I+Y SHET F19 o
wa faas) fF ms a9 gamsa g
IS 23 F At F 5 F a7 wE
zaf@y grazaw g1 osge g fw gary
FfHF = g2 FT FAMT 77 G2 FT F2 |
A% f9T IFFY Treargs 31 g1 77
IART TG TATAT 357 G o a2 A8
SIE1 FTH FT AT STl TH T FET
7 fagg 3 w97 gIva F wfqcg #
ATAT FT HFT & | AT IH IEAT §
o FAT AT FT AT ZOT AleF 7 A
F fga o o o

ag " g o owdr 5
92137 24 fadt F71 10T F7T 7 TG0
F |

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, Sir, most of the pre-
vious speakers have dealt with  the
real point at issue. The purpose of
this Bill is just to make specific what
has been more or less left vague in
the Minimum Wages Act.

As the House is aware the Minimum
Wages Act of 1948 was passed and the
Schedule was introduced for those
industries which were considered as
special labour and where the trade
union organisations were not strong
enough for collective bargaining. In
the Act itself there is a provision as
to when and how the minimum wages
are to be fixed. These powers are
left to the various State Governments
and now I am sure that almost all the
State Governments have got that
machinery for fixing the minimum
wages. Some State Governments were
lagging behind on the question of
fixing minimum wages for agricultural
labour. For that also we have fixed
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a time limit and it is expected that
by the end of this year most of these
States would have fixed the minimum
wages for agricultural labour also.

Section 14 of the Minimum Wages
Act, 1948, provides that where the
minimum wages are fixed mostly on
the basis of time rate and if the worker
is asked to do work in excess of the
tlime that is fixed for the day, he is
to be paid appropriate overtime wages.
All that is stated is overtime rate
which is fixed under this Act or under
any law of the appropriate Govern-
ment for ‘&the time being in force,
whichever is higher. Now what is
sought to be done by this amendment
is a clear definition as to how the
overtime rate is to be fixed under
this Act. By reading this amending
clause we find that wherever the over-
time rate has not been fixed the over-
time rate for those workers will be
double the ordinary rate of wages.

My hon. friend, Shri Vittal Rao,
pointed out as to how plantation
workers who are also covered by the
Schedules to the Minimum Wages Act
have got a separate legislation of their
own, namely, the Plantation Labour
Act. Plantation Labour Act provides
for overtime wages. So in such a case
it is very easy. But in the case of
road transport workers who also come
under the Minimum Wages Act but
for whom there is no legislation fixing
the overtime rate it becomes extre-
mely difficult. There are certain in-
dustries which allow even a nine-
hour day although eight-hour day has
Leen accepted as the proper work day
for any factory or outside the factory
workers. There are also workers who
will not come under the Factories
Act. Section 58 of the Factories Act
of course makes it clear that whenever
the worker, who comes under the
Factories Act, is asked to do overtime
work he iz to be paid overtime wages.

I will mention one section of the
workers who come under this Mini-
mum Wages Act but for whom there
are no fixed hours of work. They are
these municipal workers. For these
municipal workers the various State
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Governments have also got their Mini-
mum Wages Committees and the mini-
mum wages have been fixed. They
do not come under the Factories Act.
There is no Act which fixes the hours
of work #3 in the case of Plantation
Labour Act. 8o, if they do overtime
work, are they entitled to twice the
minimum wages or 1 time the mini-
mum wages? Nothing is clear except
that they have to be paid overtime
weges., Nothing is clear from the
oxriginal Act as to the quantum of
wage that is to be paid to these
municipal workers. If a particular
worker is to do eight hours work and
he has done, say, nine hours work,
for that extra one hour of work if the
authorities or the management pay
1§ wage they will be doing what is
well within their rights provided under
the Minimum Wages Act. It is only
to avoid this and to give protection to
the swested labour, which is not
governed by any vt the legislations
like the Plantation Labour Act or the
Factories Act, that this amendment is
sovght to be made.

It is well known that although in the
vanous Indian Labour Conferences,
as in the 15th Indian Labour Con-
fercnce, which met in Delhi, certain
basis has been accepted for fixing the
minimum wages, I do not think that
there is a single Minimum  Wages
Coramittee in the country which has
adopted the three consumption unit
or many of the provisions which have
been accepted in Delhi. So, the mini-
mum wages that have been fixed for
the sweated labour, like the munici-
gFal workers or the plantation labour,
is 7ar below the criteria accepted by
all the parties in the 15th Indian
Labour Conference. So it is not
agl ing too much if a specific pro-
vision is made in the Minimum Wages
Act itself to the effect that overtime
wages should be paid at a particular
Tale,



4737 Minimum AGRAHAYANA 20, 1881 (SAKA) Wages (Amendment) 4738
Bill

thexe is no dearth of labour and where
we have 10 provide for more and more
Jabour, =3 far as possible overtime
will have to be discouraged. This is
another way of discouraging overtime.
But g situation may arise where over-
time is necessary. When overtime be-
comacs abeolutely necessary the worker
has got to be paid extra. Where over-
time is not necessary the incentive
must be there for the employer to
cmploy more men instead of com-
pelling the existing labour to do extra
work. It is easy to extract overtime
work from the eweated labour which
is sought to be protected under the
Minimum Wages Act. The Minimum
Wages Act fixes the minimum wages.
It has aleo indicated that overtime
wagers should be paid. Overtime
wages, it paid, will have to be speci-
fically mentioned. That is why I
say that this clause 2, which says,—

“In eub-section (1) of section 14
of the Minimum Wages Act, the

following proviso should be added,
namely,—

Provided that where no pro-
vigion exists for determination of
overtime rate, it shall be double
the ordinary rate of wages.

is a very salutary provision.

wto i fag  (TgEw)
IR AT, 4 Ay ot & Frguw
T GH4T FIGOT g 9 o« aw fw owqw
& fgara A ®% & ww qAgQ gF A
NN L Iwaw a5 Ay g¥ ag W=
& Qv 5 O wug @ HAg w9 HQ@T
¢ 98 sy wagd @ freelr safgg
o agr Suer fgaw afi & gt ady
foara A X TEATHA N 7 FaTw § A
waglr & s arfgg 1 o gad Ak
anfer ff O wigw « " w1 AT
W wart &1 w77 W &, N 9g 3aw]
T v 6 Ay ad § gl s
fayr g1 § + TEAT IfaE wegd
farwft wifge | a7 7t wfvwa Toe-
arfreray % a1 far ot § s o
§: g v ft qw

s § 1 forw avg qgq wadde qet
ITg 9§, T GXFR WG AE 9T
g I g1 § TreqfEeTg Wt forar
@& f aoft sog 93 At FW ¥ @
&t WU g &7 & fgemr v
g #Y Ifaa augd 7@ a1 ot 7g
ol Al & 1 o e g
FY AT §, AY |AY ¥7 FH I AT F,
qg T 30 § 6 3 ofea wogd
Z Ay aCHT Y A WX wqnfiai a7
I Aagh Y wrfgm 1 & A o
AT FAE G § I HYE wogdy
ffrma Agf &Y mit &, foc Y 5@ a0
w1 W feg fawr 6 fFam &1 /4y
¥ A Qv § 7 AEY T AqwH 1 6Y AV
¢ fr 37 aagd #Y o fafewa wagd
Rrat wfge Wi wgt ag qEiz Al
¢ =g A5 QA wfgy 1 I gw
¥ A FETC T AT H W § we
uTF Fagd Y I Aol A 2y
Y 7y gk fag 1 g A ara TE
o Ao Iy fe =
qag L FT AT €UAT A%TAT § A T
wift a6 A o @ 1 ag sAw
fror wifgn y G awAa g e dm
et & fom QAT wramaw & o
" Zfaar @ gRrIady g o gw Q™
 "1id & i oF woge #Y oF fafea
A d Ny fawdt § wfge A
FY STET FIH FIGAT § IHHY ST JAT
fasa &1 TET 9 3 ¥ vl v
AT ATAT § WY IHHT SqTA &TH 7 F
& T ATAT , TR SqTA FAT AT
YT A A A6 WA & 1 A gEEAT
g T ¥ 6 Firforas Wiy & 3g w1 ol
T « €W § Fef I FAT Wiy
uYT 34T fgara § wwgd & afag
¥ uredt £ w9 § w7 feaan s w@T
it s foame ¥ €€ wag Tqele
*Y At sfge iR A Y IR saar
w19 Fear § gaay It fga @ s
aagl fawft sofge 1 &t F o W
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w7 §, WK qATATdY 4w Y AT gy ¥
e wfgy)  {afta § Aragho
xEAHH L afeT wr ¥ v 2w
& AT §, I T &Y 2w Wy v Ay sy
e ¥ fF g e s ¥ s
1 §T | €qF faw Iaer garaq
T A ag@ § 1 wq aw T wW
$ fag eZed "o fafesa aff it i
w¥ o ag fagr Al & v fe N
W KT WRAT QAT FTET HAGA
faqdft 3o %0 aw wogd 7 IEQ
qar Ff e WX 7 SurEr e ALY
3wy rEfet o gfin & g
It ¥ @re wwar wgd § av 39Sy
qEear Argd § a1 ag aeq § e gw
wIX wagd & feaw ¥ g dav w0
<E #¥E /N w1 w7 w7ar gy, v fedy
o NE FAA F wTH wIqT & Ar
faar ¢ ar "yfafges N & ww
FaT ¥ g gq % fau ag fagw a= T
wifgy s A T wW ST IwAT
ST qAgh A Iy

Iqregs N, 9 wifew faw g7 w4l
& graed § et avy At W wH af §
IT ET G § T FEAF T ATAT
AT T O F A AN X 5 T\
8§ wifen fa 1 qrewa o A7 0t
Esrday Hagasaawigi
qF AT aFer X QY gaen of wg far
fe & w117 g s §1 W @
A § fx 4 oa w17 vt § D
oz vy WY agET AT 7 G
ftfog 97 Y1 oF amgw A fawnnw
N fefaraf fagar &1 wore &
afy frerar 8, oY A%z wrs afaw o
o &1 9® 9T www Rar wfgg
g ot vy o § e dow agw ww
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{BaeoMATr Ry CRAKRAVARTY in fhe
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frear &1 W e famar § A
g derphr s B W facee
& fafewa &Y o &, ¥ & wpE
forert wifge ' oy awy oY ¥ AT
5g ¥ § f& fad wiq7 s X &
&7 X a1 qreay wr aae aff @
FHEAT 1 H{T T TG wNS PAT
wigg: g o wwd wfex o
gt wafgg gedfag g A
geae @ @ § cetwd fagw feg
g W IF Wy w wen wifg
T 37 & ®07 ¥ FaNd wehr N, O
FPAT AEATA ¥T I AR gF X 6 &
g & ®E st gw g gw wnw & e
&urt § f& o Tg €8 weaew § e
o GH, A FET [FT 1 AT IqAT
& s T Qo & Fed ag of
2 f5 3¢ {faaa qasa W waqa v
Fifge, aif% H77 7 IO wwq
T A5 T #Y g 94 §F aqF ¥ famay
wifgy, oY f& ®q7 ¥ 37 A ¥ v
2!

ag A wg1 mar § fw far A ard
g AT QA AW ARARA X TR T
et § AT i Fodfy & 3ar =Y =rfgq
A A masN &1 wre NS,
aY 98 ®({1 ¥ fagg-faam * faug-
oA QT W IF FT qUAL [FAAT
®TAT A1fge, w198 A g wE T var
t 1 ag WA v T & e T A
A wfgy v Al wwar &1 Jar
fis 4 9 & g f—ANT WA AT AR
Ay §——fe fagra & 3= €t 7
o 7§ §, A fwe 37 W e wTA
wifgg—wrpdt otz &, forerlt alx 3,
€ ALK & TE §T [HTHAT HTAT ALY

Wy ar gt g Gl W
awys § fr & sow & Wt
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a7 &, gwrdy qft sgqqfe 9 & wr
§ o gy ag W@ ¥ wfaw s@
g fe 3a% ¢w 37 o fad

ag I WA W—FN W
ware §, ¥ 9 fafeww fog g §, wx
T 48 | s w9 forar wd, )
saw ¥ fomr wrwm wfggy e85 ¥
f wgm ¥ oy Y & 9T
faaar wfgg gwt dew s A
ft afy ¥, fqard giweaT & T &
A X AA = 9T &7 T § w1 wqw
i

“in the case of any other
scheduled employment at double
the ordinary rate of wages”,

fav 7 g T w177 fagqr R
adi, texo ¥ gHTT qy wALT AT § 1
WG OF I8 & g5y 8, 59 AT
W% fxy &9 & 0% A gy W
gew & g% w7 frar @1 wwma}
2w ¥ fafrw afgx fafaa fog
E—wdr o a1 WX FEH 51 Agw
wifam A Tifgq fs T 99 € WA
o & ¥ 96 F—I7 F T WA
Mgarg & &3 FTF Wq Iy
&

gt a% 5 @ & vaq &1 awgs
2, oF Y o1 §, 9w § wag A i d@y
g 9% & rar § fe g T AT
W grar § ar Al

ag it R fear war & £ Wi
R FqT ¥ BF 1 I§ W
ag Hawr e g7 W At S
—Fe wgi w1v 0% feer w1 @, 3@
Wt W ant & Yo ¥ fedy fee
1 5% 7 §r1 Tg ¥ w§ w0 a0
'w(tww}"f & wre wff w=fi
X fafrm afax el o § &

9 arg % sqra @Ay § fw wre 9g
Hy ®T & v, O ANA w7 v wW
Y wem, wRE v TEfr oy ogr
I FHFOE wWIgg@d
AR | Ag AT ¥ F @ HHFA
& ¥ ¥ 27 §, Sfpq wgi aw v 7o
Fr gfady &1 gea-w 2, g5 =< § UK
% T e ¥ o qF &1 w@E
oY ot wata aaw & 3T A wE
gt wear a[rfegg)

rafafeifady & o &w w<@ &,
3T wAATICAL & Traey | AgT & FEA
&

ft vt (3F=TogT-vfa-uq-
gfaq arfmr)  wfex Tz @ s
Iy 3

o sfag wwl : F ag af) A £
qgr % FFA % §, #feT W IR
& Y & 9 % wrIer A F A%
a3 g e & ey &
g ¥ fau sama g wfge, wegd
T W g wifge . W< Agt ¥
FITA AP § AT ST F1 THAAT FLAT
qufgr 9T 37 FY < AT g «
agi 7@ frer &Y i w3 § 9 Q-
I TE A TEA

¥ wd g 4 fr fady ov o
FW F T BT WA A6 I & fay
W FAE TR WG giafaifedt #,
gy we A £ 9 oW wIT vQ
g 9 B WA & W T HF Y
A § W I FEET 9T g A gy
Ty

FYL & TR aeey ¥ 9y faw
fear a1 fe A4 ¥ $5 N 0T AR
ok fear aan, wiife & it
wrw A v o frdt Y g9 vy ww
e wrEn fe greed 9 Ot ad-
& ff wX FRT— ) e
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st ey welt: e ¥ #
aff A g oWt Wik faely ¥
T a7 aw Aw-RET F wgfae) o
difen Twd & fag ow SRww frwrey
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wreet 4, Y f5 gAY Iw Ay Qv
gk @ O gfem A 37 a7 A
fomr a1 wdt-wrd &Y S99 g
g, WY fs wrp & fams w1 QY
fige w® & wHE TN F, a7 d-wfHw
oY, st f, areni gt gfaw
w1 %1% § f& s w1 wwe w0 Al
oft wrpx e &, SEE ferarw grifew
wrdaft OF ot &1 A ¥ o
9T SR R R KT Ty
Tft e way oy, afew IR WK
¥ off, ¥ fr aft v wfgd, fnedy
W g7 urmft £ WX arEET fege-
frat WY1 IR T8 @ ww fag
¥, W fog ¥ e sy s
L1 id]

agt a% W Wt & e
3, wa wxedl A gg ww & f
Ty sTvar gifeaie o eente fq-
aefen vl ¥ AT A fear T @y
TAH  qX aTH ® YA A gfex
§ Wi agt ox &% Twfa ¥ A dwer
FWT 41, IT ¥ AR, qFTE & A {femw
¥ue winew g€, 9w & w faww v @
foar wgri Y gyt dwAr gWT @1
ag wgt fr gwT W 39 GEY ¥ wgER
T ¥ faeelt ¥ o qwre war §, agit O,
3% Y AY ggrgar T w7 fewa far may
a7, T *Y T w1 v g o frar mn
6 e ge b qF ¥ wq
wifgerr wifgen- s Wy &, dfer
dar favwa firgr wa, 9T wWW WY
Py war §1 of dwwr gon &, v
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# ww afedt & o, 2w gfaw qeile
¥ v oWt g @1 wdwwfy ¥
Ty dwar gt 81 qwi€ ¥ ag duwy
79T a1 W s g e ¥ § st oy
X AN & fur mar §1 W oww@
q qet ok o oy ok & i aw
Rad w7 wwed A gy dar gy f gy

wrarer oy & TR § g Ty qr
qer oY S A quAr R
¥ foagrar & N WA w@t ow A
A e, ¥xgF oy grog g fower
s&w wr forx fey wr 00 A% it
v o ¥ qvRadY s ot faew fsar
g agi W ¥ wromww §

7% At ¥ Wik A Aw §
M A ST fe Y g
a & qgem A qg & oot aw
ra T § o wwd § fe g
I FTET W7 ¥ WS 7 o fAwET
wigq: A gragma §1 o A
wgd & o o €2 v & fafowr
feq g § S warar W faar ang
W wEd § fe w1 & fored w2 frfer
& T &, I awg § € v wW w7
fear Jmr w1 ¥fer we Wil
T ), SuTE & AR A e
N TN grr A fawar wifgg
gl aw @ AR & o g
7% *Er 79 5T % § 9K 7y wmw
¥y vy 41 oyt 9 TE WWW R
at wr g1 § wre forr eqrAt 7 sy
et & frx fwar §, I AR ¥ wC
¥ agraT 3 ¥ feafa ¥ i &Y g
agEaT 1 g W o sy
B fgdc g E e
W oy ¥ T www 1 vyt %
W mwditze wr areqe § W R o
wof agt o o€ §, T agt P wt
Fwaefl Y acs sy fewrgy auy
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 on aw gw ww fawre Sgw
@ o oy o A g g 2
&t )

o s ary iy € § Afr e
2 ez dagwrmar i fis
fra® aw W ¥ N #49 faqv amar @v
JawT fHT & ware firgr ag Wi gwi
Ay wT S wEa @ 8 aey
qu fexr arg 7 weewy iy
T W o oW ¥ wrg fadrw
AT qwr ¥

# guix w71 g f6 amda azeg
#T @ wreATE 9T s § 2 e
fw wgt &% T T §, W 5 9%
T §TAT, T FHIE &,
A I g8 FA, B madiTy Far
# wft wff S W TUT B, I TF AIE:
T TG & R I A A W
farar oY o &, gt aw Fgredfea
+hR w1 aeqw ¢, 1@ wweaw I
2 ag wra f wdd, @ faw 6 tw afy
=61 Wik & anwar £ fF g Ay
v faw w1 @ v a9 oF@ s W
A T &Y T § WX AT A X Avherw
¥ &1 WG T [RSTA FT qAA
3w a1 d=r A g W e
B WY T w3 Awa §)

oft wweliet ;. sy ofY, & S
FofY yrdrg agea) wr AT g frglR
o vu az-faaex & am o & W <
¥ I wRvsg wT wda fagr § oy A%
v fafma #fyy giede fas & o=
fear &1

Shri T. B. Vittal Rae: Please do not
withdraw {t.

oft wvesfielt : g wY fadaw
N vy r8ve w7 ¢ IR ST Y/

% TF FETCT |7 gAwHT ¥ W AT
forare @t 3w W qwA & amx AT
Ay s afafe & qgre qe 2w ¥ ord
® wagx WA W gar 0 AX
2ar § fie ool o eI A
T & waer, sgfaffede &
T A, /7 97 A A FATHF
uxeqy X g A I A WY T
ot & YT T W A7 A /R AT
A WIS HAT ATRT 9T

7z 3% § s w2 qee g
Iy Iz 3, KT TR § R T
dz xmitms cRafamdicn e g
M 3% W= g Wty § .
afr Y afew w41 vl {97 §5 7@ faw
9 I 1 F7 91 5 wa A gAY
A A ¥¥ T F =y, g
ety ¥ s o g dy aga o ol
9T Ay I AT o AwT A o Oy
2 7 w1 SR Wi wrRart § arew
1 & ag wmar § fe sore g g
73w AT W wEAeam ¥ fag
Fg A famr S & £ Gur W
o wfY 2w w%3 fE fag & FTC N
T IATE 9T AfET § g AT
g fHrwr g ag @ T g
qar I/ fF wET g iR ¥ wel
T g A 1w ¥ mvar w47 A &,
THE FTC LIS T I 937 § WX
FA & WaT B §F AT ¥ AT A
2 o ot afF ™ A ¥ wreaEl
# oy & wTa w@ § W FrearE ¥
& aff afer gt & v ol = &f
@ ag ¥ Ferdy § far oY g3y wm
Foar q¥ar ¢ s §a fowrar f i)
A7 § QY FAW AR AN
argen § 1 Frga-w-a frare, efioewn-
Az S A wAFRT w7 weare ey
¢, T gT A quraArEAd Wi Wi
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Fadragg s soT wRaT B4 Ty
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w7 AN @ae dr e, di ok
aerf A¥Y< €, I agy AT wMW
wear ogar ¥ afrac-ant- e ar
o W Wi 42 o g
fy gt 3, Bfew I7% @ ¥t ufew
wrt fogr omar §, T wY Y 3TN
wfaeae ™ s gy § W &
&g qwan § fir e 92 ¥ fy wfow I8
¥R foqr wror 41 ¥W Aoy & gy

e tl

¥ faear grm &, 3% feam f =y
T | Ay & 1 X9 Ay ¥ feaft fy
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T T £ 1 3 3w & s M e
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wy ¥ T A wrewy oy winny fe 9w

‘DECIMBER 11, 1909 Wijes (Amdndment) Bl 4yi8

gT It ARG aff ff o &

forrmr v wifgd dix = & wr i

wTq # w9 x§ oy ¥ ofierd A oy
i

# arer § 6 moer s e
aar ¢ Rl w forer & % wgy @
whe v ofr vy f f fafraey Ay
v wigd § o IaR fod wreX waw
W s o @ & fad F wow
wetae At w0 § 1 Afey ax ow ooy
ad fafren Moy & & el @
w § 8w oxw & dw qrfldt Prad-
far wilf wad §, oifaedt #Y vt wy
TR TR aw e Y T A €
TRET AT YT TTNw av oY geAr § )

16 hrs,

n&rtﬁ!‘gfwﬂ’rﬁﬁw
Wﬁﬂﬂm&awwmm

awar § WY ol anw § Forr for 2z
& o T At § sy W § o
gt wgt gy & W FAEEMT W
xaary feqr wror & Al IAwY e
& firy & ot &, 1w 9 HE A
FET I AN G | ¥W Y XX W faw
) gt AW ¥R qI9wRT WA T WY
wray °v |

F% a5 ATy & wer &Y
¥ = & gav § o I8N ow wmer.
 gax At fewrf & & 1 Afww &
g § fF e o wne wow Wy
wuw g frerk S wifgd | oA 2w
£ fr agt ot 28 v ¥ feeft & o
@ o wr werg wagd v W
UYMW waT 47 O1C Wy wrew < ®
o & wee ft ft, afw Aare R mwy .



4740 MWinimum AGRAHAYANA 20, 1881 (SAKA) Woges (Amendment) 4750
i1l

¥ dfoyw ¥ oF woAT 2q cEET § )
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TG W oYy £ § | g wogA) By
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o ufey ooy e E

ofy wreheht . &% g, W1a ¥ aTw
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waydd wrareyw § F wrren g e oo
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o W W ¥ aTeR W e
I ave W) | g W O R R
wo i wwd, gw fgpgwrr & qwrd
Ty W syfafadfadia & s o

B

® W wmfz ) #fer gg wa wel
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w1 =EET WX ST W ST
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T SEATATT &7 WEA & qUq [HEAST
¥T 1 4 gy wpn wgar fe wweE
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0 g ¥ 1 § 1 e fpn
a3 QY oy § Wik W o @ X
|1 A7 & T AT E S ¥ A T
o FgEw Aav g o oY wi @3
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g A N aw S ww g,
;WA F 1 oW R W ®
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FATAY AT AT 9T )

st qrfay el . Aot A 1
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ofy wrehel} : wror aeTT ST &
fe @ wagd N fdgrd @ =2
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¥ fag &ae g fe o Y o few
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ot ar=liey ]
q wrr 0w §, fr Qfr feafe wr
AT eR F fod g dac g &
aedt awl o g A wge ey
Ay wee e § 6 gt @ @
Rt SR (AR S
AT Avfgd -

“Provided that where no pro-
vision exigts for the determinat-
jon of overtime rate, it shall be

double the ordinary rate of
Wms."

qg qx arerew o I ) AT gy
qIFT, E i IR I
2 suToNEt miw § g g w7 ad
T o7 AT ¥, Wt gavrAT AW WA
q 97w I &, §F A suRa
& g gy Y aAH ag od
w7z A w0

§ wrgar qr, Far fx AT @dy
oA AYEF ATAw Y ¥ qAveT Yo i &,
frerfar T at W H g =R &
fag dar T@ w57 F1 T2 g 97,
AR W ¥ wwgd 97, A
qeAT ¥ | T H IT ¥ I w7 N EG
squaEIfoear FREATE | gaTe wAANT
g & ¥ g ¥ faq war w7 fear &
AT i s T I § L e-Lo-Xs
& Nefpdor § Tz f& =z8
nEANz 7 AR F €& ITw JQ
wfafaqe asd ® Y am § 7@
oY 39 & fRa w0 Ty, gy @
giaa szl & 97 17 a7y ¥ €
i &, 7o To & wwT At §, agy W
sheezgduarafl &1 o wwg
Y fedt avg ¥ =@ § wMg Al e
A& TE T IT & X WAEA T E
fafrmn d3w @ § wmpr afceda
w3 %7 fae gt A 9T | WA qF 60N
Ty AT qr g ¥ & faa far ofy

ot o aw & guwa § e oYk A o
qwgE o grenr & WYgr W o Y
e gwar & o

¥ wim e qgt ¥ wngw,
Sfwr wrger g fr wiv w6 sy @
ot oy o wiw fora fr @ A wai et B
qgt 97 ¥MT ¥ qvw v fwen v
1 @ ey ¥ for o g fs form
X ¥y @ vt ¥ W fam
i § wg 76 TETCF I § ww aw
29 Xq Ty ¥ fag o Mg qyqT
a8 w7, wre A ¥ g ANt ¥ e
¥ foq, wa oF wg M wody §r et ¢
feg = & o B ngd wigd agram
WY &, 38 *) gron w @ 1 o fem
e § e fowdr vl gizdr o
Mt worgT g¢ ngrgA T w7 awd §
78 fnsfr ®Y wqw «£f § | ] 2t wigw
fir wvE stfiew are oy fier gg vy &
fax qziv g fir 2¢i 9% wg Fwa |
Aavaa feq g | waNg w2
H1 gn *r mrxgiform w1 w0 &
AL AF AN T ® aWR §, A qiferdy
w1 a0 o qow §, A 9> {7 wgr @
f& ow gvyre gn fefema dodmb
QA wifgy o o7 2w av | AwA
qE qF ¥Q 27g F w2g A g A
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FRAY & W wew ff wwai §
sqfrfgan ad4 oY §, ®n F wF v
o A qage §, g qwge §, v
ey wfY AT § 1 TH W AN Ahe
£ @ 1 F Wi fie aqe €K Te o
T w2 § 7 w1 gud WX W A
N wn wigw o @ 39 F A
wid ® Fr syin var W wifg,
an ¥ sgfrfeaw wdd wr o FoddSe
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rr Wiy | @ qTEd W W sTa
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wgt wr imw dv wRrdR)
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Mr. Chairman: Does the hon. Mem-
ber want to withdraw his Bill?
oft areltely : 3 ¥ o o P}
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‘Mr. Chairman: Does the hon. Mem-
er want to withdraw the Bill?

Bhry Balmiki: Yes, I beg lsave
ot t}ue House to withdraw the RBill.

‘ur chdmnutheboa.um-
bertheluveotﬁmﬂmmtovith—
draw the Bill? - -

Some Hom, Members: No.

Mrchir-n‘l'hmlhn up
the mnotion formally to the vote of the
House, as per the rules. .
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The question is:

“That the Bill further to amend
the Minimum Wages Act, 1948,
be taken into consideration™.

Those in favour will kindly say
\ye.

Some Hon, Members: Aye.

Mr. Chuirman: Those against will
kindly say ‘No'.

Seme Hon, Members: No.

My, Chairman: The ‘Ayes’ have
...

Shri Rane (Buldana): The ‘Noes
have it. 1 demand a Division.

Mr, Chairman: Let the Division bsll

be rung. Shri Rane has demanded a
Divis.on.

Shrf Ram Shankar Lal (Domaria
Ganj): When there is no quorum, how
can there be a Division?

o Qe widt (Tmad) o W
wrw fy 7% N fe Area & fefraw
#3 @ awwor §1 Withour quorum,
you cannot have a Division.

The Minikster of Parllamemtary
Aftairg (Shri Satya Narayaa Simha):
‘The hasic thing is that there ia neo
quorum.

Mr, Chairman: The question has aot
been raised.

Shri Ferose Gandhi: As soon as the
hell stops ringing, 1 will raise it.

Mr. Chatrman: The hon. Member
has only just now come into the
Houze. Does the hon. Member still
presy hig point about quorum?

Shri Ferose Gandhi: Yes.
Shri Ram Shankar Lal: Yes, madam,

Mr. Chairman: Then I will have to
order the quorum bell to be rung be-
cause whsat was rung was the division
bell. Lot the guorum bell be rung.

The entire House has to be adjourn~
ed now for lack of quorum.

Thc House do stand adjourned for
lack of quorum.

1625 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
December 14, 1959/Agrahayana 23,
1881 (Saka).
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796. Salandi R:servoir ?to}ccx 456369
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Wb . . . 4871~73
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4604
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1383, Jet CometIVior A.LL 487
1284. Food storage godowns in
Pusiad | . . . 4oro8
1285. Bridges at level crossings . 4608
1386, Price of hydrogensted oila  ¢608-09

nby Shabgeni-May Section . ¥

1288. Woodemaleapets . . 4b09-10
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1289 oo ;ny'DnIxi . Poa' 4610
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129t. Pathankot Station . 4610-1¢
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1293. Ferozepur Dl'nshﬂ 4611-13
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in Punjsb . . . 4613
129§. va:dcnt Fund benefits
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T in 46‘3 "1:\
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1398, R‘&m 4613-14 1
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ment Committee . 48v% Q»
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1303. Radars Geuhati Aurport . 4‘!“‘
K
1304 . Re:;d howses & ounk 46:6-*7
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1306, Janats meals on N, Ruilwey 4518
1307. Chandigach Rallwsv ter-

minus . B « 4818-19
1308. Timbae feumn the Ands-

TOARS . . . . 4619
£309. Thuber from the Andamany 4619-20
131~ State Trading in Supar . 4620-21

1311, N& C.D. M h

1312. Seed” Mnlti Icmonvamn
io Himacha Pradesh . 46a2%-23

1313. ‘Hybrid Maiae Trials' in
Himachal Pradesh #h22-23

1314. Aurangabad Airport ~ . 4633

x315. Attachment of saloona dus~
ing Puja rush

1316. Mail runners for L-hml
aagd Spiti valleys . 4626

1317- Railways lossss duo 10 floads ¢626-27

45621

. 4624—26

1318. Rabies . . 4627-38
1319. Interim Gmatﬂ Pm for

Dethi . 4828-29
1320. Crop ln.;unneedeme 4629
1321. Bee-keeping . . 4630-31

3323. Expension in Posts] Divi-
aoas in Punjab . 463t

1323. Research umommumu
biclogy . . 431-32
132¢. Oil saxdines . . 463233

1325. Inapaction tours by Disec-
tomof Pastal Services . 483334

1326. Ca.unl Rmu-ch Instmne,
o 4834-35

1327. B onmms hotme-
mumn tndmm

4635

1338, Chcu Clinic nmuu 4635
1339. Dneb ( fisheries

. 4536-37

in .
1330, Huts pear Vinq

Raitway Somion 4637
463738

1331. T. B. Pnhuun !-nmnchn
4638-39

]

1332. Deumion of tnxm
1333 Producuonof sugar, Khan-
and gue . . 463940
1334. Roldn for rursl aress in
Deihf . . 4640
1338, Accident pear Chhapi . 4641
1336. Oll tankers . v 464142
1337 Thafts on Rallways - " T )

WRITTEN ANSWERS TO
QUESTIONS-—contd.
u.sQ: Subject Cervans
No. .
1338. Loss of wheat . . 484243
1339. Indiam Peoples' Pamine 4643—4S
Trust . . .
1340, National Highwey No.6 . 4645
1341 Pow r projctsin Orusa 4646
134, Conbnnce of Stare Miania-
of Agricultwrs . 4646
1343. meandtx for Assam . 4646-47
1344. Staughter houses in Union

Tezritories . . . 4647
1345. Railway workshops 547-48
1346. Air Sccident . - . 4648
1347. Telephone commanications

bet woen end

Imphal
. . . 4648-49
MOTICN ROR ADJOURN-
MueNT

.« - 4P49—SS
Mr. Speaker witlheld his con-
sent to the moving of an

nd)ummcm motion iZiveu
notice of by Sarvashri
hwaqt P and Mohan
Swarip regarding thc trest-
ment meted ouat 40 Shri
Karam Si.igh by the Cliiucse
aithorities in view of the
promics given by the Prime
Muoiister and Miaister of
Exteraal Affurs  (Shri
Jawaharlal N.hra) that be
would, later on, make a
statement thereots

PAPER LAID ON T
TABLE . . . HB

#655-56

A copy of the Report of -an
Engq tiry into the Pace and

Pattern of Market Arrtvals of
Poodgrains for 1958-59
Season.

STATEMENT BY MINISTER 4656

‘The .Minister of Faod and
Agricalture  (Shri S, K.
Patil) made a statcment cor-
reciing the reply:lvenonthg
17th November, 1959
supplementaries b Shn
Narayan Ganesh ray on
regariing Fourch AlrTnds
regarding Fourt -India
Conference of Warchouse-
men.



CoLuss
DEMANDS FOR SUPPLE-
.MENTARY G S
(BUDGET), 1959-60

Further diwuwion on the
Demisnds for Supplam.ntmy}
Grants for 19§9-62 relating
to Ministries of Defence,
Finance, Comm salty

t and Co-opersa-
tion, Food and Agriclture
Steel, Mines and Fuel, and
Transport and Commanica-
tions was concluded and the
demands were voted in full .

4£358—70

MOTION RE. SUSPENSION
OF RULE ADOPTED .

Tne Minister of State in the
Ministry of Home Affairs
{Shei Dacar) moved that the
first proviso to Rule 74 of the
Ruiles of ure and Con-
duct of Business in Lok
Sabhainit applicationtothe
motion for reterence of tne
Tripura 1 Revenue and
Land Reiorms thili, 1959 to
s Joint Commitiee be sus-
pended

4570—73

The motion was adopted.

MOTION TO REFER BILL
TO JOINT COMMITTEB
UNDER CuUNSIDERA-
TIONW . . 4672—4709
Tne Minister of State in ‘he

Ministry of Home Affiirs
{Sari Datar) Moved tnat the
Tripura Laad Revenue and

Land Reforms Bill be referred

toa Joint Committee,

The considerstion was not
ooacluded.

REPORT OF THE COMMIT-
TEE ON PRIVATE MEM-
BERS' BILLS AND RESO-
LUTIONS ADOPTED. 4709

Rifty tnird Repor! was adopted

PRIVATE MEMBERS’ BILLS
INTRODUCED . 4709-10, 4722-23

() The Legal Practitioners
( ment; Bili, rys9
(Unssrtion of new section

144 and ammdment o) section

[Danvy Dacaesl P

PRIVATE MEMBERS” BIL
xmowc%—cﬁp

(3) Thne Indisn Bar Councils
gAmen.imem) Bilt, 1999,
g T b St e Singh
and 1 ri it Singh
Srhon? it Sing

LR

(3) The Child Marriage Res-
traint (Amendment) Bijll,
1959 (Amendment of sections
2 and3)by SAri Diwan Chum
Sharma.

PRIVATE MEMBFRS’ BILL—

MOTION FOR INTRODUC-
TION NEGATIVED 4710—30

The Populstion Control Bill,
1959 by Shri Balkriikna
Wasnik.

ANNOUNCEMENT BY THE
DEPUTY SPEAKER .

The Deputy Speaker annougnoed
that the statement regar ling
treatment meted out to Shri
Karam Singh by the Chunesse
& tthori- jies would be made by
the Prime Minister on
Tuaesday, the 15th instead of
Monday, the 14 h December,
1959

PRIVATEMEMBFR’S BILL
UNDI:R CONSIDERATIUN 4723—3%8

Fartner discussion on  the
motion Lo consider the Mini-
mam Wages (Amenjment)
Bill, 1953 (Amendment  of
Secrion 14) by Shri 3
La! Balmiks was resymed €
gieacaﬂion was not conclu-

47%

AGENDA  FOR MONDAY,:
DLECEMBER 14, xgsgl
AGRAHAYANA 23, 1881
(SAKA y—

Further consideration of the
motion to re the Tri-
urs Land Revenue and
Reforms Bill to a

Joint Committee and con-
sideration and passing of che
iqdm‘iun Staristical Institute





